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LOK SABHA
Wednesday, 20th April, 1955

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

LIGHT-HOUSES ON AMINDIVI AND
LAccApIVE ISLANDS

*2399, Shri S, N, Das: Will the
Minister of Transport be pleased to
siate the outcome of the negotiations
that were being carried on with the
British Government for transferring
the control of the light-houses on the
Amindivi and Laccadive Islands to
the Government of India?

The Deputy Minjster of Rallways
and Transport (Shri Alagesan):
There is at present only one light-
house, the Minicoy Lighthouse on
Indian territory which is under the
administrative control of the UK.
Government, Negotiations are still in
progress with that Government for
the transfer of this lighthouse to the
Government of India.

Shri 8. N. Das; May I know whe-
ther the British Government have
put forward any difficulties in the way
of transferring this?

Shri Alagesan: Yes. They sald that
we could take il over on an agency
basis or on an ownership basis. If
we took over on an ownership basis,
they said until they passed legisla-
tion, we might not be able to col-
lect the dues or the collection of dues
woulg not be credited to us. We have
agreed to that, and pending legisla-
tion that they will be passing, we are
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trying to take over the management
of the lighthouse,

Shri 8. N. Das: May I know whe-
ther, when this lighthouse is trans-
ferred, the India Government will
have to pay any compensation to the
British Government? If so, what {s
the amount?

Shri Alagesan: No, we will not be
paying any compensation, though
thls negotiation has taken unduly
long.

Shri Kelappan: May I know if the
British Government have jurisdic-
tion in any part of these islands? If
not, how did this come under their
jurisdiction?

Shri Alagesan: They were a group
of four or flve lighthouses. They
were formerly being managed by the
British Board of Trade. Then this
management was transferreq and was
set up in Ceylon. The other four light-
houses are all in terrMory belonging
to Ceylon, and the entire management
including that of ours 15 now vest-
ing with a Board of Management
that is located In Ceylon.

PARTITION ACCOUNTS

2401, Shri Krishnacharya Joshi:
Will the Minister of Rallways be
pleased to state:

(a) whether information regarding
the properties of the undivided
Benga] and Assam and North Weslern
Railways have been received from the
Pakistan  authorities to finalise the
partition accounts; and

(b) if not, the reasons therefor?

The Deputy Minister of Rallways
and Transport (Shri  Alagesan):
(a) No.

103 LSD.
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(b) The final capital outlay of ex-
B.A. and N.W. Railways has not
been furnished by Pakistan Railways
as the accounts upto 14-8-47 of those
railways have not yet been closed.
This is due to the fact that a large
number of pre-partition transactions
are awaiting adjustment for lack of
full particulars,

Shri Krishnacharya Joshi: May 1
know what is the approximate wvalue
of the property?

Shri Alagesan: As far as the capi-
tal-at-charge is concerned, we have
only taken a provisional figure. The
aclual, accurate figure can be known
only i{f the particulars and accounts
are furnished by the Pakistan
Rallways. That they have not done
yet.

Shri Krishnacharya Joshi: May I
know when the partition accounts will
be finalised?

Shri Alagesan: That is too much
for me to say. As far as the rail-
way part of |t is concerned, as
soon as they furnish the accounts—
because most portions of these two
Railways went to Pakistan and they
have to furnish the accounts—and
other particulars, certainly this part
of the transaction we will be able to
finalise,

TUBE-WELLS

*2403. Bhri Dabhi: Will the Minis-
ter of Food and Agriculture be pleas-
ed to lay a statement on the Table
of the House showing:

(a) the target fixed under the First
Five Year Plan for sinking tube-
wells in the various States;

(b) the extent to which this targeti
has so far been reached, State-wise;

(c) whether the target is likely to
be reached during the Plan period;
and

(d) whether any target has been
fixed for the Second Five Year Plan?
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) In the First Five Year Plan a
provision was made for construction
of 2,000 tube-wells in U.P,, 1,026 in
Bihar ang 281 in Punjab at a total
estimated cost of Rs. 1,709 lakhs.

(b)Y As against this target of 3.307
wells in these three States, 2,551 wells
have been drilled upto 28th of Feb-
ruary, 1855, A statement showing the
State-wise details is placeq on the
Table of the Sabha. [See Appendix
XI, annexure No. 25]. Besides this,
out of a programme of 590 tube-wells
in PEPSU and 400 tube-wells in Bom-
bay, not originally provided in the
First Five Year Plan, 310 and 153
wells respectively, have been con.-
structed up to the same date.

(¢) Yes. It will not only be reach-
ed but exceeded.

(d) Proposals are under considera-
tion.
Shri Dabhi: May I know the total

area which will be irrigated by these
tube-wells?

Shri M. V. Krishnappa:
22,40,000 acres.

About

Shri Dabhi: Mav I know whether
all the money to be spent would
come from the Central Government
or there would be any contribution
from the States?

Shri M. V. Krishnappa: The money
would be given by the Central Gov.
ernment under some American aid,
The State Governments will be given
loans to be repaid.

Shri Dabhi: From the statement, 1
find that 153 wells were drilled Iin
Bombay State. May I know the areas
covered by these?

Shri M. V. Krishnappa: I do not
have the specific information, It s
mostly in Gujerat.

Shri N, M, Lingam: What is the
percentage of unsuccessful drilling ¢o
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the total number of tube-wells sunk
during the Plan period so far?

Shri M, V. Krishnappa: It js very
little—I do not have the exact figure
with me,

PASSENGER AMENILLES

*2405. Shri T. B, Vittal Rao: Will
the Minister of Rallways be pleased
to refer to the reply given to a sup-
plementary to starred question No.
1564 on the 23rd December, 1854 and
state;

(a) whether the Deputy General
Manager (Amenities), Central Rail-
way, has submitted any report on
the er-N.S. Railway sector of the
Central Railway;

(b) it so, whether a copy thereof
will be laid on the Table of the
House; and

(¢) the action taken thereon?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a)
The Deputy General Manager (Ame-
nities). Central Railway inspected
certain stations on the former N.S.
Railway in the normal course of his
duties, and made notes of require-
ments of additional passenger ame-
nities to be provided. No report,
as such was submitted.

(b) The question does not arise,

(¢) (i) Action has been taken in
regard to certain recommendations of
the Deputy General Manager (Ame-
nities), e.g., white washing, polish-
ing the furniture, repair of equip-
ment, provision of fare lists, suitable
replacement of broken, chipped and
stained crockery and cutlery, and
of missing and defective fittings.

(ii) Other recommendations of a
long-term nature, e.g., paving and
lengthening of platforms, improve-
ment of circulating areas, approach
roads and jatrines, cHlorination of
drinking water supply, additional
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waiting rooms and additional staff
etc,, are under examination,

Shri T. B. Vittal Rao: May I know
what is the total amount allocated
towards passenger amenities in that
sector for the year 1955.-567

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Rs. 3
crores have been allotted for all rail-
ways under ‘passenger amenities’
Roughly, one-sixth of it would have
been allotted to the Central Railway—
I cannot give the exact fijgure just
now—and I do not know what
portion of it will be allotted to the
Secunderabag division, It is for that
Railway and for the Passenger Ame-
nities Committee of the Zonal Council
to make these allocations.

Shri T. B. Vittal Rao: May I know
whether all the amount which was
allocated for this particular sector in
1954.55 was spent completely?

Shri Alagesan: Unless we have
notice for that, we will not be able
to answer,

Shri T. B. Vitial Rao: How many
stations are likely to have platform
rovering under these recommenda.
tions of the Deputy General Mana-
ger?

Shri Alagesan: How many stations
will have ga particular platform
length, how many will have platform
shed covering etc.—these are matters
of great detail and we do not have
these particulars here,

Shri Kelappan: May I know if any
existing amenities have been with.-
drawn?

Shri Alagesan: No.

Shri Kelappan: Second class passen-
gers are not allowed to reserve sleep-
ing berths now. There was a wash
basin and mirror in the third class
compartment. That hag been now
removed.

The Minister of Rallways and
Transport (Shri L. B. Shastrl); Only
the nomenclature has been changed.
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Inter-class has heen renamed second-
class and second-class has been re-
named first-class. All the amenities
that were previously made available
in those classes are still being pro-
vided.

AIR-TRAFFIC

#2409. Chaudhri Muhammed Saffee:
Will the Minister of Communications
be pleased to state:

(a) the number of  passengers
carried by the Indian Airlines Corpo-
ration beiween Pathankot and
Srinagar during the period from the
1st January, 1854 to the 28th Feb-
ruary, 1855;

(b) the number of flights made and
their frequency; and

(c) the total revenue earned by
way of passenger fares?

The Deputy Minjister of Communi-
cations (Shri Raj Bahadur): (a)
8,712,

(b) 669 flights with daily frequency.
(c) Rs, 3,33,146/-,

wivht qrem et ;. T ap @i
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MebpicaL. EDUCATION

*2411, Shri Gildwani: WHl the
Minister of Health be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to convene a con-
ference to bring about reforms in
medical education and curricula in
the country; and

(b) if so, when the conference is
expected to meet and the subjects to
be discusseq therein?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes.
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(b) The conference is likely to be
held before the end of this year, It
will discuss the following subjects:—

(i) Pre-medical studies;

(ii) entrance requirements;

(iii) selection of students;

(iv) curriculum hours;

(v) methods of teaching;

(vi) subjects needing special em.
phasis;

(vii) examinations; and

(viil) internship.

Shri Gidwani: In view of the in-
adequacy of qualiied medical men in
India, is it contemplated to have
different courses—I mean, dividing
the courses into two, just as the
licentiates and the graduates or any
other system is being evolved?

Shrimati Chandrasekhar: There is
going to be only one course,

Shri Gidwani: What is the course
at present? After Intermediate, what
is the period for the M.B.B.S. course?

Shrimatj Chandrasekbhar: 1 think
it is flve years,

SBhri Gidwani: Before they come out
' ]

of the college, is it flve years
course or more?

Mr. Speaker: It is an argument.

Shrl Gidwani: A shorter
may also be prescribed.

Mr. Speaker: It is a suggestion for
action which is inadmissible.

course

SUBARNAREKHA BRIDGE

*2414. Shri Sanganna: Will the
Minister of Transport be pleased to
state:

(a) whether the Subarnarekha
Bridge in Orissa is being constructed
on the designs approved by the
Central Designs Office, Government of
India; and

(b) if not, the reasons therefor?
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz JKhan): (a) The
designs have been approved by the
Consu.ting Engineer (Road Develop-
ment) attached to the Ministry of
Transport,

(b) Does not arise.

Shri Sanganna: May 1 know whe-
ther any other bridges in Orissa are
constructed according to the sugges-
tions of the Central Designs Office?

The Deputy Minister of Rallways
and Transport (Shri Alagesamn): There
are several o.her bridges, but, I
do pot have the names of those
bridges. There are other bridges in
Orissa built on National Highways,

Shri Sanganna: May I know whether
the Government of Orissa is charged
any expendi.ure for services on ac-
count of scrutiny and approval by the
Central Designs Office?

Shri Alagesan: I do not think; on
the other hand, we pay them agency
charges up to 74 per cent. We don't
charge them anything for making
any scrutiny here,

Shri Sarangadhar Das: May I know
it all these bridges are in connec-
tion with the Na.lonal Highways or
outside the National Highways?

Shri Alagesan: They are all on the

National Highways,
WHEAT PRICES

*2415 Pandit D, N. Tiwary: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
price of wheat in North Bihar shot
up very high from November, 1954
to March, 1955 due to the non-allot-
ment of wheat in spite of the de-
mands made by the Government of
Bihar from July, 1954 onwards: and

(b) the stock position of wheat at
the time of decontrol in Government
godowns?

The Deputy Minister of Food and
Agriculture (Shri M. V, Erishnappa):
(a) The slight increase in the prices
of wheat in certain places in North

20 APRIL 1955

Oral Answers 2479

Bihar during this period was due to
normal seasonal factors.

(b) Government had a stock of
about 52,000 tons of wheat on 18.h
March, 1955, when zonal restrictions
on movement of wheat were with-
drawn.

Pandit D. N. Tiwary: May I know
whether it is a fact that the Gov-
ernment of Bihar requested for
10,000 mds, of wheat per month at
the time of control and this request
was not acceded to?

Shrl M. V. Krishnappa: It is not
10,000 mds. They requested for 12,000
tons and we have given them whut
all they asked for,

Pandit D. N. Tiwary: Have the
prices gone up because there is no
big godown in North Bihar and the
wheat has to be taken from Mokha-
meh Ghat, hence the freight is high
and, therefore, the prices go high?

Shri M. V. Erishnappa: We supply
to the Bihar Government from
Mokhameh Ghat which is our go-
down,—the Central godown. From
there the Bihar Government take all
their delivery and they supply to the
needy areas. But, since the sending
in of this question, the position has
entirely changed. Now, the question
is one of falling prices of wheat; the
prices are going down everywhere.

Pandit D, N, Tiwary: May I know
whether it is a fact that while, in
other regions of the country the
price of wheat is going down below
Rs, 10 and price support is being
given, in North Bihar, it is selling at
Rs. 17|- or Rs. 18]- per md.?

Shri M. V, Krishnappa: It is de-
controlled wheat. If there is so much
difference—a difference of Rs. 8/- as
the hon. Member says, I do not know
why the trade people have not taken
advantage of this difference. They will
get profit. In any case, we will take
the matter into consideration, and
we will subsidise or supply cnough
of wheat to that area.

SBhri 8. N. Das: May I know whe-
ther the Government has taken care
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to know the prices of other food-
grains in North Bihar, and, if so,
what is the rate of price of rice?
Rice is also going up and no steps
have been taken. Because there are
no government shops, therefore, the
price is rising.

Shri M. V. Krishnappa: It is true
that during wagon shortage we were
told that the prices sometimes diff-
ered from place to place and the
Bihar Government had asked for
rice and we were supplying them
rice, We hope that if the prices are
high in those areas where they have
taken up these community project
works and flood control work, we will
bring down the prices in those areas.

Losses oF FueL

*2416, Shri K. C. Sodhia: Will the
Minister of Rallways be pleased to
lay a statement on the Table of the
House showing:

(a) the various items included in
the accounts of Government under
the head 'Losses of Fuel’;

(b) the circumstances under which
such losses occur and the steps taken
to minimise them; and

(c) the total amount wunder the
head ‘Losses of Fuel’ during 1952-53,
1953-54 and 1954-557

The Deputy Minister of Rallways
and Transport (S8hri Alagesan): (a)
to (c). A statement containing the in.
formation required is placed on the
Table of the House. [See Appendix
X1, annexure No, 26].

Shri K. C. Sodhia: May I know
it the Fuel Enquiry Committee made
any recommendations in this respect?

Shri Alagesan: They made certain
recommendations and we have ac-
cepted some of them and are taking
action according to those recommen-
dations.

Shri K. C. Sodhia: Why is it then
that the shortage and losses are con-
stant except for a small variation in
one particular year?
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Shri Alagesan: The answer is given
in the statement. It was 2745 lakhs
in 1952-53; in 1953-64, it came down
to 22.15 lakhs and in 1954-55, again,
{ne estimated losses have risen to
26.13 lakhs. It has been calculated
that these losses represent less than
2 per cent. Anyhow, we are taking
measures thal have been indicated
in the statement to mintmise the loss-
es.

Pandit D. N. Tiwary: May I know
whether the Government is aware
that the consumption of fuel, especi-
ally of coal, has gone up due to
stealing and pilferage of coal from
stacks at every junction?

Shri Alagesan: That is also one of
the black-spots and we are trying
to prevent this pilferage by fencing.

ReGgioNAL FRuiT RESEARCH INSTITUTE

*2417. Shri Balakrishnan: Will the
Minister of Food and Agrienlture be
pleased to state :

(a) whether it is a fact that the
Madras Government have requested
the Indian Council of Agricultural
Research for filnancial assistance for
starting a Regional Fruit Research
Institute in Madras State ;

(b) whether the Council have
agreed to give the assistance asked
for by the Madras Government; and

(c) if not, the reasons therefor?

The Minister of Agriculture Dr.
P. S. Deshmukh): (a) Yes.

(b) No.

(c) The Scientific Committees and
the Advisory Board of the Indian
Council of Agricultural Research
were of the view that this work
should be undertaken by the State
Department of Agriculture as part
of their normal activity.

The Advisory Board of the Council
has, however, recommended that re-
search on mango, eltrus, apple,
guava, pine-apple and grapes should
be intensified during the next five
years, Co-ordinateg schemes for re-
search on all these fruit crops are
under preparation and the request of
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ihe Madras (Tovernment wnl be kepl
in view,

Shri Balakrishnan: May I know
whether fruit research is being con-
ducted in any institution in the
country?

Dr. P. 8. Deshmukh: Yes, Sir;
there are researches going on in
several places.

Shri Balakrishnan: May I know
whether the Government has any
proposal or is contemplating the set-
ting up of a Central Institution for
this research?

Dr, P. 8. Deshmukh; We are con-
templating to have a Central Insti-
tute for Frul Resdarch.

Shri N. M. Lingam: In view of the
high incidence of Die Back and
Stembover diseases among orange
plantations do not Government think
it desirable to have research centres
directly under the ICAR in places
where we have large citrus gardens?

Dr. P. S, Deshmukh: The ICAR
is conscious of the prevalence of this
disease and, as a matter of fact, we
are taking what all action we can
in the matter.

Shri N. R. Muniswamy: Where is
the Institute likely to be located?

Dr. P. S. Deshmukh: That will be
part of the Second Five Year Plan
and the location has not yet been
decided.
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Shr! §. N. Das: May I know, in
the matter of giving concessions to
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these organisations, the considera-
tions that weigh with Government
and whether Government proposes
to go into the question again with
a view to prepare a list of such or-
ganisations as will enjoy these con-
cessions in the future?

Shri Shahnawaz EKhan: The main
consideration is that these conferences
should have a cultural, social or
educational value. A list of such or-
ganisations has already been prepar-
ed and it is proposed to further con-
glder it under the guidance of the
Deputy Minister in the near future.

Bhri 8§, N, Das; May I know whe-
ther the Theosophical Society finds a
place in the list?

The Minister of Railways and
Transport (Shri L. B. Shastri): It is
not in the list.

INDIAN SHIPPING

*2421, Shri Sarangadhar Das: Will
the Minister of Transport be pleased
to state:

(a) whether Government are
planning to take steps to encourage
Indian Shipping Companies adequate-
ly to increase the total Indian ton-
nage at the end of the Second Five
Year Plan;

(b) the steps proposed to be taken
to develop Indian Shipping besides
the cheap loans that have been grant-
ed to the Industry so far; and

(c) whether Government have
apprised Indian Ship-owners of their
plans for the Second Five Year Plan?

The Deputy Minister of Rallways
und Transport (Shr: Alagesan): (a)
Yes.

(b) and (c). The matter is now
under active consideration in close
ronsu.tation with the Indifan Ship-
owners,

Shri Sarangadhar Das: May I know
if ample arrangements are being
made to reach a target of 20,00,000
tons at the end of the Third Five
Year Plan?

Shri Alagesan: At this stage, we
are only thinking of the Second Five
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Year Plan. The Consultative Com-
mittee of Shipowners, which met in
November, appointed a study group
and they have sent their proposals
regarding the Second Five Year
Plan and the tonnage that will be
acquired.

Shri Sarangadhar Das: May I
know what the target is at the end
of the Second Five Year Plan”

Shri Alagesan: They have recom-
mended a target of 5,35,000 G.R.T,
making an allowance of 90,000 tons
for replacement of obsolete tonnage,
that is, as per their recommenda-
tion, our tonnage would be at the end
of the Second Five Year Plan a little
more than one million tons,

Shri Sarangadhar Das: May !
know what other assistance is being

given to the industry besides cheap
loans?

Shri Alagesan: The major thing is
reservation of coastal trade for
Indian shipping, and we have also
liberalised the terms of granting
these loans. They are being utilised
now more rapidly than was the case
in the first three years of the Plan.
A shipping corporation has been
started; the Eastern Shipping Cor-
poration is there. We also try to se-
cure Government cargoes for them
about which questions were put in
this House and answered before.
Assistance is also extended to the
Indian shipping companies through
our Indian Missions in connection
with the acquisition or building of
tonnage abroad in foreign yards.

Shri Sarangadhar Das: May 1
know if any arrangement is being
made to divert cargoes for the over-
seas ships on a fifty-fifty basis while
entering into trade agreements with
foreign countries or by import-ex-
port controls to divert the cargoes
to the Indian vessels?

Shri Alagesan: When we enter
into agreement with foreign countries,
we usually add a clause called the
‘Shipping Clause’ which says that as
much of the goods as possible should
be carried in Indian vessels.
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Shri T. K. Chaudhuri: May I know
if it is a fact that the Eastern Ship-
ping Corporation and other shipping
companies to which Government
gives various kinds of loans and
other assistance, are compelled by
some unwritten convention to pur-
chase one ship from the Hindustan
Shipyard for every ship that they ac-
qurre from abmad. and as the Hindu-
gtan Shipyard ships are costing more
and are also not delivered in time,
that is hampering the acquisition of
tonnage by our shipping companies?

Shri Alagesan: This is rather a
strange question coming from my hon.
friend. After all, the Hindustan Ship-
vard is our yard and we should feed
the yard with orders. Only after we
have fed that yard, we can go to
foreign yards to build our ships, It is
true that the Hindustan Shipyard is
not now able to keep up to the
schedule of delivery and building of
these ships, but that should not be
the reason why we should not favour
our own shipyard.

Shri Joachim Alva: Is it true that
due to lack of co-ordination in the
shipping department, Indian ship-
owners on the overseas trade do not
get the benefit of booking here though
there are clauses in the agreement
that we should get the benefit of
the shipping?

Shri Alagesan: It is rather difficult
to follow the hon. Member's long-
winded argument.

Mr. Speaker: He says that there is
no proper co-ordination in the ship-
ping department with the result that
the best benefit of the agreements
cannot be availed of by the Indian
shipowners.

Shri Alagesan: I should only deny
that allegation. We are keeping in
close touch with the shipowners and
they have also appointed a small
liaison committee who keep in touch
with the Ministry of Transport and
we do everything possible in ow
power to assist the Indian shipping
That is the case.
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SHIPPING TONNAGE

*2422. Shrimati Ila Palchoudhury:
Will the Minister of Transport be
pleased to state the approximate total
shipping tonnage that entered Indian

ports in each of the years 1953 and
19547

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
total net registered tonnage of
Indian and non-Indian vessels (Steam
and sailing) which entered with
cargoes is as follows:—

1853: 1,87,75,073, N.R.T.
1954: 1,98,12,366 N.R.T.

Shrimati 1la Palchoudhury: May I
know the share of the Indian ship-
ping in this tonnage? Can I have the
break-up of the figures?

Shri Alagesan: I do not know whe-
ther the hon. Member followed the
previous flgures. However, in 1858,
the Indian tonnage was 58,76,080; in
1954, it was 59,11,131.

Shrimati Ila Palchoudhury: In
view of the answer given to the pre-
vious question, may I know the
Indian companies that have come
forward and take the help from Gov-
ernment?,

S8hri Alagesan: There are many
companies—both coastal companies
and overseas companies. There are
only two overseas companies—the
Scindias and the Indian Steamship.
There is also another company, the
Bharat Line, that has come recently
into the overseas trade.
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Shri V. P. Nayar. May I know
whether the Central Government have
impressed upon the State Govern.

ments the necessity of provinding suit-
able gloves and footwear to the

scavengers.

Mr. Speaker:
tailed gquestion,

I think it s a de.

RECRUITMENT TO RAILWAYS

#242¢. Pandit Lingaraj Misra: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that all
candidates for Railway Service from
the Eastern and North Eastern Rail-
ways regions are interviewed by the
Railway Service Commission at
Calcutta; and

(b) whether Government have is-
sued any instructions to the Commis-
sion to interview candidates of differ-
ent areas at the respective Regional
Centres?

The Parliamentary Secretary to
the Min'ster of Rallways and Trans-
port (Shri Shah Nawas Khan): (a)
No, Sir.

(b) Yes, Sir.
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Pandit Lingaraj Misra: Is the hon.
Minister aware that there is much
discontentment among the candi-
dates in Orissa as many suitable
candidates with the requisite quali-
fications are not even called for in-
terview?

Shri Shahnawaz Khan: We are not
aware of any special discontentment
in Orissa particularly, but it is a fact
that due to this very important pro-
blem of educated unemployment, a
large number of educated young men
apply for it and it is not possible for
the Commission to send for every-
body who applies for it.

Shri V. P. Nayar: May I know
whether the Railway Public Service
Commission has been directed to
pay adequate consideration in the
case of applicants who are very much
proficient in sports and games for
recruitment?

Shri Shahnawaz Khan: I believe
this aspect is also given due consider-
ation when candidates are being
selected.

Mr. Speaker: I should have
thought that the candidates are se-
lected for the work for which they
are found to be efficient.

Shri V. P. Nayar: That is why I
wanted to clarify.

Mr. Speaker: We will go to the
next question.

EmpLovEES’ PrOVIDENT FUND AcT

*2427. Shri Tushar Chatterjea: Will
the Minister of Labour be pleased to
state :

(a) whether it is a fact that Gov-
ernment propose to extend the Em-
ployees’ Provident Funds Act, 1952
to some more industries; and

(b) if so. the names of these in-
dustries and when the matter will be
finalised?

The Deputy Minister of Labour
(Shri Abid All): (@) Yes.

(b) Statistical data in respect of
certain well-established  industries
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are being colletced and a final deci-
sion will be taken shortly.

Shri Tushar Chatterjea: May I
know whether it is a fact that there
is the recommendation by the Cen-
tral Board of Trustees to the Govern-
ment in this matter?

Shri Abid Ali: * Yes, Sir. They have
recommended that more industries
should be included in the scheme.

Shri Tushar Chatterjea: May I
know whether plantations are in-
cluded in the recommendation of the
Board?

Shri Abid All: There was no re-
commendation with regard to the
plantations but the Government are
collecting the necessary data and are
considering the question of including
plantations also in the scheme.

Shri T. B. Vittal Rao: May I know
the names of the industries to which
this Aect is likely to be extended
and the number of workerns likely
to be covered by this extension?

The M.aister of Labour (Shri
Khandubhal Desai): Of course at
this stage we cannot place before the
House the list of the industries that
are to be included but all the in-
dustries employing more than 10,000
people are under consideration and
before long we will be able to place
before the House the number of in-
dustries covered under this Act,

Shri K. P. Tripathi: Is it a fact
that the Assam Government has
asked that they may be permitted
to pass a special legislation for Pro-
vident Funds with regard to the
plantations, whether it has been per-
mitted and, if so, how it will affect
the other States where such legisla-
tion has not been psessed,

Shri Khandubhai Desai: The Assam
Government have been permitted by
the Central Government to frame
their own legislation with regard to
the introduction of Provident Funds
Scheme in Assam. If other States
will come forward, we would have
no hesitation in accepting their pro-
posals.
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ExpLoRATORY TUBE-WELLS

*2429. Shri Dabhi: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) the progress so far made in the
sinking of exploratory tube-wells in
the various States; and

(b) what are the prospects of these
tube-wells proving successful?

The Minister of Axriculture (Dr.
P. B. Deshmukh): (a) Eleven explo-
ratory holes have been drilled upto
the end of March, 1955, in Narbada
Basin in Madhya Pradesh.

(b) It is too early to say how far
they will be successful.

Shri Dabhi: May I know the
amount so far spent on the scheme?

Dr. P. S. Deshmukh: All this is
out of the foreign aid. We have ob-
tained certain machinery and the
work is being done departmentally.
I could not give the estimate of ex-
penditure incurred so far.

Bhri Balakrishnan: May I know
the number of exploratory tube-
wells sunk in the Madras State?

Dr. P. 8. Peshmukh: I do not
think work has yet been commenced
there,

Dintng Cars

*2430. Shri Keshavalengar: Wil
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
for the running of a dining car on a
co-operative basis comprised of the
membership from among the services
themselves; and ’

(b) if so, the name of the train in
which the experiment is likely to be
taken up?

The Parliamentary Secretary to the

Minister of Railways and Transport
(Shr" Shahnawaz Khan): (a) No.

(b) Does not arise.
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Shri Keshavalengar: May we know
if Government will now consider this
proposal on a co-operative basis?
Even if it be as an experimental
measure, still it will be practising
what they preach.

Mr. Speaker: The last part of the
question need not be answered.

Shri Shahnawaz Khan: Govern-
ment has already tried this step as
an experimental measure and Gov-
ernment does not propose to repeat
the experiment.

Shri Keshavaiengar; May we know
the place and the State where it was
tried?

Shri Shahnawaz Khan: It was tri-
ed in Ghaziabad (UP.): not on a
restaurant car but in the railway
station, and I may say that the ex-
perience of the Railway Ministry was
not a very happy one.

Di1SCRETIONARY GRANT

*2431. Shri 8. C. Samanta: Will the
Minister of Health be pleased to
lay a statement on the Table of the
House showing:

(a) the total amount of grants paid
out of the Discretionary Grant during
1954-55;

(b) the corresponding
paid in the last three years:

amounts

(c) the details of the amounts paid
during 19854-55; and

(d) whether there is any surplus
amount in hand at the end of 1954-
55?

The Deputy Minister of Health
(Shrimati  Chandrasekhar): (a) to
(d). A statement is laid on the Table
of the Sabha. [See Appendix XI, an-
nexure No. 27.]

Shri S. C. Samanta: May I know
how many applications have been
received by the hon. Minister last
year which, according to her discre-
tion, deserved help and for which
she could not give help due to pav-
city of funds?
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The Minister of Health (Rajkumari
Amrit Kaur): I may say that no re-
quests that were considered to be
worthy of help were refused help,

Shri 8§, C, Samanta; May I know
whether any other items for help
will be included by the hon. Minis.er
next time?

Rajkumari Amrit Kaur: It all de-
pends on the requests that come in.
We will consider them all very
favourably.

Shri 8. C. Samanta: May I know
whether the amount for this year
has been increased?

Rajkumari Amrit Kaur: Yes, Sir,
by Rs. 2 lakhs.

ProVIDENT FUuND FoR CoAL MINERS

*2432. Shri T, B. Vittal Rao: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that the
Board of Trustees of the Coal Mines
Provident Fund have recommended
that the dearness allowance should be
treated as wages for the purpose of
computing the contribution to the
Provident Fund; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister of Labour
(Shri Abld All): (a) Yes.

(b) The matter is under consider-
ation.

Shri T. B, Vittal Rao: May I know
when this recommendation was re-
celved by the Government?

Shri Abid Al: Some time in 1953.°

Shri T. B. Viital Rao: So, do the
F.‘rovernment congider that two years
1s not a sufficient time for arriving
at a decision?

Shri Abid Ali: The recommenda-
tion was that coal price should bhe
increased to meet the increased pro-
vident fund, and therefore there has
been some delay.
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Shri T. B. Vittal Rao: By how
much will the coal price have to be
increased if this action is taken?

Shri Abld All: It is being worked
out.

INTERNATIONAL WHEAT AGREEMENT

*2433. Dr. Ram.Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state whether there is
any difference at present between the
price of wheat purchased under the
International Wheat Agreement and
the prevailing market price of wheat
in the countries wherefrom wheat is
purchased under this Agreement?

The Deputy Minister of Food and
Agriculture (S8hri M. V. Krishnappa):
In the U.S.A. the prevailing market
price is higher than the prices for
salary under the International Wheat
Agreement, while in Australia the
two prices are about the same.

Dr. Ram Subhag Singh: Since
when is the prevailing market price
of the wheat higher than the price
fixed by the International Wheat
Agreement in the United States and
what quantity of wheat was bought
by the Government of India when
the wheat price was higher under the
International Wheat Agreement
than the prevailing market prices in
the country?

Shri M. V. Krishnappa: The lowest
basic maximum price in the Interna-
tional Wheat Agreement is Rs. 13-8-3
or about two dollars and flve cents
per bushel and the minimum price
is one dollar and 55 cents. The price
in the open market has been always
higher than these prices. They were
never below these prices and we
have purchased this year nearly 2
lakh tons of wheat in the U.S.A. and
about 4 lakh tons in Australia.

Shrimatli Tarkeshwari Sinha: May
I know whether some time back, the
Government of India approached
the International Wheat Council to
work out a different parffy of prices
and, if so, with what results?
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Shri M. V. Krishnappa: We are te:-
ling the International Wheat Council
that taking into consideration the
overall wheat position throughout
the world today, the wheat prices
should be revised. There was a move
to replace the existing agreement but
no definite decision has been taken.

Shri Veeraswamy: May I know
why we are still importing wheat
from other countries when we are
self-sufficient in food-grains?

Shri M. V. Krishnappa: We intend
to build up some reserves. We are
importing wheat not for wheat-eat-
ers but for non-wheat-eaters like
Madras and Calcutta people who have
learnt to eat wheat in the control
days, because we forced them to eat
wheat as we were short of rice then.
So, for the sake of non-wheat-eaters,
we have to import some wheat now.

Shri T. K. Chaudhuri: Why is it
considered necessary to ask the In-
ternational Wheat Council to revise
the prices when the open market
prices are higher than the Interna-
tional Wheat Council prices?

Shri M. V. Krishnappa: They are
always high in America because,
hon. Member must know, in America
they follow a price support policy.
Whatever the price may beselsewhere,
in America always the price remains
at a particular level because of the
price support policy. Because we are
taking into account the overall avail-
ability of surplus wheat in the world,
therefore we have to ask them to
revise the agreement. That was only
a proposal and no definite agreement
has been reached.

DeLH1 TRANSPORT SERVICE

*2434. Shrli Sanganma: Will the
Minister of Transport be pleased to
state:

(a) whether there is a proposal for
the constructioa of quarters for the
staff of the Delhi Transport Service;

(b) if so. the amount provided for
this purpose: and
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(c) the progress made so far in

this direction?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) Rs. 20 lakhs for the current
financial year.

(¢c) Steps have been taken to ac-
quire the land required and estimates
for construction are under prepara-
tion.

Shri Sanganna: Out of the total
strength of the staff, may I know
how many members have been actu-
ally provided with quarters and how
many remain to be provided with
quarters?

Shri Alagesan: A scheme has been
prepared to construct 480 quarters
and the cost is roughly estimated to
be Rs. 60 lakhs. We are in the stage
of acquiring land for the same. I
the quarters are complete then we
would have housed approximately
25 per cent of the staff.

Shri Sanganna: When the scheme
under consideration materialises may
1 know whether all the members of
the stalf will be provided with quar-
ters?

Shri Alagesan: That will depend
upon the necessity. In a place like
Delhi many people can find private
accommodation. After providing this
accommodation we may look into
it to see whether more accommoda-
tion is needed or not and then take
action.

WoMEN WORKERS

*2435. Shri Bhagwat Jha Aszad:
Will the Minister of Labour be pleas-
ed to state:

(a) whether women labourers
working in the Public Works Depart-
ment in Andamans have been pro-
vided with maternity benefits;

(b) whether it is a fact that there
has been a compulsory and large-
scale retrenchment of women
labourers from the Public Works
Department in Andamans during the
last few months; and
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(¢) if so, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) and (c). 39 casual women work-
ers were retrenched due to reduction
in work.

Shri Bhagwat Jha Azad: May 1
know whether any representation
has been submitted to the Ministry
by the Andamans Association that
because they wanted certain other
facilities like maternity facilities,
therefore, they were retrenched?

Shri Abid AI': I do not think we
have received any such representa-
tion.

Shri Bhagwat Jha Azad: May 1
know what is the answer to part (a)
of my question—whether they have
got any maternity benefits or not?

Shri Abid Ali: No maternity bene-
fits are applicable in Andamans.

Shri Bhagwat Jha Azad: What are
the reasons that the women work-
men in Andamans Public Works De-
partment are not entitled to the
same facilities which are being given
to other women workers in the
mainland of India?

Shri Abid Ali: There is no mater-
nity benefit for women workers in the
Public Works Department even here,

Shri T. B. Vittal Rao: May I know
whether all the labour laws obtain-
ing in India are also applied to
Andamans or not?

Shri Abid Ali: I require notice to
answer the guestion
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Shri Kasliwal: May I know whe-
ther the Government have received
any report regarding the marketing
difficulties so far as wool is concern-
ed after the implementation of this
scheme?

Dr. P. S. Deshmukh: No, Sir.
There was some slight disagreement
and possible opposition from the
trade, but they seem to have been
satisfled now.
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NaTIONAL PLAN CERTIFICATES

*2439. Shri Krishnacharya Joshi:
Will the Minister of Communications

be pleased to state:

(a) the total number of National
Plan Certificates of various denomi-
nations sold through Post Offices
during 1954-55; and

(b) the total amount realised there-
by?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
information is contained in a state-
ment, which is placed on the Table
of the Sabha, [See Appendix XI an-
nexure No. 28.]

(b) Rs. 7,09,31,750/- upto 26th
March, 1955.

Shri Krshnacharya Joshi: May I
know how many certificates were
sold in urban area and how many
in rural area?

shri Raj Bahadur: It is very diffi-
cult to give a circle-wise break-up
like that.

Shri Krishnacharya Joshi: May I
know the total number of persons
who have purchased the certificates?

Shri Raj Bahadur: According to
rules they are issued only to indivi-
duals and the maximum holding has
also been prescribed. Therefore, I
think the number of certificates sold
gives the number of individuals.

ANTI-CORRUPTION CasEs

*2440. Shri G, L. Chandhary: Will
the Minister of Rallways be pleased
to state:

(a) the number of employees dis-
missed so far on the North Eastern
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Railway due to the findings of the
Anti-Corruption Department since
1047;

(b) the number of cases where the
bonus and gratuity were paid in full;
and

(c) the number of cases where
bonus and gratuity were forfeited?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
port (Shri Shahnawaz Khan): (a)
Nine.

(b) Nil,
(¢) Nine.

Shri 8. C. Samanta: May I know
whether these cgses were dealt with
departmentally or through courts.

Shri Shahnawar Khan: One case
was dealt with departmentally and
eight cases were decided through
courts,

Rasiur CoLLiERY WORKERS

*2442. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that the
Regional Labour Commissioner (Cen-
tral), Nagpur, who conducted conci-
liation proceedings in March, 1954
with regard to the change in service
conditions of workers of the Rajiur
Colllery by the new management has
submitted his report to the Chief
Labour Commissioner; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister of Labour
(Shri Abld All): (a) Yes.

(b) Efforts were made by Chief
Labour Commissioner's Organisation
to persuade the new management to
restore the old conditions of service.
As the management did not agree to
do so, the Chief Labour Commission-
er referred the matter to Govern-
ment. The matter, which involves
legal isSues, is under examination.

Shri T. B. Vittal Rao: Do Govern-

ment propose to refer this matter to
the Tribunal?
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Shri Abid Ali: If necesary, Yes,
Sir.

RamLway CoLoNy (RAYAGADA)

#2448, Shri Sanganna: Will the
Minister of Rallways be pleased to
refer to the reply given to starred
Question No, 1090 on the 17th March,
1954 and state how far the schemae
for the electrification of the Rayagada
Railway Colony (Orissa) has pro-
gressed?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawazx Khan): No
programme for electrification of
Rayagada Railway Colony has yet
been drawn up, but electrification
of Rayagada Railway Station is pro-
grammed for execution during the
current flnancial year.

Shrl Sanganna: In view of the
fact that power will be available from
our hydro-electric project, Mach-
kund, may I know whether this
scheme will be extended to other
stations on the railway line?

Shri Shahnawaz Khan: Yes, Sir.
The policy of the Railway Ministry
is to extend electrification as far as
possible and, wherever electric power
is available at reasonable rates, we
are going in for electrification.

Shri Sanganna: May I know the
probable date by which the scheme
will be fully implemented?

Shri Shahnawaz Khan: That |is
more than what I can say at present.

Mr. Speaker: That exhausts the
Question List. We shall now take up
the questions of Members who were
absent earlier,

INDIAN AIRLINES CORPORATION
(EARNINGS)

*2400. Shri Eeshavaiengar: Will the
Minister of Communications be
pleased to state:

(a) the total revenue earned by the
Indian Airlines Corporation from
Cargo and passenger trafic during the
year 1954-55; and

(b) whether the Corporation has
suffered any loss during this period,
and if so, to what extent?
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
and (b). The accounts of the Indian
Airlines Corporation for the Yyear
1854-55 are not yet ready. I, how-
ever, lay a statement on the Table
of the Lok Sabha giving the estimat-
ed revenue and losses of the Corpo-
ration during the year 1954-55. [See
Appendix XI, annexure No. 29.]

Shri Joachim Alva: The Govern-
ment have announced that Skymas-
ters will fily for the night air malil
Do Government realise that Sky-
masters will cost about anything
between Rs. 1200 to Rs. 1400 per
hour flying, while the cost of Dako-
tas is only Rs. 8007 How do Govern-
ment propose to make up the loss?

Shri Raj Bahadur: In anticipation
of increase in traffic and mails In
due course, it will be economical.

Assam LiNk

*2404. Shri S, C. Samanta: will
the Minister of Raillways be pleased
to state:

(a) the amount sanctioned for the
preliminary Engineering survey of
the Ramsahai-Binnaguri railway line
on the North Eastern Railway; and

(b) when the survey will be com-
pleted?

The Parl'amentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahmawar Khan): (a)
Rs. 60,000/-

(b) The survey is expected to be
completed by May, 1855.

Shri 8. C. Samanta: May I know
whether this alignment is going to
be accepted finally by the Govern-
ment?

Shri Shahnawaz Khan: That is the
very object with which the engine-
ering survey is being carried out, As
soon as the survey is completed, we
will be able to say whether we will
::tﬂn.itely accept this alignment or

103 LSD.
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Shri Barman: May I know whae-
ther the hon. Minister has receivea
a copy of a resolution of a meeting
which was held by officials and non-
officials on the 5th April, 1855
strongly opposing and disapproving
this alignment, and if so, what is the
reaction of the Ministry?

The Minister of Railways ana
Transport (Shrl L. B. Shastri): It 1s
too early to say anything about this
particular alignment till the whoie
thing is completed.

Shri Barman: It is of the opinion
that this alignment would not serve

any purpose.

Mr. Speaker: The hon. Ministers
point was that this question cannot
be answered at this stage.

AccIpENTS IN INLUSTRIAL CONCERNS

*2406. Dr. Ram Subhag Singhy
the Minister of Labour be ple to
state whether Government propose to
prepare any plan for reducing the
number of industrial accidents in the
country?

The Deputy Minister of Labour
(Shri Abid All): Comprehensive
safety provisions exist in the Indian
Mines Act, 1952 and  Regulations
thereunder and also in the Factories
Act, 1948, Revision of the Regulations
and strengthening of Inspectorates are
under consideration. A museum of
safety, health and welfare as part of
Central Labour Institute is also being
set up in Bombay.

Dr. Ram Suobhag Singh: In view
of the fact that industrial and mining
accidents are increasing rapidly, may
I know whether Government do pro-
pose to further tighten up the safety
regulations?

Shri Abid Ali: We propose to tigh-
ten up the regulations, but the hon.
Member is not correctly informed
that these accidents are increasing.
Of course we had a mining accident
last year; but otherwise we have
had a very good year in 1954.
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Dr. Ram Subhag Singh: May I
know by what percentage the min-
ing and industrial accidents have
gone down?

Shri Abid Ali: In mines, in 1851
the number of fatal accidents was
0.77 per thousand persons employed.
In 1952 it was 0,80 and in 1953 it was
0.65, Similarly in factories also, it
was 0.10 in 1949, 0.10 #n 1850 and
‘09 in 1951,

8hri T. B. Vittal Rao: The hon.
Minister has stated that the regula-
lions under the Indian Mines Act,
1852 will be finalised. We have been
expecting the finalisation of these
rules for the last three years. Can
we get at least an approximate idea
of the date by which these rules will
be finalised?

Shri Abig All: It
very soon.

will be done

Shri Joachim Alva: Do Govern-
ment propose to send inspectors of
mines for learning up-to-date me-
thods of safety devices abroad?

Shri Abid Ali: The training given
to our inspectors here is sufficiently
up-to-date.

RaLway EArNINGS

*2418. Shri Bhagwat Jha Axad:
Will the Minister of Railways be
pleased to lay a statement on the
Table of the House showing:

(a) the earnings of the Eastern
Railway during the years 1952-568 and
1953-54; and

(b) the amount spent on the resto-
ration of the old lines and on the
construction of new lines in this
Zone during the above period?

The Parllamentary Secretary to
the Minister of Raflways and Trans-
port (S8hrl Shahnawazx Khan): (a)
and (b). A statement is laid on the
Table of the House. [See Appendix,
X1, annexure No. 30].

Shri Bhagwat Jha Asad: The

statement laid does not answer part
(b) of my question about the amount

20 APRIL 1955

Oral Answers 2466

spent on the restoration of old lines
and on the construction of new lines,

Shri Shahnawazr Khan: I very res-
pectfully beg to differ from hon.
Member. It is stated quite clearly.
The amount spent on the restoration
of old lines in 1952-53 is Rs. 7 lakhs
and in 1953-54, Rs. 30 lakhs. For the
construction of new lines, the figures
are Rs. 6 lakhs in 1952-53 and
Rs. 26 lakhs in 1953-54.

Shr! Bhagwat Jha Azad: It refers
to the lines and mnot to the amount.
May I know whether there are still
old lines which are under the con-
sideration of the Government to be
restored in the current year?

The Minister of Railways ana
Transport (Shri L. B. Shastrl): There
may be some old lines. I cannot say
definitely about this at present. But
in the current year, we do not pro-
pose to restore any line in Bihar.

Shri Bhagwat Jha Azad: May I
know whether there is any proposal
for the current year to construct
new lines in Bihar and in the back-
ward areas of Santal Parganas.

Shri L. B. Shastri: Some proposals
have been received by the Govern-
ment and they will be considered at
the appropriate time.

Pandit D. N. Tiwary: The Rail-
way Minister has said that there is
no proposal to construct any new
line in Bihar. May I know why there
is so much enmity against Bihar?

Shrimati Sushama Sen: May I know
whether the Bhagalpur-Mandanhill ex-
tenticn up to Deoghar promised by
the Railway Minister has been drop-
ped?

Shri L. B. Shastri: I never made any
such promise. I am, however, prepar-
ed to consider it, as I said, at the ap-
propriate time when we consider the
construction of new lines in connec-
tion witn the Second Five Year Plan.
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WRITTEN ANSWERS TO QUESTIONS
F1sa INDUSTRY

#2407, Shri Ibrahim: Will the Min-
ister of Food and Agriculture be
pleased to state the nature of foreign
assistance received during 1054 for
the development of the fish industry
in the country and the help that is
expected to be received this year?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
A statement is placed on the Table
of the Sabha. [See Appendix XI, an-
nexure No. 31.]

RE-CLASSIFICATION ON RAILWAYS

*2408. Thakur Jugal Kishore Sinha:
Will the Minister of Raillways be
pleased to state the estimated cost of
the re-classification of compartments
of Railways from the 1st April, 18557

The Parliamentary Secretary to
the Minister of Kailways and Trans-
port (Shrl Shahnawaz Khan): Ap-
proximately Rs. 4,800/-/-.

SUGAR-CANE PRICES

*2412. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that sugar factories in some
States have not so far paid to cane-
growers the arrears of prices of
sugar-cane supplied to them in the
1953-54 season?

The Deputy Minister of Food and
Agriculture (S8hri M, V. Krishnappa):
Out of an estimated total value of
Rs, 38.86 crores of cane purchased
by 134 sugar factories during 19853-
54 season, Rs. 9.94 lakhs are yet to
be paid by 55 factories. This works
out to only about one-fourth per cent,
of the total cane price. The State
Governments are taking all possible
steps to have the arrears cleared.

INDIAN FOREST Act

jmo. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
- pleased to state:
(a) whether it is a fact that there
were demonstrations throughout the
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Tripura State on the 30th March,
1055 for the amendment of the
Indian Forest Act to make it suitable
for Tripura;

(b) if so, the demands put for-
ward by the demonstrators; and

(c) the steps Government propose
to take in the matter?

The Deputy Minister of Food and
Agriculture (Shri M, V. Erishnappa):
(a) There were no demonstrations
throughout the State but meetings
were organised by the Communist
Party at a few places,

(b) The demands related to—

(1) amendment of the Forest
Act; and
(ii) withdrawal of Royalty

over Bamboos, sungrass, paste and
firewood.

(c) As no specific proposals were
made, the matter could not be given
any consideration.

STAFF OF THE RAILWAY BOARD

#2424 Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Ministry has refused to
accept the Central  Secretariat
Reorganisation Scheme introduced by
the Ministry of Home Affairs for
Assistants, Stenographers and Clerks
in the various Departments of
Government; and

(b) if so, the reasons therefor?

The Deputy Minister of Ralivays
and Transport (Shri Alagesan): (a)
The reorganisation schemes intro-
duced by the Ministry of Home Aff-
airs were not applicable to the Min-
istry of Railways, as it was the in-
tention that this Ministry should
have a separate scheme of its own.
Accordingly, proposals relating to
the reorganisation of the cadre as
far as Assistants, Stenographers and
Clerks are concerned, are under con-
sideration.

(b) The Ministry of Railways was
not included in the General
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Reorganisation Scheme which would
have entailed a common cadre with the
rest of the Secretariat, as the work
in the Ministry of Railways is techni-
cal and specialised, requiring fami-
liarity with technical Railway wark-
ing, practically in all the Branches.

Rapro TrLEPHONE LINKS

#2425 Shri R. P. Garg: Will the
Minister of Communications be pleas-
ed to state the total expenditure in-
volved in the establishment of the
various direct radio-telephone links
between India and the foreign
countries?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Radio-
telephone and Radio-telegraph links,
: direct and indirect, are worked

common equipment and staff. It
is, therefore, not possible to indicate
the amount of expenditure incurred
on establishment of direct Radio-tele-
phone links alone.
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SiGNALLING EQUIPMENT

*2437, Shri R, P. Garg: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that rail-
way signalling equipment is being
manufactured in India; and
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(b) if so, when this indigencus
equipment will be installed on the
Indian Railways?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, partly.

(b) Indigenously-manufactured
Signalling Equipment is already in
use on the Indian Railways.
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Bwasti Samiti

910. Shrl Dasazatha Deb: Will the ~
Minister of Food and Agriculture be
pleased to refer to the reply given to
starred question No. 382 on the 1st
September, 1954 and state the steps
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taken to settle the disputes between
the tribal people and the Swasti
Samiti?

The Minister of Agriculture (Dr.
P. 8, Deshmukh): The District Mag-
istrate and Collector had personally
gone to the place to settle the dis-
putes and a proposal to detail a seni-
or officer there, is under the con-

sideration of the State Government.

PLANT PROTECTION SCHEMES

911. Shri N. B, Chowdhnry: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the amount of grants made so
far under the Five Year Plan to West
Bengal in connection with the Plant
Protection Scheme; and

\o) the progress made by the West
Bengal Government in this direction?

The Deputy Minister of Food and
Agriculture (8hri M. V. Krishnappa)y:
(a) QGrants totalling Rs. 11.25 lakhs
have so far been sanctioned from
Grow More Food Funds during the
Years 1951-52 to 1954-55.

(b) Information is being collected
from the Government of West Bengal
and will be placed on the Table of
we Sabha when received.

RECORD LIFTERS AND SORTERS

913. Shri Ramji Verma: Will the
Minister of Railways be pleased to
refer to the reply given to unstarred
question No. 621 on the 2nd Decem-
ber, 1954 and state when a final deci-
sion is likely to be taken regarding
the re.classification of the posts ot
Record Lifters and Sorters?

The Deputy Minster of Rallways
and Transpoert (Shri Alagesan): The
matter will be finalised shortly.

RaiLway EMPLOYEES

914. Shri N. B. Chowdhury: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Rivetters and Leister Truck Drivers
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in the Railway Workshop at Kharag-
pur are on strike at present;

(b) if so, the reasons therefor; and

(c) the action Government propose
to take in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes. 243 wagon (Rivetters) and 22
Auto Truck Drivers are on strike at
present.

(b) Government understand that
their demand is that they should be
placed in the skilled grade.

(c) The situation caused by the Leis-
ter Truck Drivers and the Wagon
Rivetters having gone on strike. m
being handled by the Eastern Rall-
way Administration. Government
have been informed that so far as the
wagon Rivetters are concerned.
prior to their going on strike, action
was taken by the Railway Adminis-
tration to reclassify 92 posts of Rivet--
ters (Wagon) in the semi-skilled cate-
gory by 92 posts of Rivetters Platers
in the skilled category, to which ex-
tent the revision of the classification
was considered justified on the basis
of the work performed by them.
Government are satisfied that the de-
mand put forward by the Leister
Truck Drivers for their being placed
in the skilled category is unjustified
and accordingly it is not intended to
concede the demand. The Regional
Labour Commissioner has been en-
deavouring to persuade the workers
to call off the strike.

COMPLAINT AGAINST RAILWAY STAFF

915, Pandit D. N, Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that several
complaints of ill-treatment of passen-
gers by the Ticket Collectors and the
Travelling Ticket Collectors at the
Moghalsaral Rallway Station have been
made in 1953 and 1954; and

(b) if so, the action taken in the
matter?
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The Deputy Minister of Rallways
and Transport (Shrli Alagesan): (a)
Ten complaints (three in 1953 and
seven in 1854) were received against
the behaviour of the ticket-checking
staff at Moghalsarai.

(b) All the complaints were en-
quired into. Nome of those recelved
in 1953 was however, substantiated,
while out of the seven complaints
received in 1054, only one was sub-
stantiated and suitable action was
taken against the ticket-cheking staff
at fault.

Deray 1N DELrveEry or Mams

916. Shri Bibhuti Mishra: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that
tourists and pilgrims have often
made complaints regarding delay in
delivery of letters and telegrams; and

(b) it so, the steps taken so far for
the removal of this complaint?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) Such
complaints have not been received
to any marked extent,

(b) When tourist or pilgrim trafMc
is expected to be abnormal, special
measures are taken, inter alia, for the
strengthening of existing and open-
ing of new Posts and Telegraphs offi-
ces and Telephone Exchanges, provi-

sion of mobile post offices and adoption

of special mail, sorting and delivery
arrangements for both letterg and
telegrams.
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InpusTRIAL DiIspuTES

918. Shri D. C. Sharma: Will the
Minister of Labour be pleased to
state:

(a) the total number of disputes
that have taken place during the
period from November, 1954 to
January, 1955 between industry and
workers;

(b) the total number of workers in-
volved in such disputes; and

(c) the number of man-days lost on
account of these disputes?

The Minister of Labour Shri Khan-
dubhai Desa'): (a) to (c¢). Statistics
relating to industrial disputes are
contained in the Indian Labour
Guazette published every month by the
Director, Labour Bureau, Simim,
copies of which are available in the
Library of the Parliament, The follow-

ing statement gives the required
information.

Btatement showing the total number
of disputes, number of workers in-
volved and man-days lost during the
period from November, 1954 to Janu-
ary, 1955,

Total No. of Total No. of Total No. of
disputes workers man-days
involved lost
226 117,044 803.136
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RAILWAY ACCIDENTS

Shri D, C. Sharma:
s Kumarl Annie Mascarene:
will the Minister of Railways be
pleased to state:
(a) the number of accidents which
took place from the 1st November,
1954 to the 31st January, 1855;

(b) whether Government have re-
ceived enquiry reports in respect of
all the railway accidents that occur-
red during this period;

(c) whether the scrutiny of reports
reveals any common defects respon-
sible for these accidents; and

(d) the number of cases of deaths,
serious injuries, and the amount of
losses sustained by Government and
the public as a result of these acci-
dents?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
861 train accidents.

(b) By the end of March, 1953,
enquirv reports had been recelved
for all cases except 36.

(c¢) The failure of human element
and of mechanical equipment are the
twn main causes.

(d) Deaths 13
Seriously injured 17
Approximate cost of damage to

Railway property Rs. 3,57,727/-
Approximate cost of damnage to
public property... ... .. Not known.

TueFr IN RAILWAy GODOWNS

920. Shri D. C. Sharma: Wil the
Minister of Rallways be pleased to
state:

(a) the number of persons found
stealing goods from Railway godowns
and arrested during the period from
the 1st November, 1854 to the 3lst

January, 1855;
(b) the number of those convicted;
and

(c) the number of those who are
under trial?
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The Deputy Minister of Rallways
and Transport (8hrli Alagesan): (a)
202.

(b) 46.

(c) 1486.
ALLOWANCE To PosTAL EMPLOYEES

921. Shri T. B. Vittal Rao: Will the
Minister of Communications be pleas-
ed to state:

" (a) whether any declsion has been
taken for the grant of Special Pay
to Postal employees working in areas
with bad climatic conditions; and

(b) it so, the names of the places
where Special Pay is paid on this
account?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) No,
but special pay on account of un-
healthiness of locality has been
sanctioned for many such localities.

(b) A list of such localites is
placed on the Table of the Lok Sabha.
[See Appendix XI, annexure No.
33.]

Exrorr or FisH

922, Shri Ibrahim: Will the Minis-

ter of Food and Agriculture be pleas-
ed to state:

(a) the quantity of fish exported
during 1954; and

(b) the names of the countries
to which it was exported?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) 21,972 tons, till
November, 1954.

(b) Mainly Ceylon and Burma.

INDUSTRIAL DISPUTES

923. Shri Ibrahim: Will the Minis-
ter of Labour be pleased to state:

(a) the number of industrial dis-
putes falling within the Central Gov-
ernment’s sphere resulting in work
stoppages during 1954.55;

(b) how the figure compares with
the flgure for 1953-54; and

(c) the total number of man-days
lost In  these industrial disputes
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during 1054-55 as compdred to 1953-
547

The Minister of Labour (Shri
Khandubhai Desai): (a) to (c). In-
formation is available for the period
April, 1953 to December, 1954, and is
given in the following statement.

Statement showing number of dis-
putes and man-days lost in the
Central Sphere undertakings

Period No. of No. of man-
disputes days lost
April 1953—
March 1954 130 481,121
April 1954—
December 1954 78 154,213

RoBBERIES ON TRAINS

924, Shri Ibrahim: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the number of rop-
beries in running trains in all the
Railway Zones have decreased during
the period from the 1lst January, to
the 31st March, 1955 as compared to
the corresponding period in 1954;

(b) the names of the Railway zones
where such robberies have been the
largest and where they have been the
least; and

(c) whether Government have taken
any additional precautionary measures
after the 1st January, 1955 to check
these robberies?

The Deputy Minister of Railways
and Transport (Shrl Alagesan): (a)
and (b). The necessary particulars
are being collected and will be laid
on the Table of the Sabha.

(c) No additional precautionary
measures as such have been adopted
since 1st January, 1955 but the
normal measures already in force
were continued and more vigorously
pursued.

TrRamw  OeEmaTIONS

925. Thakur Jugal Kishore Sinha:
Will the Minister of Railways be pleas-
ed to state the operating position ot the
North Eastern Rallway in general and
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the Section Samastipur and Narkatia-
ganj via Darbhanga in particular
during the past six months?

The Deputy Minister of Railways
and Transport (Shri Alagesan): A
statement indicating the operating
position on the North Eastern Rallway
in general and the section Samastipur-
Narkatiaganj in particular from month
to month during the last six months
is placed on the Table of the Momse.
[See Appendix XI, annexure No.
34.]

EMOLUMENTS OoF Rannway EMPLOYEES

926, Chaudhri Muhammed Shaffee:
Will the Minister of Hallways be pleas-
ed to state:

(a) whether Government have re-
celved any representation recently
from Ticket Collectors for increase in
their salaries and other allowances;

(b) if so, the decison taken there-
on, ang

(c) the specific demands made
therein and the amount involved?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No representation has been received
from Ticket Collectors, but a copy
of the resclutions passed by the All-
India Ticket Checking Staff Con-
ference held at Berhampur on the
6th January, 1955, has been forward-
ed to Government by a Member of
Parliament.

(b) The scales of pay and allow-
ances to these staff have been fixed
by Government after considering the
recommendations of the Central Pay
Commission. The Government see
no justification for making a change.

(¢) The demands regarding pay
and allowances include:

(1) minimum scales of pay of
Rs. 8B0—180 for Ticket Col-
lectors and Rs. 100—185 for
Travelling Ticket Examiners,
with higher scale of Rs. 100—
185 and Rs. 200—300 for
Ticket Collectors and
Rs. 200—300, Rs. 300—400
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and Rs. 400—500 for Travel-
ling Ticket Examiners and
Ticket Inspectors;

(li) upgradation of posts In ex-
cess of 35 per cent. from the
lowest grade as against 85
per cent, in the case of Ticket
Collectors and 65 to 874 per
cent. in the case of Travelling
Ticket Examiners; and

(iii) treating Travelling Ticket
Examiners as running staff
for all purposes,

The amount involved cannot readily
be estimated.

WORKERS' COMPENSATION

927. Shri T. B. Vittal Rao: Will the
Minister of Labour be pleased to state:
(a) whether it is a fact that Gov-
ernment have prosecuted some
manganese mine owners in Madhya
Pradesh for non-payment of retrench-

ment compensation due under the
Industrial Disputes (Amendment)
Act, 1853;

(b) if so, whether the same has
been recovered and disbursed to
workers; and

(c) the number of workers involv-
ed?

The Minister of Labour (Shri
Khandubhai Desal): (a) Government
have so far authoriseq launching of
presecution against the managements
of twelve manganese mines in
Madhya Pradesh for non-payment of
retrenchment compensation payable
under section 25F of the Industrial
Disputes Act, 1947.

(b) and (c). Prosecution has been
launched for the offence of non-pay-
ment, the penalty for which is im-
prisonment of six months and/or fine
extending to one thousand rupees. As
for recovery of the amount due as
compensation, the Act prescribes that
it may be recovered by the appropriate
Government in the same manner as an
arrear of land revenue or as a
Public demand on application
™ade by the entitled person. The

20 APRIL 1955

Written Answers 2510

claims submitted by 88 workmen have
been verified and action is being
taken to recover the amounts through
the appropriate revenue authorities.

TICKETLESS TRAVELLING

928, shri R. N. Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a special
rail was organised on the 22nd
January, 1955 on the Staff Shuttle
Traln at New Delhi Railway Station
for cheking ticketless travel;

(b) whether it is also a fact that a
demonstration was staged on the 25th
January, 1955 before the General
Manager by the Northern Rallway-
men's Union in connection with this

raid; and

]
(c) it so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes; all trains which arrived at New
Delhi from 6 to 11 AM. on 22nd Jan-
uary, 1955, including train No. 2 HDK
Delhi-Kishanganj Shuttle by which
the Railway staff travel, were sub-
jected to this check.

(b) A demonstration was staged on
25th January, 1955 by some of the
staff working in Baroda House, which
included a few dissident members ?r
the former Northern Railwaymen's
Union, which has merged into  the
Northern Railway Staft Assoclation to
form a new union, known as Uttariya
Rallway Mazdoor Union.

(c) The demonstrators were given
a patient hearing by the Deputy
General Manager (Personnel), after
which they dispersed.

MmoRr PoRTs

929. Shri Sanganna: Will the Minis-
ter of Transport be pleased to state:

(a) whether the representative of
the Government of Orissa had sug-
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gested any re-adjustments in regard
to the approved works of Minor Ports
in Orissa at the meeting of represen-
tatives of State Governments held in
June, 1954; and

(b) if so, their nature?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes.

(b) The following readjustments
were proposed by the State Govern-
ment and accepted by the Central
Government:—

(1) Reduction in the allotment
for repairs to the lighthouse
at Chandbali from Rs. 30,000
to Rs. 15,000,

(2) Increase in the allotment for
Survey of rivers and appro-
aches to Chandbali from
Rs, 10,000 to a sum not ex-
ceeding Rs. 1,00,000.

(3) Surrender of the allotments
of (a) Rs. 1,50,000 for repairs
to the rivetments in the
harbour limits of Chandbali
and the construction of
sheds for sailing craft and
(b) Rs. 5,000 for the survey
of backwater at Gopalpur.

(4) Diversion of the saving result.
ing from the above to meet
the cost of the investigations
connected with the opening
of a port at Paradip.
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FRruiT PRESERVATION INDUSTRY

931. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of orange gardens
in the Jampui Hills, Tripura;

(b) whether there is any industry
for preparing juice and syrups from
oranges in Tripura; and

(¢) whether Government propose
to set up any such industry there?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The approximate

area under orange cultivation is
2,522 acres with nearly 12,386,500
plants.

(b) No.

(c) The possibility of starting a fruit
canning industry i{s being examined.

SETTLEMENT OF SCHEDULED TRIBES

932, Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a num-
ber of Scheduled Tribes of Jampui
Hills of Tripura have applied for set-
tlement on land and paid Nazaranas;

(b) whether it is a fact that these
people have not so far been settled:
and
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(c) it so, the stepgs Government pro-
pose to take in the matter?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (¢). The
information is being collected and
will be placed on the Table of the
Sabha.

SETTLEMENT ON Khas LaANDS

933. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of tribal people of
Kanchanpur Tehsil, Tripura, who
have so far applied for settlement on
Khas land;

(b) how many of them have sub-
mitted Nazaranas; and

(c) the number of the applicants
who have been given settlement?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) to (c). The information is being
collected and will be placed on the
Table of the Sabha.

MiNOR IRRIGATION SCHEMES

934. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether the Punjab Government
have submitted any Minor Irrigatien
Schemes for inclusion in the Second
Five Year Plan; and

(b) it so, whether a copy thereof
will be laid on the Table of the
House?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). Three
schemes were submitted recently, but
since they were iucomplete, the
State Government has been requested
to recast them and submit them again
to the Government of India for
scrutiny and sanction.
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MiINOR IRRIGATION SCHEME rorR KaNGRA
DisTRICT

935. Shrl Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the Punjab Government
have submitted any schemes for
minor irrigation for the Kangra Dis-
trict; and

(b) if so, the decision taken there-
on?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) and (b). Yes. The
schemes for the construction of khuls
in Kangra [Distirict were received
during 1054.55 and a loan of
Rs. 10,31,000/- was approved therefor,
out of which an amount of
Rs. 2,10,000 only was authorised for
payment on the basis of the actual
requirements indicated by the State
Government for that year.

The schemes are being continuad
during 1965-66 and a loan of
Rs. 10,05,000/- and a grant of

Rs. 4.77.500. have been agreed to.

TICKETLESS TRAVELLING

936, Shri Sanganna: Will the Minis-
ter of Rallways be pleased to refer to
the reply given to unstarred question
No. 632 on the 22nd September, 1954
in respect of ticketless travel on the
Parlakimedi-Light Railway line and
the Waltair-Raipur Railway line and
state:

(a) whether any improvements
have been noticed on these lines in re-
gard to ticketless travelling; and

(b) if so, to what extent?

The Deputy Minister of Rallways
and Transport (Shri Alagesam): (a)
and (b). While there hag been a
noticeable decline on the Parlakimedi
Light Railway in the number of
passengers detected travelling with-
out ticket during checks which were
held on the Waltair-Raipur Section
there has been substantial deterio-
ration.
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Comparative figures of the checks
made and the ticketless passengers
detected before and after 10-8-54 (the
date upto which statistics were fur-
nished in answer to unstarred question
No. 632 on 22-9-54), are given in the
attached statement. [See Appendix
X1, annexure No, 35.]

INLAND F1SHERIES

937. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to
starred question No. 2473 on the 13th
May, 1954 regarding schemes for
development of inland fisheries in
Orissa and state:

(a) whether any fishermen have
been affected by the schemes;

(b) if so, to what extent; and

(c) what alternative provisions have
been made for them?

The Minister of Agriculture (Dr, P,
§. Deshmukh): (a) to (c). The hon.
Member has, perhaps, in mind the
effect on the interests of fishermen in
Orissa as a result of the research work
which is being carried ouf in  that
State on the binomics and nutrition of
fish fry. So far as the Government
of India are aware, there has been
no adverse effect. On the other hand,
this research work has led to the
evolution of certain techniques by
the application of which there has
been a marked reduction in the rate
of mortality of carp fry which has
been beneficial to fishermen as  well
as to the fisheries industry in the
State.

Ravagapa Rainway CoLoNy

938. Shri Sanganna; Will the Minis-
ter of Rallways be pleased to refer
to the reply given to unstarred
question No. 256 on the 6th Septem-
ber, 1954 regarding the supply of
water to the Rayagada Railway Colony
from the Kiajholla Project (Orissa)
and state whether any water surplus
to the requirements of Rallways s
available from thig plant?
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): The
plant has been brought into com-
mission only since November, 1954
and the eflect of the dry summer
season on the water supply has to be
judged before it can be stated whether
there will be any surplus water avail-
able or not.

Post Orrices IN ORissa

939. Shri Sanganna: Will the Minis-
ter of Communications be pleased to
state whether the 143 new post offices
proposed to be opened in the rural
and urban areas of Orissa State during
the period from the 1st January, to
the 31st March, 1955 have since been
opened?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur); Yes,
actually 156 rural and urban  post
offices were opened in Orissa State
from 1st January, 1955 to 31st March,

ExpoRT oF CATTLE
1955.

940. Shri Rishang Keishing: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Government of Manipur have allowed
export of cattle from Manipur;

(b) if so, the number of cattle-
heads so far exported;

(c) the number of permits issued
so far;

{(d) the conditions under which
export of cattle is allowed; and

(e) the rewenue or income derived
from it by the Government?

The Minister of Agriculture (Dr. P,
8. Deshmukh): (a) It was generally
allowed as a measure of relief at the
time of floods in 1953 ang subsequent-
ly on permits in a few cases.

(b) 1680 pairs.
(c) 153 permits,

(d) Export of cattle which are
surplus to the requirements of culti-
vation is allowed.
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(e) No revenue directly accrued to
Government from export of  catile.
Some income was, however, derived
from sale of court fee stamps as
stamps worth annas eight each are
affixed on the applications for per-
mits.

MATERNITY AND CHILD WELFARE

941, Shri Sanganna: Will the Minis-
ter of Health be pleased to state the
amount of grants made to Orissa for
the provision of Maternity and Child
Welfare Services in the backward
areas of the State during the years
1953-54 and 1954-557?

The Minister of Health (Rajkumari
Amrit Kaur): The Scheme for the
establishment of Maternity and Child
Welfare  Services in the backward
area: of the States was only formulat-
ed in February, 1954, and no grant
was paid to any State Government
during 1953-54. During 1954-55, a
grant of Rs. 47,870/- was sanctioned
for the Government of Orissa for the
establishment of five Maternity and
Child Welfare Centres.

The amount utilised by the State
Government during the financial year
1954-55 was Rs. 17,000/- only.

MARINE SURVEY AT PATNa

942, Thakur Jugal Kishore Sinha:
Will the Minister of Railways be
pleased to state;

(a) whether any marine survey of
the Ganges near Patna for dredging
purposes has been made; and

(b) if not, whether it is proposed
to take up the survey in the near
future?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No.

(b) No.
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RaiLway EMPLOYEES

943. Thakur Jugal Kishore Sinha:
Will the Minister of Railways be pleas-
od to refer to the reply given to starred
question No. 1312 on the 22nd March,
1955 and state the number of
employees who were rendered  sur-
plus at Pandu and absorbed in  the
various office: at Calcutta year by

year?

The Deputy Minister of Railways
and Transport (Shri Alagesan):—

1952 .. 279
1953 .. 78
1954 22
1955 .29
AERODROMES

944. Shri Krishnacharya Joshi: Will
the Minister of Communicationg be

pleased to state:

(a) the total number of Aerodromes

taken over from the Ministry of
Defence; and
(b) the reasons for their taking

over?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
Fifty.

‘b) Aerodromes which are consider-
ed important frum an All-India Civil
Aviation point of view and are surplus
to Defence requirements have been
taken over by the Civil Aviation
Department for maintaining and de-
veloping them according to Civil
Aviation needs and standards.

Tuse WELLS

045. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress made so far with
regard to the development of under-
ground water resources in Punjab,



2819 Written Answers

Pepsu and Rajasthan during the year
1954.55;

(b) the number of tube-wells which
proved successful and unsuccessful
with the names of the places where
they are located; and

(¢) the number of tube-wells whose
construction is in progress and the
names of the States where they are
located?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) to (c). A statement, giving the
required Information, 1s placed on
the Table, [See Appendix XI, annex-
ure No. 36.]
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StaTiION MASTERS

947. Shri Sanganna: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that a one-
man tribunal of Mr. Frank Anthony
has been appointed by Government
in the month of April 1854, to con-
sider the representations of the
Station Masters and the Assistant
Station Masters in the matter of pay
and other service conditions; and

(b) if so, with what result?
The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
No.

(b) Does not arise.
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LOK SABHA
Wednesday, 20th April, 1965

The Lok Sabha met at Eleven of
the Clock.

[Mgr. SpeakER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

‘ 11-55 A.M.
PAPERS LAID ON THE TABLE

! STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES ETC.

The Minister of Parliamentary Aff-
oirs (Shri Satya Narayan Sinha): 1
eg to lay on the Table the following
tatement showing the action taken
oy the Govermment on various assur-
inces, promises and undertakings
Ziven by Ministers during the various
Sessions shown against each:—

1. Supplementary Statement No. I
—Ninth Session, 1855 of Lok
Sabha.

[See Appendix XI, annexure
No. 45.]

2, Supplementary Statement
No. V.—Eighth Session, 1954 of
Lok Sabha.

[See Appendix
No, 44].

3. Supplementary Statement
No. IX—BSeventh Session, 1954
of Lok Sabha.

[See Appendix XI,
No, 43].
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4. Supplementary Statement
No. XV.—Sixth Session, 1954
of Lok Sabha,

[See Appendix XI, annexure

No. 42].

5. Supplementary Statement
No: XX—Fifth Session, 1953 of
Lok Sabha.

[See Appendix XI, annexure
No. 41].

6. Supplementary Statement
' No. XXV —Fourth Session,
1953 of Lok Sabha.

[See Appendix XI, Annexure
No, 40].

7. Supplementary Statement
No. XXX —Third Session, 1953

of Lok Sabha,
[See Appendix XI, annexure
No. 39].
Statement

8, Supplementary
. No. XXVIII—Second Session.
1952 of Lok Sabha.

[See Appendix XI  annexu
No. 38].

9. Supplemeritary
' No. XXIX.—First
1952 of Lok Sabha.

[See Appendix XI,
No. 37].

Statement
' Session,

annexure

BUSINESS OF THE HOUSE
AvrocatroN oF TrMe ORDER

Mr. Speaker: I have to inform the
House that the Business Advisory
Committee met on the 19th April,
1955, and agreed to the allocation of
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[Mr. Speaker]
time in regard to Government

legis-
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lative and other business as mention.
ed below:

1. The StaueBankofInde
ment) Bill

2. The Hyderaad Export Duties (Validation) Bl . . . .
3. The Insurance (Amendment) Bill, as passed by the Rajya Sabha
4. The Indian Railways (Amendment) Bill, as passed by the

. Rajya Sabha.

5. The Hindu Marrisge Bill, as passed by the Rajya Sabha
Che Commanders-in-Chief (Chan~e in Designation) Bill .
of the Commmmner for Scheduled

The discussion on the

Castes and Scheduled Tribes .

.

Time allocated

rd Reserve Bank ot' Ind:a (Amend-

5 . 20 hours
1 hour
4+ hour
} hour

30 hours
15 minutes

o . . 5 hours

last Session).

The Committee suggested that after
the motion for consideration of the
State Bank of India Bill was adopted,
there might be a gap of two days be-
fore the clause-by-clause consideration
was taken up, in order to enable the
Finance Minister to have informal dis-
cussion with Members. on the amend-
ments that might be tabled on this
Bill,

The Committee also recommended
that the House might sit one hour
longer on the following days:

Thursday, the 2lst
Monday, the 25th April,
Thursday, the 28th April, 19855,

2all now ask the Minister of
amentary Affairs to move a
il motion for the approval of this
I by the House.

st do e T (iETgE-TigT—
I AMaan): sAediatael taw =
a amr & 2

The Minister of Parliamentary Aff-

airs (Shri Satya  Narayan Sinha):
That has already been announced.

April, 1955,
1955, and
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et 2
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¢ w99 F qheadr 72 o @wen £
Hapd dt g aw st e g
arted 1

12 Noon.
Shri T. K. Chawdhuri (Berham-
pore): May I know whether the

Bills which you just now mentioned
will be taken up in the order in which
vou mentioned them?

Mr. Speaker: The order will be
stated by the hon, Minister of Par-
liamentaty Affairs today or to-
morrow and what I stated is not the
order in which the Bills should be
taken; it is merely allocation of time.

Shrimati Maydeo
No time has been
Succession Bill.

(Poona South):
allotted for the

Mr. Speaker: An allocation has
been made now but all things can-
not be crowded together. The House
will then have to sit longer. If it
does not want to sit longer, it must
take up such business as is consider-
=d urgent by the Government, It is
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not for the Business Advisory Com-
mittee but it is for the Government
to decide.

Shrimati Maydee: Will 20 hours
be sufficient for the Hindu Marriage
Bill?

Mr. Speaker: It is a question of
allotment by the House.

Shri Achuthan (Cranganur): Is
there any extension of the sitting
further? -

Mr. Speaker: An announcement
wil] be made tomorrow. Hon, Mem-
vers who are keen to have all the
susiness put through in this Session
should also be prepared for a longer
Session. .

Shr: Satya Narayan Sinha: I beg
lo move:

“That this House agrees with
the allocation of time proposed by
the Business Advisory Committee
in regard to Government legislative
and other business as announced
by the Speaker today.”

Shri T. B. Vittal Rao (Khammam):
I want to oppose this motion on the
ground that there is no time allotted
to discuss the Press Commission’s re-
commendations. We were categorical-
ly given an assurance that it would be
discussed during this session. From
what I read in the papers it is going to
be discussed in this Session in Rajya
Sabha. We should find some time for
this as well in this House.

Shri Satya Narayan Sinha: This

matter was discussed in the Business .

Advisory Committee also when the
hon. Member's representative was
also present. There we explained the
situation and the circumstances and
difficulties, The hon. Member said
that the Rajya Sabha is going to dis-
cuss it but Government has not made
up its mind absolutely. If the other
House proceeds for the discussion it
is for them to decide. I do not think
this House will ever agree to have
anything discussed without hearing
anything on behalf of the Govern-
ment. The Government has not made
up its mind.
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Mr. Speaker: The position is entire-
ly different. What is placed before the
House is the allocation made according
to the decision arrived at in the Com-
mittee. The question of priorities and
urgencies is a matter for the Govern-
ment to decide and I do not think
there could be any opposition really
speaking to this motion because some
other Bill is not treated as urgent. The
hon. Member has had his say and the
explanation, whether acceptable or not,
has been given by the hon. Minister
of Parliamentary Affairs.

So, the question is:

“That this House agrees with the ~
allocation of time proposed by the
Business Advisory Committee in re-
gard to Government legis'ative and
other business as announced by the
Speaker today.”

The motion was adopted.

Mr. Speaker: So, this becomes the
allocation of time order of the House.
I may now announce that the House
will sit on the 6th of May also.

FINANCE BILL—contd.

Mr  Speaker: The House will now
proceed with the Finance Bill.

Before the House proceeds further,
I have to invite the attention of the
House to some misunderstanding and
to some misleading reports in the
Press today about the absence of the
hon. Finance Minister. I have veri-
fied from the Deputy-Speaker and all
that he said was that when the Fin-
ance Bill is being discussed—I am
giving the substance and I am not
quoting the words—it is no use merely
having the presence of the Finance
Minister or his deputy. Yesterday,
The Minister of Revenue and Civil
Expenditure was present in the House.
But the point was that the wvarious
points arose for which the Members
expect a reply but which reply could
not be given by the Finance Minister
as he is not concerned with the details
of all the administration of the Gov-
ernment. It is, therefore desirable that
the Ministers should be present when
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[Mr. Speaker]
an important measure like the Fin-
ance Bill is being discussed. At least
they should depute their deputies who
would be able to give replies. I under-
stood that yesterday some point was
raised by an hon. Member about cer-
tain shipping difficulties and all that.
It is not possible, in the mnature of
things, for the Finance Minister to
reply to that. It was with reference
to that, I believe, that the Deputy-
Speaker said whatever he said. But
some hon. Members specifically refer-
red to the absence of the Finance Min-
ister. That was not a very correct
thing to do. The Finance Ministry
was represented by the presence of
the Minister of Revenue and Civil Ex-
penditure.

There was another reason why the
Finance Minister was not present. He
had communicated to me that he was
ill and was under medical treatment
and he was unable to attend the House
under medical advice. He would take
at least five or six days to be able to
be present in the House and he is
taking rest as ordered by his doctors
So, the remarks about the Finance
Minister were, to my mind, rather un-
kind especially because the Minister
of Revenue and Civil Expenditure was
present and he had ample ground.for
remaining absent from the House. I
would, therefore, urge upon hon. Mem-
bers that in case they have to make
any grievances they would better as-
certain the facts first, and it would
have been better to have enquired from
the Minister of Revenue and Civil Ex-
penditure as to why the Finance Min-
ister was not present. There was no
occasion for a remark against him.

Shri A. M. Thomas (Ernakulam):
He ought to have informed the House.

Mr. BSpeaker: He informed the
Speaker and information to the Speak-
er is information to the House. What-
ever that may be, I read in the papers
that the Minister of Revenue and Civil
Expenditure got up to say something
but before he said one sentence or half
3 sentence, there was laughter and the
House was not inclined to take him
seriously and he could not, therefore,
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proceed further and give reasons.
Whatever that may be, my only point
is this. Let us say anything we want
to say in a responsible manner after
making enquiries. There is a case for-
legitimate grievance in a matter like
this if the Minister is absent and does
not give any explanation. I can under-
stand that, and a Member is entitled
to point that out. I do not deny the
right of the Member to say that the
Minister is not present; he is entitled
to say so. Here the Finance Ministry
was represented.

So, that ends this particular matter.

After presentation of a formal report
by Shri Altekar, we will proceed with
the Finance Bill.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-EIGHTH REPORT

Shri Altekar (North Satara): I beg
to present the Twenty-eighth report of
the Committee on Private Members’
Bills and Resolutions.

—

FINANCE BILL—contd.

Shri D. C. Sharma (Hoshiarpu.r): 1
shall pay my humble tribute to the
Finance Minister for steering the finan-
cial ship of our State with a great deal
of competence but at the same time, I
know that the Finance Bill is a kind of
peg on which one can hang any num-

. ber of tales.

I am going to bring to the notice of
the Finance Minister certain things
which arc basic to the prosperity and
well being of India. A large number
of persons on the floor of the House
have expressed themselves on the grie-
vances and needs of their constituen-
cies.

[Serr BarMaw in the Chair]

Most of these persons have come
from those constituencies which may
be called as neglected areas. Though
we believe in a classless society, we
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are still thinking in terms of Scheduled
Tribes and Scheduled Castes. I think
we should also think, territorially
speaking, in terms of places which are
very advanced and those places which
have been neglected for a very long
time. For instance, I come from a con-
stituency which, by any definition, can
be called a neglected area. I mean the
districts of Kangra and Hoshiarpur.
When I go about in my constituency, 1
become aware of some of the basic urges
of the people there, some of the funda-
mental needs of the people there, some
of the most important demands of the
places. They ask me: *“What are you
doing about all that?” I do not think
I can give them a satisfactory amswer.
This is a matter essentially for the
Ministry of Planning. I know that the
Ministry of Planning is doing a great
deal to put rural India on the map:
there is no doubt about that. What I
mean to say is that in the allocation
of community projects and National
extension service blocks, no attempt
is made to sift those areas which are
more or less prosperous_ from those
areas which are utterly ?m:kward. It
is not done in a way in which
these areas can be levelled up.
I do not see any reason why
every Tehsil in the  districts
of Hoshiarpur and Kangra should not
be given a National extension service
block scheme if not a community pro-
ject. Everything indicates in that
direction and yet I find that much has
not been done in that area.

We suffer from soil erosion. Most
of the lands of the district suffer from
the effects of hill torrents. I do not
think much has been done in that
direction. There is a big torrent, a
seasonal torrent, which is destructive
of life as well as land. The crying
need of the place has been a bridge
over that. Nothing has been done
about that. Again, it s a scarcity
area. Minor irrigation schemes are
not to be found in plenty in that
area. On account of the migration of
the Muslims from that area, I find that
some of the cottage industries have
fallen into decay. I wonder if any-
thing has been done to resuscitate
these cottage industries
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I find the place is full of archtiec-
tural peauties. The glories of some ot
the temples and palaces of that ilakka
have been commented upon favourahly
by those officers who are experts in the
matter. Yet, not much has been done
to keep alive the architectural glories
of that place. The place can be deve-
loped as a tourist centre. I do mnot
think that anything has been done in
that direction. Medical facilities are
lacking. I go to a place to find that a
person has to walk 12 or 15 miles to
find a dispensary. I do not think there
are a sufficient number of dispensaries.
These are problems for the Planning
Commission. I find that the Planning
Commission does not take the Mem-
bers of the Lok Sabha and the Rajya
Sabha into its confidence before it de-
cides what has to be done with regard
to them. ’

Certainly, the biggest of all problems
is the problem of unemployment. I do
not want to say much on that now.
But I want to make one observation.
We are busy taking the statistical ap-
proach to that problem as the correct
approach. I wish to say that the crea-
tion of jobs is a very good policy and

~when we have more jobs, we will be

able to employ more men. But I must
say in all earnestness that unless we
make our education craft centred all
along the line, the problem of unem-
ployment is not going to be solved. 1
say this because I have some personal
experience of it. I would say that
what the hon. Shri Munshi called
the gospel of the dirty hand
should be inculcated in the mind
of the students and the gospel of
the office chair should be re-
moved from their minds, At this
time, most of the people want those
jobs which would enable them to occu-
py the office chair, and not those jobs
which require some kind of manual
work and manual dignity. This is a
thing that should be done.

The third point that I wish to....

Mr. Chairman: I am sorry there j=
no time

Shri D . Sharma: You have

given me only about five minutes
so far.
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Mr. Chairman: Other Members were
given five minutes,

Shrimati Sushama Sen (Bhagalpur
South): May I know what is the
time? He had only one minute yes-
terday.

Mr. Chairman: Today he has al-
ready taken five minutes.

Shri D. C. Sharma: The time is not
up; there is yet time.

Shri K. K, Basu (Diamond Har-
bour): It is for the Chair to say; time
is here.

Shri D. C. Sharma: When I refer to
the administrative personnel, I do not
refer only to those persons who ad-
minister at the Centre; I refer to all
the persons at the different Ilevels.
There is a need for a change in the
outlook. I do not talk about the purity
of administration. I would not say that
the administration is corrupt or this
and that I do not want to level any
charges at the administrative person-
nel. From my personal experience, I
must say that our administration at all
levels requires to be humanised. [
wou'd say that for our administrative
personnel, there should be a refresher
course in courtesy, in efficiency, in the
prompt despatch of business. Unless
that is done, 1 think all the good work
that we are doimg in the Parliament
and elsewhere would not bear as much

fruit as it should. I would say that we

should look into the working of the
Income-tax Department, I would say
that we should look into the working
of the Refugee Rehabilitalion Depart-
ment. I would say that we should look
into the working of the Sales Tax
Department. T would say that we
should look very carefully into the
Excise and Taxation Department as far
as tobacco is concerned. I would say
that some of the Ministers should look
at the offices where passports are dis-
tributed. In the old days, Kings some-
times went in disguise to know what
the real state of affairs was. Similar-
ly 1 would say that these Ministers
should sometimes go about in disguise
to know how these administrations
are working, and to what difficulties
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the public are put. I would say that if
there is one basic need for the India
of today it is this that our administra-
tive personnel should be put on a level
of efficiency and other things, such as
is to be found in the other countries of
the world.
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' The Minister of Revenue and Civil
Expenditare (Shri M. C, Shah): I re-
gret that the Finance Minister, being
indisposed, has not been able to be
. present here in the House to reply to
an important debate on the Finance
Bill today. In his absence, I will try
to do my best to reply to the points
raised by the various Members during
the course of the debate.

This debate has lasted for about 9
hours and 40 minutes and nearly 38
Members have spoken. Some Mem-
bers have raised certain questions with
regard to certain difficulties experienc-
ed by their constituencies, certain
Members have put forward demands
for certain schemes to be had in their
States, and on'y very few Members
have spoken on the taxation proposals.
You will appreciate that it will not be
possible for me to reply to all these
points that were raised during the
course of the debate these two days
not because I do not propose to reply
to all those points, not because
I have mot got a reply to those
points, but because the time that
is at my disposal is very short,
perhaps about 40 minutes or so.
During that time, I have to cover a
very great field of important issues
raised by several Members. I can as-
sure hon. Members that all those points
which concern the various administra-

. tive Ministries of the Central Govern-
ment, to which I have not replied, will
pbe forwarded 1o all those administra--
nve Ministries to be looked into, ana
to do whatever is possible in the mat-
ter. I assure revered Tandonji- that I
will send an extract of his speech to
the Home Minister, as desired by him.
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Shri K. K. Basu: We should also
have the replies of the respective
Minisiries.  Otherwise, how do I
know to what extent the Ministries
react to the proposals?

Shri M. C. Shah: I dc not yield. The
hon. Member is a Member of this
House and he knows the procedure of
this House. It is not common to send
the report of the action taken by the
administrative Ministries on the points
raised by the hon. Members to hon.
Members.

Now, before I take up the general

question about the economic policy and

the Second Five Year Plan to be for-
mulated, on which certain important
and interesting suggestions were made
by three or four Members, I would
like, first of all, to reply to a very in-
teresting point made by my friend,
Shri Raghunath Singh, on shipping.
When he spoke, he spoke with certain
set figures and the impression
created on the minds of the hon.
Members, perhaps, was that the
Government is not conscious of
the importance of Indian shipping.
And therefore, Sir, 1 would like
just to inform the House what has
been done with regard to Indian ship-
ping by the Central Government, what
was provided for as a target in the
Five Year Plan and what is proposed
to be done by the Transport Ministry.
As a matter of fact, this is a subject
which concerns the Transport Minis-
try and, perhaps, the Transport Min-
ister would have done better justice
than what I will be in a position to do.

He quoted a number of figures of
other countries and also he rather made
tie charge that the Government of
India had neglected the Indian Ship-
ing Industry. 1 think, he has not been
fair. Hon. Members will appreciate
that there are certain inherent limita-
tions to a more rapid development of.
this industry in this country. The Go-
vernment are, however, fully alive to
the importance of this industry and are
taking all possible steps to promote it.
Although the target In the First Five
Year Plan has necessarily to be mo-
dest, there is every expectation that it
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will be achieved. Government are
giving financial assistance to the Indian
Shipping Companies on liberal terms
at 2} per cent. for going overseas and
for coastal shipping also at concession
rates. Contributions for the purchase
of coastal and overseas shipping lines
to the exient of 19'5 crores have al-
ready been sanctioned and it is expect-
ed that a further sum of about Rs, 4
crores would be sanctioned during the
rest of the plan period. Government
are also subsidising the construction
of ships at the Vizagapatam Yard of
the Indian Shipping Companies. There
was an allegation whether the Govern-
ment are conscious of coastal shipping
roundabout the Indian coast—two
thousand miles of it. Now, I may in-
form the House and the hon. Mem-
ber there that the entire coastal
trade is reserved for Indian
shipping by virtue of the Control of
Shipping Act, 1937. The first thing
that we did by the time we attained in-
dependence was that the entire coastal
shipping was reserved for Indian ship-
ping, the tonnage carried on the coast
being approximately 25 lakh tons per
annum and the total of freight and
passenger earnings amounting to
about Rs. 12 crores per annum. With
a view to give fuller employment for
coastal ships and to ensure better co-
ordination between rail and sea trans-
. port, I understand, the Transport Min-
istry propose to appoint a Committee
shortly to go into the question in all
its aspects.

In the overseas trade, the Indian
Saipping Companies have not only
been able to maintain their position in
the existing trade, but they have also
expanded their activities in ecertain
new routes such as the Indo-East
Africa and the Indo-Persian Gulf.
The freight earnings of the Indian
Shipping Companies in the overseas
trade is about Rs. 8'5 crores.

Thirteen ships ¢f a total tonnage of
96,245 have been so far constructed and
supplied by the Hindustan Shipyard
Ltd. Visakhapatnam to the Indian
Shipping Companies; anothér 8 ships
are under construction and orders
for 5or 6 ships are pending with the

20 APRIL 1955

Finanece Bill - )

yard. Government have also taken
the decision to acguire a fleet, at an
estimated cost of Rs. 2 crores, of me-
dium-sized tankers for commercial
operation in the coastal areas.

He also asked what about the agree-
ment with the Oil Refineries, if there
is any provision in the agreement that
Indian ships or the Indian tankers will
be allowed to take the oil, particularly
along the coast. Certainly, in all the
agreements with the Oil Companies
there is already a provision that the
Companies can use tankers of any flag
for the transport of oil on the coast
but there is also a provision for the
entry of tankers owned by the Gov-
ernment or Government partnership.
The question of increasing the target
for the next Five Year Plan is under
the active consideration of Govern-
ment. It will thus be seen that the
Government cannot be said to have
remained negligent of the develop-
ment of the Indian shipping. So much
with regard to Indian shipping.

Then, the point that was raised by
my hon, friend Sari Gurupadaswamy
and Shri K. K. Basu about certain
taxation proposals. Shri Gurupada-
swamy said that these taxation
proposals were rather to benefit
the big bosses of business. 1
really fail to understand whether
he was serious when he alleg-
ed this. If he looks at the taxation
proposals, so far as the income-tax
item is concerned, so far as the income-
tax rates are concerned, he will find
that we have provided for stiff rates
in the rates of personal incomes and,
as the Finance Minister said the other
day, on Rs. 5 lakhs it will come to
81'7 per cent.

Apgain, section 23A has been tighten-
ed so as to compel the companies .
which are being controlled by less
than 6 persens to declare dividends of
60 per cent if the shares—of a certain
percentage of the shares—are owned
by less than 6 persons. Up fil now
there was a possibility of the evasion
of super-iax to be paid by the share-
holders. Now, with the tightening of
this 28A, can it be said that we are
just having these taxatiori proposals
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[Shri M. C. Shah.]

to benefit the big bosses of big busi-
ness, as was alleged by Shri Gurupada-
swamy?

Again, he alleged that there were
certain huge profits made by certain
companies. He named certain com-
panies and he said that there was so
much of paid up capital and that dur-
ing 8 or 7 years they had made so
much profit. Then, he calculated 300
per cent profit on that paid up capital
I really do not understand his mathe-
matics. Whatever profits were made
were made during 6 or 7 years and if
they are divided by 7—as he said from
1946 to 1653—it will come to about 15
or 20 per cent, and that too, of paid
up capital. Ordinarily, the profits are
always to be considered on the basis
of the block account of a company; he
has not told tke House whut percen-
tage is there. But, he just wanted to
mislead the House by saying that huge
profits are being made; and, they are
not being controlled. Then, he said
that different treatment is given to
these concerns.

My friend Mr, Basu referred to a
case of a company having a capital of
Rs. 3 crores and 60 lakhs or 70 lakhs
and the commission of the managing
agency came to about one crore. I do
not know whether these figures are
correct.

Shri K. K. Basn: [ will give you the
reference; you can look it up,

Shri M. C. Shah: I do not know
whether there can be any managing
agency getting one crore of profit on
a paid up capital of about 4 crores. I
do not know on what basis he has cal-
culated. Even then, I say, all those
companies are taxed according to the
rates in the Income-tax Act. I do not
understand how discrimination can be
allowed in this matter,

Mr. Gurupadaswamy said that some
special treatment is being meted out
to these foreigners in allowing them
to have these huge profits. They are
amenable to the rates of Indian in-
come-tax. They are also the share-
holders and are subject to all the in-
come-tax rates, including super-tax.
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If the shareholders are rich and if they
get good profits, then they have to pay
meome-tax and super-tax according to
the rates provided in the Indian In-
come-tax Act as other Indian nationals
have to pay. So, I do not follow the
argument that there has been some
discrimination between a foreigner
and an Indian national in this matter.

Before coming to the other problems,
T will just mention something about
income-tax on which there have been
so many criticisms. I shall now deal
with the points in regard to income-
tax. My task in this respect has been
made rather easier because all those
points that were raised during the de-
bate were also raised earlier when
there was general discussion on
the Budget; also  some  points
were raised by some hon. Members
when the Demands of the Finance Min-
istry were being debated here and they
anticipated the Finance Bill and made
certain remarks about the proposals
of the Finance Bill. The hon. Finance
Minister had already given replies to
all those questions and I do not think
I should take more time over these
matters now when we are discussing
the Finance Bill.

One point about the developmeni re-
bate was raised by Shri Basu, Shri
Gurupadaswamy and another hon.
Member. That point was explained at
great length by the hon. Finance Min-
ister while introducing the Budget as
well as while replying to the general
discussion of the debate. It was point-
ed out that though the Taxation En-
gairy Commission had recommended
that this rebate should be given on
new plant and machinery to certain
specified industries, the matter was
considered at great lemgth by the
Government of India and they came to
the conclusion that in order to give
some impetus to small-scale indus-
tries also, this rebate should be given
to all industries (Interruption). As a
matter of fact, there are safeguards.
There is the Capital Issues Act under
which permission for capital issue is
given by the Government of India in
the Ministry of Finance after consult-
ing the Commerce and Industry Min-
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fstry. Then, there is the Industries
Regulation Act, and the Commerce and
Industry Ministry always considers all
applications which are sent to the Gov-
ernment of India for licences. There
is a Licensing Board also and then it
is considered whether it is in the
national interests to allow such and
such industry to be established in
India. So, there are these safeguards
and they will be applied when accept-
ing the applications and granting licen-
ces. There are the Act and the Regu-
lations by which the Government of
India can canalise certain investments
into certain industries. Under the
Capital Issues Act, all those industries,
which have a capital of Rs. 5,00,000
and less,—that is, small-scale indus-
tries—have not to come forward for
sanction to the Government of India.
By this development rebate we aiso
propose to give some stimulus to the
small-scale industries. Small people
can set up small-scale industries and
get the development rebate. As I
have already stated, in an undeveloped
country like India, the small-scale and
cottage industries must play a very
important role to raise the standard of
living of the people. To solve the
guestion of unemployment this will be
an incentive to small people to have
small undertakings without the sanction
of the Government, because up to
Rs. 5,00,000 no sanction from Gov-
emmment is required. Therefore
the development rebate has been
given to all industries. So far as big
industries are concerned, they will be
regulated by these two measures that
I have mentioned.

Whilst speaking on the Finance Bill,
two or three hon. Members, including
Shri Gurupadaswamy, raised the ques-
tion that the hon. Finance Minister
has taken only two or three recom-
mendations of the Taxation Engquiry
Commission and has left out the other
recommendations. It has been already
stated by the hon. Finance Minister
that all those recommendations are
under consideration. It is not that we
have ruled out all those recommenda-
tions; we have taken only those recom-
mendations which-we can implement
immediately in the Finance Bill. He
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has already explained that when the
Budget proposals were framed, we
were not in a position to study the
entire Commission’s Report very very
carefully and to find out which of their
recommendations can be implemented
and which cannot be. Therefore,
those recommendations which can be
implemented immediately have been
brought forward here in the Finance
Bill and it is not fair to say that the
Finance Ministry of the Government
of India have accepted only those
recommendations which they liked.
Some Members went further and
said that it would benefit the big
business and big bosses. I “do not
understand how big business and big
bosses will benefit by these taxation
proposals in the Finance Bill

Then Shri Gurupadaswamy said
something about the estate duty. He
criticised that the recommendations
of the Taxation Enquiry Commission
on estate duty were not implement-
ed. Perhaps my hon. friend, Shri
Gurupadaswamy, may not have read
very carefully the recommendations
of the Taxation Enquiry Commis-
sion. They have not recommended
anything about the rates. Actually,
the Commission have not suggested
any change in the rates of eslate
duty or in the exemption limit for
the present. All that they have sug-
gested is that the period by which
gifts mortis causa are to be included
in the estate of the deceased should
be increased from two to five years.
This matter is engaging the attention
of the Government and although it
will undoubtedly have some re-
venue effect, it is wunlikely that

the proceeds of estate duty will
be doubled or trebled on this
account alone. The hon. Mem-

ber quoted certain figures and said
that it was expected that it would
be Rs. 5 crores, then it was put down
at Rs. 3 crores and now the collec-
tions are very little, I explained
while replying to a gquestion that it
is not in the hands of the Govern-
ment to have the proceeds as they
like. As a matter of fact, it de-
pends upon the persons dying having
big properties or rich people dying
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and that is in the hands of the Al-
mighty God. The Almighty God has
helped the agricultural produce . to
increase so that there is self-suffi-
ciency. I do not know what the
Almighty God has destined with re-
gard to estate duty. The proceeds
of estate duty will only depend upon
the persons dying, and at the same
time it must not be forgotten that
the Estate Duty Act came into force
only in October 1953 and we have
yet to see the working of that Act.
We have to see whether there are
collusive, gifts and whether there are
certain methods by which rich people
evade the payment of estate duty.
Certainly, if in our experience we
find that there are loopholes, we will
be prepared to plug those loopholes.
So, I feel that the charge against the
Government about not amending the
Estate Duty Act on the recommenda-
tions of the Taxation Enquiry Com-
mission does not stand at all.

As 1 have already replied to Shri
Basu's point about taxation of foreign
firms, the position is that these firms
have to pay ipcome-tax and corpora-
tion tax on the profits they make.
In fact, if the bulk of the holdings in
these companies is by less than six
persons, then section 23A will be ap-
plied and those provisions have al-
ready been tightened.

1 r.m.

The richer shareholders will have to
pay super-tax and therefore there is
no point in just bringing that matter
so often about the foreign investment
and foreigners being given some spe-
cial concession. There is no special

concession, and about foreign inwvest-.

ment, so many times the replies have
come forward from the Finance Min-
ister and the Minister of Commerce
and Industry and I do not, think I can
add anything to what has been already
stated with regard to that problem.

Then there was a point that till now
we allowed the carrying forward of
losses for six years and now we will
allow indefinitely and therefore they
believe that the speculative losses will

20 APRIL 1955

Finance Bill 5816

be entered into and that therefore they
will evade taxation. But they do not
seem t6 be aware that we have already
amended the Income-tax Act two
years before wherein we have provid-
ed that the speculative losses could be
adjusted against speculative profits
only. We have already amended the
Income-tax Act and so there is no fear
whatsoever by allowing these losses
to be taken forward by having some
device of entering those speculative
losses in those books. Because, these
things are very well scrutinised and
only speculative losses are allowed to
be adjusted against speculative profits”
only. Therefore, there is no point so
far as this aspect is concerned.

As I have stated, Government have
already implemented whatever the
Taxation Enquiry Commission had re-
commended. They are still consider-
ing whether they would accept the
recommendations of the Commission
in regard to the issue of bonus shares.
That point was also raised. In section
23A, we have provided that when the
accumulated profits are 100 per cent,
they are to be distributed and when
we have to calculate those accumulat-
ed profits we have not to consider in
the capital the capital bonus shares, so
far as section 23A companies are con-
cerned. Therefore, there is no fear
about that too.

With regard to the implementation
of the issue of bonus shares also, the
Taxation Enquiry Commission has re-
commended to impose no tax on bonus
shares to be issued from the accu-
mulated profits of the public limited
companies. That matter is yet under
consideration by the Finance Minister
and we are considering whether any
tax can be levied orr those accumulat-
ed profits which had not paid any tax
so far and be taken to the reserve ac-
count.

Now, I come to certain points that
were raised by Shri Tulsidas. He had
used very harsh words, something like
fraud and mockery and all those
things. I do not want to take note of
those words, but I would certainly
say that his point was not correct,
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when he referred to the tax on indi-
vidual loans and advances obtained by
the shareholders. He had raised cer-
tain objections. I would like to meet
his points. Shri Tulsidas spoke as if
loans and advances taken by directors
from any company in any circums-
tances would become taxable as divi-
dends. But that is not so. Actually,
the position will be that they would
be taxed as dividend, only if (1) they
are taken from section 23A companies,
that is, companies in which less than
six persons have controlling interest
over the company; (2) such loans and
advances are given by a company
whose main business is not money-
lending and also not in the ordinary
course of business; (3) if the company
has actually accumulated profits equal
to or more than the amount of such
loans and advances. About the re-
trospective effect also, the Govern-
ment’s decision is fully justified. Ordi-
narily a company whose business is
not money-lending does not lend
money to its shareholders. It is omly
a company which is controlled by a
few persons that lends money to cer-
tain persons. The very fact that the
loans and advances from such com-
panies have been outstanding for a
long period, quite often without any
security and also without any inter-
est to be paid shows that it has in
fact not been given as a loan, but is
really a distribution of dividend. In
order to avoid super-tax in the hands
of the rich shareholders this device is
ordinarily adopted. The longer such
loans and advances remain unpaid, it
" creates a presumption that such loans
are in fact dividends. The controlling
shareholders of these companies have
therefore in fact been enjoying those

dividends without paying their due tax

thereon. It is therefore not that Gov-
ernment is levying a tax retrospec-
tively but such shareholders are being
required to be taxed long after they
had become due. For the loans which
are repaid within the accounting year
of the company, there may be a pre-
sumption that they had probably not
been actually taken as dividends. In
such cases, a concession has already
been made in the amendment, propos-
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ed by us, by which full tax wiil not be
charged but only income-tax and not
super-tax will be levied. If the loar
is outstanding for less than a year,
then the income-tax only will be
levied. If the loans are outstanding
for a longer period, still, we will con~-
sider the points placed before the
Government and I will add that ad-
ministrative instructions will also be
issued that if such loans and advances
have been genuinely refunded to the
companies before the 30th June, 1955,
and actually form part of the reserves
of the company without being lent to
some other borrowers, no tax at all
should be charged. This will be the
administrative instructions that will be
issued, and I am sure that that will
meet the point raised by certain Mem-
bers of the House.

Shri Tulsidas (Mehsana West) 1
did not follow, especially the last por-
tion.

Shri M. C. Shah: I shall repeat it.
Administrative instruction will also be
isswed that if such loans and advances
have been genuinely refunded to the
companies before 30th June, 1955 and
actually form part of the reserves of
the company without being lent to
some other borrowers, no tax at all
should be charged. Those will be the
administrative instructions which we
propose to issue.

Shri K. K. Basu: He wants time to
repay.

Shri M. C, Shah: So far as the taxa-
tion prnoosals arc concerned I do not
think ther» is anything mare to be re-
ferred to.

Now, there was a point about the ad
valorem duties hawving been changrd
to specific duties in respect of certain
excisable articles. It has been alreads
explained by the Finance Minister in
his opening speech that for the admin-
istrative convenience also it is better
to have specifie duties' on those arti-
cles. Thereby we could just help also
the small-scale industries and at thq
same time we can just levy duties on
those bigger producers.
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Now, one hon. Member—Pandit E.
C. Sharma—was rather critical of the
Government. He said that “from 1953
to this year"—all the three years—
“] have found a note of Fascism in the
attitude of the Finance Minister. I am
growing sick of all this slow and
steady progress”. That is what he
stated. But I would remind him that
he forgets the position that was here
in this country in the year 1947 ana
the position that is now in the year
1955. If he takes an objective view
of the position before 15th August
1947 and today, then I am sure he wili
admit that there has been a tremend-
ous advance in this country. There
has been a tremendous developmenz
in this country and this country has
progressed very significantly. He saa
that he is very sick of this slow ana
steady progress. I can  appreciate
his anxiety for quicker progress. But,
we must be realistic. It is no use hav-
ing too much impatience without tak-
ing into consideration all the circums-
tances prevailing in the country, the
resources of the country apd the
peaceful democratic approach to ob-
tain our objective. He complainea
that he had found a note of Fascism 1mn
the attitude of the Finance Minister.
I was rather puzzled. I do not fina
any sign of Fascism in the Finance
Minister’s approach in all these years.
So many Members have rather com-
plimented the Finance Minister on the
sound policy that he has pursued with
regard to the financial matters of the
Government of India and having at-
tained stable economic conditions in
the country by the fiscal policy that
he has adopted. But, my friend Pandit
K. C. Sharma is rather not convincea
about that and he has given no argu-
ments. He seems to think that taking
calculated risks on a progressive basis
amounts to Fascism. I see no warrant
for this definition either in the theory
or in the practice of fascism. The hon.
Member has talked of unemployment
and the need for/a bold move forward.
So many times the question of unem-
ployment has been raised on the floor
of this House and debated. It has
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been replied to by the Finance Minis-
ter and also by the Minister for Com-
merce and Industry. The other day
the Finance Minister said that he had
no magic wand to have this unemploy-
ment question solved overnight. I
would say that the Government of
India have not got that Allahdin’s
lamp of the fairy tales to just change
the position of the country so far as
unemployment is concerned over
night. Therefore, we have to proceed
very cautiously. He says that there is
need for a bold move forward. If
that is so, he should appreciate the
Finance Minister's readiness for cal--
culated risks.

As I see our budgets in these recent
years, I feel that we are moving aheaa
boldly and we are determined to see
that finance does not come in the way
of the development of the country and
urgently needed development pro-
grammes of the country. Evidently,
Pandit K. C. Sharma objects to cal-
culated risks and in other words he
advocates recklessness. I am afraid
this approach has in it the germs of
a Fascist approach. Recklessness can
only be resorted to by those who have
some tendency to Fascism.

Now, Shri Basappa as well as Shri
Bogawat talked about the socialistie
pattern of society and urged more na-
tionalisation. This is well trodden
ground and the question has been
discussed on the floor of the House so
often that I doubt if it is necessary for
me to expand the implications of the
Avadi Resolution and the statement
on Government’s economic policy
which the House adopted in the last
session. There is no doubt about our
objective. We want to create an eco-
nomic system in which there will be
equality of opportunity and fair dis-
tribution of the rewards of effort. A
socialistic pattern is an egalitarian
pattern. It is not necessarily a system
which this or that country has adopt-
ed. We want equality at a rising level
of incomes and for this what we neea
is economic development and enlarge-
ment of the goods to be distributed
This development necessitates and
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zonnotes a higher level of employment
power. Employment is thus a means
as well as an end. Institutional
changes such as nationalisation are
only the means to an end. They are not
to be advocated merely because they
look like socialism. A socialistic pat-
tern has to be evolved democratically
and in a manner that would not affect
the economy violently. As the Fin-
ance Minister once put it, the edifice
has 1o be buiit brick by brick. I claim
that through our budget and other
measures of policy we are advancing
steadily towards the expected goal
and I have every hope that over the
next 10 or 15 years the country’s eco-
nomics and social system will have
been transformed. 10 or 15 years is
not a long time, If my hon. friend will
just read the history of so many other
countries he will find that what other
countries have achieved in 50 years
we propose to achieve in 10 or 15
years. Sir, those totalitarian countries
——countries like Russia—also have
taken practically more than 30 to 40
years. (Interruption).

I come to on2 or two issues which
hon. Members have raised on planning
and development. Shri Bansal, Shri
G. D, Somaiu and Dr. rnrishnaswami
referred to the discussions that are at
present taking place in the Planning
Commission in connection with the
formulation of the Second Five Year
Plan. Let me, first of all, state the
facts. The Planning Commission is at
present considering a draft Plan
Frame prepared by the economists and
statisticians in Government in consul-
tation with the Indian Statistical Insti-
tute. The Plan Frame is in the nature
of a technical exercise, a first sketch—
a model, if one likes to call it so,—
of what the Plan when finally worked
out might look like. It is an attempt
to build up an overall picture in its
varied inter-relations, so that one
could obtain a first view of what sort
of increase in national income is pos-
sible, what order of investment is ne-
cessary, what employment potential a
plan of particular size is likely to
have, what kind of financial arrange-
ments the implementation of a rea-
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sonably satisfactory programme will
necessitate, etc.

A plan is, after all, not a mere sum-~
mation of schemes and projects. It
must be an integral whole which car-
ries the economy forward in desired
directions and at the desired rate. In
fact, the authorities which propose
schemes and projects for inclusion in
the Plan must know what the whole
picture is likely to be, so that they can
frame their own programmes with an
eye to the total picture. The total
picture itself may change, is almost
certain to change, in the light of the
concrete schemes and projects that
come up. The preparation of a Plan
Frame is thus a first step. What the
economists and statisticians have plac-
ed before the Planning Commission s
a draft and no more. The Planning
Commission has consulted its panel of
economists and obtained its reaction on
certain -aspects of the proposals made
in the draft. A meeting of the Na-
tional Development Council is to be
held early in May to consider this
draft Plan Frame. I should like hon.
Members not to come to any conclu-
sion on the basis of press reports as
they may have seen. I have 'no doubt
that the Planning Commission will
consider the release for publication in
due course of whatever Plan Frame it
accepts. The House will, undoubtedly,
have ample opportunity to discuss the
Plan before it issues as a final docu-
ment. I should like to add that no in-
dividual can make a Plan—or, per-
haps, anybedy and everybody can
make any plan he likes—but the plan
can be made only by the Planning
Commission and it is this Plan which
must in due course come up before the
House,

Another important point made in
the context of the present budget and
the next Plan is the relationship be-
tween consumption and investment in
an under-developed economy. I am
sorry the Finance Minister is not here
to expound this point. I, on my part,
share some of the views expressed on
the floor of thisi House. Our living
standards are very. low, and it would,
indeed, be an anomaly if we had to
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tighten our belts further in order to
increase investment. In an economy
which is well developed, consumption
and investment are alternatives. You
can increase the one only at the ex-
pense of the other. But, the implicit
assumption of that type of analysis is
that all the available resources are
fully employed. This assumption does
not hold good for underdeveloped eco-
nomies which, by definition, have un-
utilised resources. Economic develop-
ment means essentially the bringing
into productive use of these unutilised
or unemployed resources. There are
difficulties in the process because
while there are large amounts of
some unutilised resources, like man-
power, the complementary resources
needed, such as, land or tools and im-
plements or the means of transport are
limited. This raised special problems.
But, 1 agree that the extra production
needed for consumption as well as for
investment should, in an undet.
developed economy come from harder
work and better organised work,
rather than from stinting or reduction
in consumption. This is the view, I
understand, not only of Maurice Dobb
whom the hon. Member Mr. Bansal
quoted, but of many other economists
who have applied themselves to pro-
blems of development.

Shri B. D. Shastri;: On a point of
order, Sir.

* Mr. Chalrman: A point of order has
been raised.
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. Bhri Bansal (Jhajjar-Rewari): It
does not apply to Ministers.
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Shri M. C. Shah: If my friend is
patient, he will learn something.

There is, as far as I see, no conflict
between this view and what the Taxa-
tion Enquiry Commission has stated.
Given a certain level of output in a
community, the greater the consump-
tion, the less is left over for invest-
ment. A stepping up of the rate of
investment involves, therefore, a
sacrifice of consumption. This is not
necessarily an absolute sacrifice. It
is not necessary to reduce present con-
sumption in order to find more real
resources for investment, but it is a
relative sacrifice. Consumption, in
other words, has to be allowed to rise
less than aggregate output. If I may
put it in another way, an increasing
proportion of the additional output
created as a result of development has
to be ploughed back into investment
if the rise in incomes has to be rapid
and cumulative. In a poor country
which starts with low incomes, there
is inevitably a tendency to increase
consumption rapidly as incomes in-
crease, and this tendency has to be
held in check through suitable .scal
policy and other measures. This, I
think, is the essential reasoning be-
hind the recommendations of the
Taxation Enquiry Commission. What
is needed is a relative austerity, a
readiness to postpone to the future a
part of the increased consumption
that harder work and more concen-
trated effort might otherwise have
made possible. But this, again, is a
sacrifice made in the interests of a
more rapid rise in living standards in
the future.

I suggest that this is the basic philo-
sophy or economics of planning, and
1 dare say that this is the principle
behind the Budget proposals that the
Finance Minister has placed before the
House this year. It is, if I may say so,
wrong to judge the taxation measures
proposed without taking into account
at the same time the substantial over-
all budgetary deficit which- has been
left uncovered. The overall deficit
means that the Budget as a whole will
put more money into the pockets of
the people. By reduction it will come
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to a very little sum. The fact that
production in the economy is already
on the upgrade and the further fact
that the additional expenditure of
Government is intended to further the
implementation of the Plan carries an
assurance that this expansionary sti-
mulus will prove a wholesome and
strength-giving tonic. I urge on the
House to view the Budget in the light
of this promising perspective.

There are many other points, but as
1 have taken more time than what is
allowed, I will leave some of them.
There is only one point to which I
would like to refer. The hon. Mem-
ber from Manipur has raised certain
points and he has stated about some
officers. He has mentioned that Mr,
Bhargava is no longer in Manipur. He
has also made about one Mr. A. C.
Kapoor certain allegations. I may in-
form him that that matter is wunder
consideration. Then he referred also
to some ashram and made certain re-
marks. I would inform the hon.
Member that that ashram is not a
Government institution and therefore
any allegation that he has made about
it is wide of the mark. As was point-
ed out by the Deputy-Speaker, it was
not proper to make allegations about
those officers......

Bhri K. K. Basu: If the hon. Minis-
ter takes more time, we would like to
know what is the position.

Shri M. C. Shah:
not responsible.

Mr. Chairman: Order, order. Let
me state the position so far as time is
concerned. The time allotted is 10
hours. We had already exhausted by
yesterday 9 hours and 27 minutes. So,
really for consideration purposes, we
had only 33 minutes left today. Al-
ready it is 1-30 p.mM. As previously ar-
ranged, we shall finish elause-by-
clause consideration today and one
hour will be left for third reading to-
morrow. That is the real position so
far as time is concerned. I would re-
quest all hon. Members including Min-
isters to concentrate on points which
they think to be important; otherwise

I am sorry I am
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we shall have to extend the time and
sit longer today to finish the clause by
clause consideration. Or otherwise, the
third reading time will be curtailed.

Bhri K. K. Basn: Four hours were
allowed to clause-by clause considera-
tion but if the Minister takes two

_hours only two hours are left.

Shri M. C. Shah: In deference to the
wishes of my hon. friend, Shri Basu,
I will not take even a minute more.
I have got so many points but I do not
think that I will take up the time of
the House. I hope that the House will
take into consideration the Finance
Bill as introduced.

Shri V. G. Deshpande (Guna): We
want the speech to be circulated.

Shri Mohanlal Saksena (Lucknow
Distt—cum—Bara Banki Distt.): The
hon. Finance Minister referred to the "
economists. I would like to know
whether they are all orthodox econo-
mists or whether anyone of them is
also Gandhian economist or Sarvodaya
economist because the Planning Com-
mission has to be guided by the advice
of these economists and much will
depend upon them.

Bhri M. C. Shah: They are not to be
guided by the economists. After all,
the economists’ point of view will be
considered. They are perhaps the best
persons to advise. It is not that their
admuwﬂlbemptedmtuw It will

another. I do not know what the hon.
Member means by Gandhian Econom-~
ist.

Shri Joachim Alva (Kanara): I had
asked the hon. Minister before he
spoke whether he would enlighten us
about the progress of Indianisation of
executives in foreign banks. The pace
of progress is not even snail’s progress.
I will draw the hon. Minister’s atten-
tion to an important statement made
by the Manager of the Chartered Bank
in London. He said that they had
made far reaching proposals for ap-
pointing Indian sub-accountants im
their banks. The progress is so slow.
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I want the Ministry to tell us about
this very important private sector of
banks.

Mr. Chairman: I think it is only a
request to the Ministry.

Shri M. C. Shah: Perhaps the hon.
Member might not have been present
when the whole position was explain-
ed by the Minister of Commerce and
Industry with regard to Indianisation
of services in the foreign banks and'
companies. The whole House knows
that strenuous efforts are made by the
Commerce and Industry Ministry and
the Commerce and Industry Minister
in particular to see that there is very
rapid progress in the Indianisation of
the employees in banks as well as
companies.

Shri Joachim Alva: There is not
even a start.

Mr. Chairman: Order, order. No
further questions.

The question is:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1955-56, be taken into com-
sideration.”

The motion was adopted.

Mr. Chairman: Now, we take up
clause by clause consideration. A
number of amendments to the clauses
have been tabled and hon. Members
who wish to move their amendments to
the clauses will kindly hand over the
numbers of their amendments to the
Secretary at the Table within fifteen
minutes, specifying the clauses to
which they relate.

Shri K. K. Basu: Is it in respect of
all the clauses?

Mr. Chairman: Yes, the amend-
ments in respect of all the clauses.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
In view of the fact that Government
amendments are fairly large in num-
ber T would be very grateful if the
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Chair will take these amendments as
moved. The amendments are in the
Order paper itself.

Mr. Chairman: The hon. Members
may give the numbers of the amend-
ments which they propose to move
within fifteen minutes and I shall an-
nounce them.

Shri Bansal: The other amendments
are not really so many, and we may
take all the amendments that have
been tabled as moved.

Mr. Chairman: I am following the
practice that is obtaining. What is the
difficulty of the hon. Members in giv-
ing the numbers at the Table?

Shri K. C. Sodhia (Sagar): Here is
a list in which all the amendments
that are to be moved are printed.

Mr. Chairman: In the Order Paper,
all the amendments are there but the
hon. Members must move them. So,
the numbers of amendments which
each hon. Member proposes to move
may be given to the Secretary. In the
meanwhile we may proceed with
clause 2.

Bhri Tulsidas: Are we going clause
by clause or are we taking all the
clauses together?

Mr. Chairman: We are taking up
clause by clause.

Clanse 2.—(Income-tax and Super-
tax)

Shri H. L. Agarawal (Jalaun Distt.
cum Etawah Distt.—West cum Jhansi
Distt. North): I beg to move:

(i) In page 1,
omit lines 21 to 23.
(ii) In page 1, lines 24 and 25,
omit “other than the income
chargeable under the head
‘salaries’.”

Mr. Chairman: Amendments mov-
ed:

(i) In page 1,

omit lines 21 to 28.
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(ii) In page 1, lines 24 and 25,
omit “other than the Income

chargeable under the head
‘Salaries"."”
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[t o geo smyarl regard to the time when this will ap-
- ply to salaried people and business
Move fd W “other than the income  people,
chargeable under the head salaries,” Shri

gud = PefemrT & g wwow ale A
T € Pe o o g el w
¥, 99 m ow @ o W @m0 e
g ft od wEm &

Shri M. C. Shah: I think there is
some confusion of thought. So far as
salaries are concerned, income-tax is
deducted at the source. Suppose salary
is paid for March, in April, that de-
duction is there. Therefore,—always it
is the practice—so far as salaried
people are concerned, this will not
apply to the financial year 1955-56.
That is, they will not be subjected to
this deduction of Rs. 4,000, 200 and so
on, up to Rs. 45,000. All the financial
proposals about income-tax are ap-
plied with respect to the financial year
which is different from what is meant
under the Income-tax Act. Therefore,
I do not think there is anything which
requires deletion of this.

Mr. Chairman: Shall I put these
amendments to the House? Practi-
cally, there is no difference. It is only
a question of procedure.

Shri H. L. Agarawal: I am not satis-
fied with the answer. I do not know
how the distinction is got over.

Shri M. C. Shah: If you read the
whole clause, you will see that what
we have provided for is this. Reduc-
tion for earned income is allowed to
salaried people and businessmen.
‘What we are changing is, this sum of
Rs. 4,000 will be progressively reduced
for incomes over Rs. 25,000 and for
every sum of Rs. 1,000, there will be
a reduction of Rs. 200. After 20 slabs
at Rs. 45,000, there will be no reduc-
tion. Why we have added this is be-
cause in the case of salaries, the in-
come-tax is deducted at the source
every month so that the words ‘finan-
cial year’ would not apply to salaries.
‘We cannot ask them to pay more when
their income-tax is deducted at the
source. There is differentiation with

H. L. Agarawal: Why not re-
when you deduct the income-

4

Shri M. C. Shah: That is the object
of this amendment.

Shri H. L. Agarawal: You cannot
deduct Rs. 4,000, under the law.

8hri M. C. Shah: Suppose the salary
is Rs. 2,000, Or suppose the salary is
Rs. 4,000. Even today, when the salary
is paid, income-tax will be deducted
on the basis of the whole year with a
reduction of Rs. 4000. So, a certain
sum will be deducted every month
from the salary bill of that employee.
So far as they are concerned, this re-
duction will apply from the next
year, from 1st April, 1955. Only it
would not apply to the salaried people
for the financial year 1955 under the
Income-tax Act. You know that the
Income-tax financial year 1955 will
mean all incomes accrued between 1st
April 1854 to 31st March, 1955. That
would not apply to salaried people. We
cannot ask them to pay a further sum.
Therefore, this provision has been
made.

Shri H. L. Agarawal: When Rs. 4,000
is the salary, his yearly income will be
Rs. 48,000 Why not deduct before-
hand.

Shri M. C. Shah: Already the
income-tax has been deducted. All
those who have to pay income-tax
except the salaried people will file re-
turns.

Shri H. L. Agarawal: I am not satis-
fied.
Mr. Chairman: 1 shall put the
amendments to the House,
The question is: '
In page 1,
omit lines 21 to 28.
The motion was negstived.
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Mr. Chairman: The question is:
In page 1, lines 24 and 25,
omit “other than the income
chargeable under the head
‘salaries’.”
The motion was negatived.
Mr. Chairman: The question is:
“That clause 2 stand part of the
BilL"
The motion was adopted.

Clause 2 was added to the Bill,

Clause 3.—(Amendment of section 2,
Act XI of 1922)

Shri Tulsidas: I beg to move:

In pages 3 and 4,

omit lines 40 to 47 andlto
20, respectively.
Shri M. C. Shah: I beg to move:

In page 4, after line 11, insert:

“(ia) any advance or loan
made to a shareholder by a com-
pany in the ordinary course of
its business where the lending of
money is a substantial part of
the business of the company;”

Mr. Chairman: Amendments mov-
ed:
In pages 8 and 4,
omit lines 40 to 47 and 1 to 20,
respectively.
In page 4, after line 11, insert:
“(ia) any advance or loan made
to a shareholder by a company in
the ordinary course of its busi-
ness where the lending of money
is a substantial part of the busi-
ness of the company;”

Shri Tulsidas: My amendment is an
important amendment. Government
have also moved an amendment to this
clause. 1 have already made my
observations on this clause in the First
Readilng sblage- This clause says that
any loan by a private company to
shareholders or directors will %
treated as income. I am very glad that
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the hon. Minister just now said that
administrative instructions will be
given in cases where the loans taken
by the shareholders or directors are
repaid before June 1955. He used the
word ‘January’. He also said that it
will be seen that the company will not
give any loan to somebody unless the
director be in a position to repay this
loan. I do not know what the impli-
cation of what he said is. The fact
that I would like to bring to the notice
of the House is this. My amendment
is to omit the entire clause, lines 40 to
47 on page 3 and lines 1 to 20 on page
4. 'This is what I would like to bring
to the notice of the House. The whole
concept of the definition of dividend
has been changed, and a new concept
has been brought in. We are now try-
ing to amend our laws in such a way
that it will be difficult for people to
understand in future what the mean-
ing of those laws are. And the mean-
ing of those laws are not to be con-
sidered in the {mrmal way. That is
what 1 would ‘like to bring to the
notice of this House.

In the normal sense, dividend is
supposed to be a distribution of a cer-
tain amount per share. Supposing
there is a company which has a paid-
up capital of Rs. 5 lakhs, and it has a
reserve fund to the tune of Rs. 2 lakhs,
and a shareholder who is holding
shares to the extent of 5 per cent is
given a loan by the company to the
extent of Rs. 1 lakh which will be 50
per cent of the reserves, then the
entire amount of Rs. 1 lakh will be
considered as a dividend in the hands
of the shareholder, though he holds
only 5 per cent of the shares. Normal-
ly dividends are given in proportion to
the holding of the shares. If a total
sum of Rs. 1 lakh is distributed then
the person who holds shares to the
extent of 10 per cent gets dividend
only to the extent of Rs. 10,000. But
here if a person is given a loan, then
to the extent of the loan and to the
extent of the accumulated profits, the
entire amount will be considered as
dividend in the hands of the share-
holder. This is the new concept which
has peen brought in.
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[Shri Tulsidas]

We have got an amendment by Gov=
ernment which goes still further, and
which says:

“(ia) any advance or loan made
to a shareholder by a company in
the ordinary course of its business
where the lending of money is a
substantial part of the business of
the company;”

If a company has got lending as a
substantial part of the business then
it is allowed to give this loan. But if
lending is not a substantial part of its
business, then it is debarred from giv-
ing any further loans. The position
which has now been cleared is with
regard to the past, that is to say, in
the case of those who have taken loans
in the past but who repay them before
the end of June, the amount will not
be taxed as dividend. But my point
is this. Are we going to go on chang-
ing the whole concept like this?

If you go further you will find that
the whole concept of income itself is
changed. Under the normal law, a
loan is only a loan, and it is not an
income. But here a loan is considered
to be an income.

Shri Tyagi: The moment when it is
given to evade super-tax.

Shri Tulsidas: I would like to ex-
plain this. That is the point which
the hon. Minister has just now ex-
plained. Generally a company is al-
lowed to retain 40 per cent of its in-
come derived as profits, and distribute
the other 60 percent. But sometimes it
is possible that the profits may not be
distributed, because if they are dis-
tributed, then the shareholder will get
something more, and he will have to
pay tax on that; and with a view to
evade the payment of tax he may take
a loan from the company.

Shri Tyagi: That is it.

Shri Tulsidas: I appreciate the point.
I do not say that I do not appreciate it.
But may I say that in tryving to catch
a few people you are now trying to
put the entire community to difficul-
ties? Please realise that it is not the
case of a normal person which you are
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dealing with here. I shall just give an
example. There is the estate duty law,
for instance. Suppose a person dies
and there is a shareholder. Is the
estate of that person going to get money
from anybody else for the payment of
estate duty excepting from the com-
pany? It is only this company which
can give money to him as loan, if he
has to pay estate duty. How else is he
going to get this money? Look at the
amount of difficulties that we are go-
ing to create. Because you want to
stop something which may have been
done by a few people, you are now
going to change the whole concept.

When I used that very harsh lan-
guage yesterday I was quite right in
doing so. Up till now we have been
treating a loan as a loan, and we have
been allowing a certain amount of pro-
fit to be retained in the compamy. I
am sure a normal businessman or a
normal firm would not try to distribute
the entire profits, or give a loan which
is not returnable. That is the case,
normally speaking.

In England, as I said yesterday, a
large number of private companies are
existing, and not only do they exist,
but private company business is a
very important business in England.
Any new person who wants to enter
into business will naturally like to
enter as a private company. We also
want to encourage company formation
here. The business of a country is
judged more by the number of regis-
tered companies that exist in that
country than by anything else. But
by what you are doing now you will
be completely stopping company
formation. On the one hand you want
to encourage the formation of com-
panies, and on the other hand you
want to put these private companies
into the same category as that of a
private registered concern or firm.

In the business of a private com-
pany, what happens normally? I agree
there may be malpractices. I am not
denying that fact, and certainly those
things can be taken into consideration.
But we must evaluate for the entire
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thing, and find out whether on the
whole this is going to be an impedi-
ment or not. Suppose there is a com-
pany with a paid-up capital of Rs. 5
lakhs, and a director needs for his
own business or for whatever other
reasons a certain loan from the-com-
pany—he may have certain difficul-
ties—then he borrows some money
from the company, say Rs. 1 lakh. And
he may repay it after a year or after
a year and a half. Why do you pre-
vent him from taking that loan and
repaying it later? For, what do you
say here? If he takes a loan, even if
he repays it, still income-tax should
be charged on that amount. Normal-
ly even if a person takes a loan of
Rs. 500, what will happen? Income-tax
will have to be paid on that even if
the person concerned pays the amount
the next day. That is the effect of
this provision you are making now.
Even if a person takes a loan of
Rs, 500 or Rs. 1,000 and he repays it the
next day, yet he will have to pay in-
come-tax on that. I would like to
ask: Where are we going to?

Please realise the seriousness of
the whole position. It is not the case
of a loan outstanding for the year in
which case there is room for the fear
that the persons concerned will try
to evade; they take a loan today, and
at the end of the year when the loan
is outstanding they repay it, and again
at the beginning of the next year they
take a loan, in order to evade the pay-
ment of tax. That is not the case here,
Look at the anomalies you are putting
in. If you have this kind of a provi-
sion, then even if a person has sn
interest in the company and he needs
Rs. 500 yet he will not take a pie
from the company because he will
have to pay income-tax on that, even
if he repays the next day. What is
this position that you are bringing
about? A man is not allowed to take
a loan even from his own private com-
pany where he has a shareholding to
the extent of 5 per cent. This is really
a very serious addition in the Income-
tax Act.

Our laws are practically copied from
those in Ergland, but even in England
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where the administration is much
more strict and much more vigilant
they have not found it necessary to
include this kind of a provision in
their law. It is only in this country,
I am sorry to say, that we are trying
to put in such provisions which are not
in accord with the normal concept of
any law, and which are really going
to prove very harmful to the normal
working of cimpanies. Nowhere has
such a provision been put in any law.
It will retard the progress of company
formation. Whether it be private
companies or other small companies it
will retard the progress of for-
mation of companies. I feel that
this is really going to be a very retro-
grade step which Government are tak-
ing. I know there are difficulties, but
those difficulties could be avoided up-
till now, and all these companies have
been functioning all these years. They
may give a loan to the shareholder,
and he may repay that loan after some
time. What is the difficulty in that?
I do not quite understand. Of course,
there are certain difficulties, and they
must certainly be avoided; they can be
avoided by trying to see that the ad-
ministration puts the necessary impe-
diments on such people. But why de
you want to change the whole concept
of law? I said yesterday that we are
making the whole thing a mockery of
the rule of law. I am explaining the
whole position today as to why I said
so. We are changing the whole con-
cept of law now. I very sincerely
think, and I very seriously feel that
such concepts should not be included
in the normal laws of the country,
when we want to encourage the for-
mation of more and more companies in
this country, and we do feel that more
and more new people must enter into
business, But is this the way in which
they should be encouraged? I oppose
this provision.

2 P

Shri Tyagi: I hope the hon. Mem-
ber would give full value to what is
stated here:

“ any payment by a company,
not being = company in which the
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[Shri Tyagi]
public are substantially interest-
ed......”

Such companies are exempt.
Shri Tulsidas: I have explained
that. I have explained what the posi-
tion is even in the case of a private
company under section 23A.

Shri Bansal: With your permission,
I beg to move only the third proviso
of my amendment, No. 45:

In page 4,
after line 5, add:

“Provided that loans, ad-
vances and any payments al-
ready made by a company shall
not de deemed to be dividend
for any of the purposes of this
Act if they are returned to the
company before the 30th June
1955."

This is because I understand the
first proviso is already covered by the
amendment of the Finance Minister
and the second one is also substan-
tially covered.

I am really grateful to the Finance
Minister for having accepted the prin-
ciple of this amendment, inasmuch as
he has stated that he will issue exe-
cutive instructions to the effect that
those shareholders who return the
loans before the 30th June 1955 will
be exempt from this tax. But what
worries me is how these executive
instructions will be in harmony with
the amendment which the Finance
Minister is proposing to clause 9. He is
moving a very detailed, and in my
opinion, a very cumbersome, amend-
ment to clause 9. What will happen
under clause 9 is that if the loans are
taken in the last year and returned in
the last year, then that person will
have to pay income-tax. But if he
has taken the loan last year and is
returning it before the 30th June 1955,

is an anomaly which I want to bring
to the notice of the hon. Minister, I
hope I have made my point clear.
nder your own amendment, what

(=4
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you are doing is that if a loan is taken
by a person sometime last year—by
last year, I mean the year 1854-G5—if
a loan is taken in April 1054 and paid,
say, in February 1955, in spite of that,
income-tax will be charged on that
loan, but if the loan is outstanding in
this year, i.e, before 30th June 1855,
and he pays it before that time, then
the shareholder will be exempt from
the payment of that income-tax. This
is the anomaly which I want to bring
to the notice of the hon. Minister. I
am not disputing the principle of the
Bill; I am completely accepting the
suggestion which he has made that he
will issue executive instructions to the
effect that those shareholders who
return the loans before the 30th June
1955 will be exempt from the pay-
ment of super-tax or income-tax. I
am completely in agreement with
that, but my trouble is this is a defi-
nite anomaly and even though execu-
tive instructions are issued—I am sure
they will be issued—this anomaly in
the Act will remain because the exe-
cutive instructions will not cover those
loans which have been already return-
ed during the course of last year
and which will come under the mis-
chief of your own amendment, No. 81,
to clause 9.

8hri Tyagi: Will it not be readjust-
ed in the next year's assessment?

Shri Bansal: How can that be ad-
justed, because the loan has been
taken? I am sure the Finance Min-
ister will explain; if he does explain,
I will withdraw my amendment. I am
not a stickler for my amendment. But
the point is this. He is moving a very
elaborate amendment, No. 61. I do not
want to read it. What he says is that
if any loans are outstanding during the
last year from the previous year, then
full super-tax and income-tax will be
charged, but if the loan is taken dur-
ing the last year and returned some-
time during the last year itself, after
five or six months, then only income-
tax will be charged. But he has him-
self said that he would issue executive
instructions by means of which any
loans, whether taken in the previous
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year or last year, if they are return-
ed between now and the 30th June
1955 will be exempt from super-tax
or income-tax provided they are return-
ed bona fide etc, ] take it that all
loans will be returned bona fide, if
they want to come within the purview
of this particular section. This, I say,
is an anomaly and therefore, the only
way to remove this anomaly is: have
a straight forward clause; keep the
pmvigionotthenﬂlasitmndswith
my proviso, mnamely “provided that
loans, advances and any payments al-
ready made by a company shall not be
deemed to be dividend for any of the
purposes of this Act ¥ they are return-
ed to the company before the 30th
June 1955.” I think I need not elabor-
ate this point further and I hope the
Finance Minister will accept my
amendment.

Mr. Chairman: Amendment moved:
In page 4,

after line 5, add:

*“Provided that loans, advan-
ces and any payments already
made by a company shall not be
deemed to be dividend for any
of the purposes of this Act if
they are returned to the com-
pany before the 30th June 1955."

Shri Jhunjhunwala (Bhagalpur
Central): I think the House has heard
Shri Tulsidas and Shri Bansal on the
amendment that is before the House.
Members will realise the anomaly
which has been pointed out so ably
by Shri Bansal. I have every sym-
pathy with what Shri Tulsidas has
said. This will go against the normal
working of business and the develop-
ment of companies in this country.
Because of certain abnormal things
happening here and there, such strin-
gent laws are brought in. The other
day we had the Sea Customs Act in
which the whole principle of jurispru-
dence was changed. The burden of
proof was placed on the accused; he
has to prove that he is not guilty.
Similarly, here this clause is brought
in. It iz most unfortunate that the
Government get such opportunities for
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bringing in such clauses and amending
laws in such a way. Instead of doing
that, the Government should look at
the inconvenience which will be caus-
ed to the public and the difficulties
that will be created, and find some
other methods of improving things.
As Shri Tulsidas has pointed out, nor-
mally this thing does not bappen. But
I cannot help saying one thing to Shri
Tulsidas and Shri Bansal also. They
have a big organisation csiled the
Federation of Indian Chambers of Com-
merce and Industry, and very eminent
people are members of that organisa-
tion. Similarly, there are organisa-
tions of different industries; for cot-
ton, there is an organisation; for jute,
there is an organisation; for sugar,
there is an organisation. As normal-
ly this thing does not happen, why
do not such organisations come to the
help of the Governmment when such

to the Government as well as to the
public?

As I said, I have every sympathy
with what Shri Tulsidas has said, but
I cannot help pointing out the remarks
i a retired income-tax officer who has
been working now in a very leading
industrial firm. He says:

“A new sub-clause (6) has been
inserted by which loans advanced
to shareholders or on behalf of or
for the benefit of the individual
shareholder in the case of a
private company, to which the
provisions of section 23A apply,
will heneeforth be taken as divi-
dend. This addition has come
none too soon ag caseg have occur-
red in the past, in which loans
were advanced to principal share-
holders and afterwards, the loans
were written off and thus the
loans advanced escaped taxa-
tion as income from dividend.”
'This is the comment on this amend-

ment by a retired Income-tax Officer,
who held a very high post here in
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[Shri Jhunjhunwala]

Delhi. Now, he is working in an emi-
nent industrial firm. What I was driv-
ing at is that when such abnormal
things happen, when one, two or three
individuals indulge in such abnormal
things, it is the society which is being
penalised because of the inefficiency of
the Government and because we, as
public men, those who hold such or-
ganisations, do not have rules of con-
duct amongst ourselves that we would
point out to such people who take to
such abnormal practice. It is with the
co-operation of the public and the
Government that we can have good
laws and have them properly adminis-
tered. Because the public does not co-
operate, even if there are stray cases
just as of smuggling gold, a stringent
law has been passed whereby anybody
can be caught hold of. We know the
efficiency of the Government; how
efficient it is and whether it is above
corruption. That is for the Govern-
ment to say. Because of the ineffi-
ciency of the Government and because
of the abnormal practice of some
members of society, such laws should
be passed, is not desirable. The Gov-
ernment should reform their own ma-
chinery and the public should see that
they have rules of conduct amongst
themselves, their own organisations,
by which such abnormal things can be
prevented from occurring amongst the
members of their organisations. That
will help the Government and the
innocent public at large.

Pandit Thakur Das Bhargava (Gur-
gaon): After hearing the arguments
of Shri Tulsidas, Shri Bansal and my
friend Shri Jhunjhunwala, I am con-
firmed in my opinion that the Govern-
ment is entirely wrong in bringing
forward such provisions of law within
the framework of the Finance Adht
As a matter of fact, when the Taxa-
tion Enguiry Commission recommend-
ed certain matters to be taken up, it
was the business of the Finance
Department to bring in amending law
so far as the Income-tax Act was con-
cerned. To bring such disputed mat-
ters into the parmanent law through
the provisions of the Finamce Act is
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not right and just.

There is an amendment to section
23A and then when objection is taken
by some Members, the hon. Finance
Minister in his reply comes forward
with a solution which is only in the
nature of a proposed executive ins-
truction. We do not know what the
wording of that instruction would be.
We do not know whether it will be in
the form of or have the sacredness of
the provisions of an Act. Now, my
friend Mr. Bansal stands up and tears
it to pieces and says these instructions
will create an anomaly. Unless and
until we have got it in the precise
words of an Act, we are not in a posi-
tion to understand what is the mean-
ing of genuine refund. As a matter of
fact, it is entirely unjust to amend the
law in this perfunctory manner. If
there were a regular Bill and if it
were sent to the Select Committee, the
provisions would have been gone into
and the Committee would have come
to certain conclusions. I can quite see
the difficulty of the department also.
It so happens that in many cases when
large profits have accumulated, they
have a sort of subterfuge and they
advance money to certain number of
shareholders. After some time that
debt is written off; that debt does not
pay income-tax or super-tax or tax of
any kind. I can understand this sub-
terfuge and some persons might be
practising it. Perhaps, the department
might be right in thinking that this is
an evil which must be combated. But,
I say, at the same time, the proposed
remedy is worse than the disease. I
am rather shocked to find that Ican
can be treated as dividena

Now, we are fully aware that there
are some people who clothe their
transactions in different ways. For
instance, in the case of m sale they
give it the shape of a mortgage and
they also resort to gifts. They are
ostensibly gifts but they are real-
ly saless If they are taken to
courts, the courts go inte the
nature and circumstances of the case
and they find that a gift is a sale or
a mortgage is a sale and vice versa. S0
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far as the Income-tax authorities are
concerned, they are competent to de-
cide whether a loan is really a dis-
tribution of dividend or not. But, at
the same time, to come to such a bold
conclusion that in every case such
loans shall be treated as dividends, is
rather too much. I cannot understand
cases in which a person who has got
only 5 per cent of the shares will be
advanced such big loans. I cannot pos-
sibly think of a man who has got a
small number of shares being advanc-
ed such big loans. It may be that at the
time when the matter is written off
the Income-tax Officer comes across
an entry like this; certainly, he can
decide that it is not a loan and it is a
disguised dividend. It is at that time
that the thing can be determined, But
at the time the loan is given it will not
be proper to treat it as dividend.
Because, after all, the loan as such can-
not be a dividend. We cannot say that
at the time when the loan was made
both the parties had the intention of
defrauding the Government. Loan is
loan; how can you treat it as divi-
dend? My submission is that the
treatment of the disease is worse than
the disease itself. Unless and until
you have a good law and find out
some means whereby you can combat
the real evil. That when loans are
given by way of profits and which are
never recovered, I can understand
that. But, how can you say that a
loan as soon as it is given is nothing
but profit? I should, therefore, think
that we are not well advised in accept-
ing the definition of loan in this man-
ner and I would humbly request the
hon. Finance Minister not to bring in
such matters in the transitory Finance
Bill, matters which are of permanent
importance to the law of the country.

I remember whenever I brought in
this House matters relating to Hindu
joint family taxation, the reply always
came that a matter of this importance
should not be brought up when only
the Finance Bill is being discussed.
May I just retort that a matter of this
importance—it is not only the change
of one section but the permanent law
of the land is also being changed, the
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Income-tax Act is being changed—
should not be changed in such a per-
functory manner as in the course of
the Finance Bill. These things are
being smuggled in, so to say. We pre-
viously knew that in some matters the
Income-tax Act would have to be
amended. Nothing would be lost if
these matters were brought before
this House by an amendment of the
Income-tax Act and then discussed
The Ministry wants to discuss these
matters in the course of a short time.
There are about 130 amendments and
they want that within three hours
such provisions, such matters of vital
and far-reaching importance should
be decided within a few minutes. The
law of the land is sought to be chang-
ed. I object to it very seriously and I
appeal to the hon. Minister not to have
resort to this and to take away this
amendment in the light of what he
says—that he is going to make a rule
about refund etc. Let us know the
exact words of the instructions which
are to be issued so that we may be in
a position to know whether the ano-
maly which my hon. friend has got in
mind can be remedied. The hon. Min-
ister has taken us by surprise by read-
ing out his speech about executive ins-
tructions just before taking up tne
amendment.

Shri M. C. Shah: Sir, I am afraid
there is some confusion of thought so
far as my learned friend Pandit
Thakur Das Bhargava is concerned.
This will apply only to those section
23A companies. Section 23A com-
panies mean companies that will be
controlled only by less than 6 people,
There will be anly 5 shareholders and
that means ordinarily rich people.
These companies will distribute 60 per
cent. of profits and they will keep 40
per cent. If they distribute meore,
then, naturally, those dividends will
have to go to those shareholders who
will have to pay super-tax. In order
to avoid super-tax, which will be to
the extent of 9 as. 8 ps. as per the
Finance Bill, what they do is that
from those they provide loans to these
shareholders. It is not a loan actual-
ly. Those shareholders take the loans
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[Shri M. C. Shah]
from the accumulated profits. Under
the camouflage of loan they need not
pay super-tax. When the principal
business of the company is not money-
lending, the presumption is that those
few shareholders have these loans con-
tinued for a number of years without
any security or without any interest to
be paid. The presumption will be that
they are using these funds as loans,
though not in the form of dividends,
at least in the form of loans, at the
same time, escaping super-tax. We
have found that in many cases this evil
is rampant and, therefore, this loophole
is proposed to be plugged. I do mot
think there is going to be any incon-
venience to those shareholders; if they
want to have money for their use in
other concerns or in other ways, they
can distribute as dividends and have
that money. The Government have no
objection to that, but in that case,
they will have to pay super-tax.
Therefore, they just take loans to the
extent of several lakhs of rupees and
keep them for years together with the
intention of never paying it back but
later on to be written off. We have,
therefore, proposed to plug this loop-
hole. It is not going to harass the ordi-
nary shareholder in a public limited
company. In a public limited com-
pany, if any loan is advanced to a
shareholder, there will be no difficulty.
Only in order to meet the objections
raised in regard to retrospective effect,
we considered this matter very care-
fully and we thought that if we can
give relief so far as the retrospective
effect is concerned, that will be equit-
able and so we will be issuing execu-
tive instructions that if the loans are
paid back before a certain period, that
is, the 30th June 1955, then their bona
fide intentions will be clear. In case
the accumulated profits go up to 100
per cent. or above by the repayment of
the loans, they will have to be distri-
buted as dividends. In order to plug
this loophole so far as section 23A
companies are concerned, and in order
to get the legitimate dues of the Gov-
ernment, we have proposed to plug
this loophole. There is no  harsss-
ment to any shareholder of a public
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limited company. There may be a 5
per cent. shareholder of a public limit-

rupees. That will not come in here.
If there are five shareholders and if

they amongst themselves distribute the

accumulated profits as loans, then only
this section will be attracted.

With regard to the anomaly point-
ed out by my friend, Shri Bansal, I am
looking into that. It will come under
clause 9. I am consulting the Law
Ministry on this point and if it is
necessary, I will delete (1C) from our
amendment No. 61.

With regard to my friend, Shri
Tulsidas, even if I advance arguments,
he will never be convinced and,
therefore, I do not think it will be use-
ful to take the time of the House.

Pandit Thakar Das Bhargava: Why
do you not ban the giving of loans in
regard to such companies?

Shri M. C. Shah: How can we? We
can only ban it in this way. If they
take loans in future and if they keep
them for less than a year, then they
will have to pay income-tax at four
annas and if they keep for more than
a year, they will have to pay income-
tax and super-tax. This only applies
to section 23A, which has been rather
tightened in order to plug the loop-
holes. We have come across so many
cases where this practice is rampant.
Therefore, I am afraid I cannot accept
the amendment of my friend, Shri

as.

With regard to Shri Bansal's point
of anomaly, it is being considered.
When we come to clause 9, if the
anomaly is there, I am prepared to
accept his amendment of deleting
(1C).

Shri K K. Basn: This is anomalous
acceptance!
Mr. Chairman: The question is:
In page 4, after line 11, insert

“(ia) any advance or loan
made to a shareholder by &
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company in the ordinary course
of its business where the lending
of money is a substantial part
of the business of the company.”

The motion was adopted.

Shri Bansal: In view of the assur-
ance given by the hon. Finance Minis-
ter, I wish to withdraw my amend-
ment.

The amendment was, by leave,
withdrawn.

Mr. Chairman: The question is:
In pages 3 and 4,
omit lines 40 to 47 and 1 to 20,
respectively.
The motion was negatived.
Mr. Chairman: The question is:
“That clause 3, as amended,
stands part of the Bill.”
The motion was adopted.

Clause 8, as amended, was added to
the Bill, '

Clause 4—(Amendment of section 4,
Act XI of 1922),

Shri Tulsidas: I beg to move:
In page 6, line 10,

omit “and necessarily”,
Shri Bansal: I beg to move:
In page B,

after line 13, add:

“Provided that any allowance
or benefit of the nature of an
entertainment allowance or a
perquisite within the meaning
of sub-section (1) of section 7
granted to any person by the
employer to the extent of rupees
one thousand and five hundred
Per month or 25 per cent. of
his monthly salary, whichever
Is lower, shall not be included in
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Shri M. C. Shah: I beg to move:
(i) In page 6, lines 7 and 8,
for “and not being a perquisite”,
substitute “or other perquisite,”

(ii) In page 6, after line 13, insert:
“‘(via) subject to such conditions
as the Central Government may
prescribe, passage moneys for
the value of any free or com-
cessional passage received by or
due to any person, not being a
citizen of India, from his em-
ployer for himself, his wife and
children in connection with his
proceeding on home leave out
of India;”

(iii) In page 6, after line 31, in-
sert:

“Provided further that in the
case of a person referred to in
this ¢lause, whose contract of
service was approved by Gov-
ernment before the commence=
ment of his service, this clause
shall have effect as if for the
words ‘and the financial wyear
next following® the words ‘and
the two financial years next
following’ had been substituted
and as if the proviso immediate-
ly preceding had been omitted”

Shri K. E. Basu: I beg to move:
(i) In page 8,
after line 24, insert:

“Provided that appointment of
such Non-Indian citizen is made
with the prior sanction of Gov-
ernment and a similarly quali-
fied person is not found in the
country.”

(ii) In page 7, line 5,
after “gallantry awards” insert:

“in connection with the de-
fence of the country and not for
the alleged maintenance of law
and order in the country.”

M‘l. Chairman: All these amend
ments are now before the House. '

Shri Bamsal: I am glad that the
Government have proposed some
amendment and they have put down
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the percentage as 20 and the limit as
Rs. 7,500 per year. I gdo not mind ac-
cepting the percentage and the figure
mentioned in the Government's
amendment. But in the Government's
amendment it would appear that while
those persons who are getting some
entertainment allowance at present
will continue to be entitled to that
allowance even after this Act is pass-
ed, it will not apply to new persons.
Suppose in a firm an officer is getting
an entertainment allowance and he re-
tires and another officer is appointed
in his place. That new officer will not
be entitled to any entertainment al-
lowance. My amendment seeks to do
away with this anomaly.

Mr. Chairman: You will have to
consider the altered position in the
new agreement that will be entered
into with that officer.

Shri Bansal: Suppose there are four
or five persons of the same status in
a big organisation. It always happens
that the Assistant Manager is raised to
the level of the Manager or the As-
sistant Secretary is raised to the level
of the Secretary. Suppose there are
three or four Secretaries, two or three
Joint Secretaries and so on and so
forth. Only those people who are get-
ting these allowances in the same
cadre will be entitled to get them in
future, but not those persons who may
come in those cadres. I think it will
be an invidious distinction which is
not really necessary, in view of the fact
that a percentage has been put down
and also a limit of Rs. 7,500 a year has
been fixed. I feel that this restriction
which Government are placing is real-
ly not necessary.

Shri Tulsidas: My amendment is
very simple. According to sub-clause
(2), it is said:

“Any special allowance or bene-
fit, not being in the nature of an
entertainment allowance and mnot
being a perquisite within the
meaning of sub-section (1) of
section 7, specifically granted to
meet expenses wholly and fe-
cessarily,....."
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Now, I cannot understand the words
ugnd necessarily”. 1 -can understand
“wholly”. “And necessarily” is too
much of a thing. T am only asking
for the omission of the words “and
necessarily”.

sShri K. K. Basu: My first amend-
ment is restricted to the employment
of the foreign technicians. 1 only
wanted to add a proviso that before
the foreign technicians are appointed,
they should obtain the prior sanction
and approval of the Government be-
cause we know in many cases there is
the fad of getting foreign technicians
and possibly they will all get the
benefit under this income-tax provi-
sion. We must see to the necessity of
the appointments first. We do mnot
want that our exchequer is drawn up-
on unnecessarily when foreign em-
ployees or technicians are appointed.
If we find that there are Indian per-
sonnel which might very well be em-
ployed for such purposes, we should
see that the foreign technicians should
not be employed, because, under the
existing provision, they may be
brought in for a period of a year and
then sent back. We have a large
number of foreign technicians in our
concerns, They may act in such a
way that foreign technicians are
brought in, say for opening canteens,
etc., to advise us.

My second amendment relates to
the exemption regarding the awards
in consideration of gallantry. I have
tried to restrict it only to cases where
the gallantry is displayed in connec-
tion with the defence of the country,
because 1 am worried that in view
of the present composition of the
Government, things might happen in
a different way. You know in Cal-
cutta there was the teachers’ strike
and there was beating, and in spite of
the strong allegations ever /where,
the Government did not take any
steps against the particular police
officer. That particular officer seemed
to be a favourite of the authorities
there and in such cases gallantry
awards may be made. 1 do not want
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that such type of awards should be
exempted from payment of income-
tax. The exemption should be res-
tricted only to those cases where you
tind that they have behaved in a
manner which is in the best interests
of the country and in the defence of
the country. These are the two am-
endments which I have moved in this
particular clause,

Shri M. C. Shah: I cannot accept
the amendments of Shri Tulsidas,
Shri Bansal and Shri K. K. Basu. We
have gone far enough in al-
lowing Rs. 7,500 or 20 per cent of
the salary received at the time—that
is, on 31-3-1955. We do not want to
encourage this practice even up to
the percentage of 20 or Rs. 7,500.
Only those who were getting that will
continue to get it. Otherwise, if they
want to give entertainments or have
other perquisites, they must rather
be subject to income-tax or they may
be paid higher scales of pay which
will also attract the income-tax pro-
visions. We know that in this business
of entertainments and perquisites,
th-re has been a good deal of abuse;
ra her, I should say there is rampant
a“use. When I went to Calcutta, I
h-ard that those having salaries of
R:. 500 or so were getting entertain-
m nt allowance :and perquisites
amnounting to say, Rs. 2,500 or so. It
iz not an individual case but there
a'> so many cases like that, and
th-reby, really speaking, they are
evading income-tax, and in order to
avoid the income-tax, they are just
using this method of entertainment
allowance and perquisites. We have
arreed to this because we do not
want to disturb matters drastically.
Therefore, I do not think that Gov-
ernment can accept the hon. Mem-
bers’ amendments.

The Government cannot accept the
amendment regarding the techmnicians.
The proviso suggested by Shri K. K.
Basu is not a practicable one. We
must rely upon the patriotism of
those people and permit the concerns
to have these foreign technicians for
the purpose of industrialisation. Of
course, they will not just have a non-

104 LSD—3

20 APRIL 1955

Finance Bill <854

Indian technician if an Indian tech-
nician is available. :

Ehri_K”.“K. Basa: Even in the case

of foreign undertakings which have
Indians?

Shri M. C. Shah: It is very diffi-
cult to have the prior approval of the

Government. It is not practicable in
administration.

Bhri K K Basu: Can the
Government suggest that there is ne-
cessity of bringing such technicians?
I do not say about any individual.

Shri M. C. Shah: We do not want
to have an administration with prac-
tical difficulties. I do not think I can
agree to that.

Shri Bansal; What will be the posi-
tion if, supposing, a new Minister is
added to the Cabinc!? The present
Ministers are getting a sumptuary al-
lowance of Rs. 500. Will the new
Minister be taxed on that Rs. 500,
and if so, will that not be an ano-
maly? 1 am just bringing out the
point to show the anomaly of this
provision.

Shri Tyagi: It is no anomaly. They
will be taxed.

Mr. Chairman: I think it is a mat-
ter of law and interpretation of law.

Pandit K. C. Sharma (Meerut Distt.
—>South): That is the lawyer's pro-
vince.

Mr, Chairman: I shall first put the
three Government’s amendments to
the vote of the House:

The question is:

In page 6, lines 7 and 8, for “and
not being a perquisite”, substitute “or
other perguisite,”

The motion was adopted.

Mr. Chairman: The question is:

In page 6, after line 13, insert:

“(via) Subject to such conditions
as the Central Government may
prescribe, passage moneys or the
value of any free or concessional
passage received by or due to any
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person, not being a citizen of
India, from his employer for him-
self, his wife and children in con-
nection with his proceeding on
home leave out of India”

The motion was adopted.

Mr. Chairman: The question is:
In page 6, after line 31, insert:
“Provided further that in the
case of a person referred te -in
this clause, whose contract of
service was approved by Govern-
ment before the commencement of
his service, this clause shall have
effect as if for the words ‘and the
financial year next following’, the
words ‘and the two financial years
next following' had been substitut-
ed and as if the proviso immediate-
ly preceding had been omitted.”
The motion was adopted.

Shri Bansal: 1 beg to withdraw my
amendment.

The amendment was, by leave, with-
drawn.
Mr. Chairman: The question is:

In page 6, line 10,
omit “and necessarily”.
The motion was negatived,

Mr. Chairman: The question is:
In page 6,
after line 24, insert:

“Provided that appointment of
such non-Indian citizen is made
with the prior sanction of Govern-

ment and a similarly qualified per-
son 1s not found in the country.”

The motion was negatived.
Mr. Chairman: The question is:
In page 7, line 5,
after “'gallantry awards” insert:

“in connection with the defence
of the country and not for the

alleged maintenance of law and
order in the country.”

The motion was negatived,
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Mr. Chairman; The question is:
“That clause 4, as amended,
stand part of the Bill.™

The motion was adopted,

Clause 4, as amended, was added to
the Bill.

Clause 5.— (Amendment of section 1T,
Act XI of 1922).

Shri M. C. Shah: I beg to move:

In pages 7 and 8, for clause 5,
substitute.

“5. Substitution of new section
for Section T in Act XI of 1922 —
For section 7 of the Income-tax
Act, the following section shall be
substituted, namely: —

7. Salaries,—(1) The tax shall be
payable by an assessee under the
head “salaries” in respect of any
salary or wages, any annuity, pen-
sion or gratuity, and any fees,
commissions, perguisites or profits
in lieu of, or in addition to. any
salary or wages, which are allow-
ed to him by or are due to him,
whether paid or not, from, or are
paid by or on behalf of, the Gov-
ernment, a local authority, a
company or any other public body
or association, or any private em-
ployer; and for the purposes of
this sub.section advances by way
of loan or otherwise of income
chargeable under this head shall
be deemed to be salary due on the
date when the advance is received :

Provided that the tax shall not
be payable in respect of any sum
deducted from the salary payable
by or on behalf of the Govern-
ment to any individual, being a
sum deducted in accordance with
the conditions of his service, for
the purpose of securing to him a
deferred annuity or making pro-
vision for his wife or children pro-
vided that the sum so deducted
shall not exceed one-sixth of the
salary:

Provided further that where tax
is deductible at the source under
section 18, the assessee shall not be
called upon 1o pay the tax himself
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unless he has received the salary
without such deduction.

Explanation 1.—For the purposes
of this section, “perquisite” in-
cludes—

(i) the value of rent-free accom.
modation or the value of any
concession in the matter of rent
respecting any accommodation pro-
vided to the assessee by his em-
ployer;

(ii}) the value of any benefit or
amenity granted or provided by a
company free of cost or at conces-
sional rate to an employee who is
a director thereof or who is sub-
stantially interested in the company
within the meaning of sub-clause
(iif) of clause (6C) of section 2;

(iii) the walue of any benefit or
amenity granted or provided to an
assessee [not being an assessee to
whom the provisions of clause (ii)
apply] by his employer free of cost
or at concessional rate in any case
where the income of the assessee
under the head “salaries” exclu-
sive of the value of all benefits or
amenities not provided for by way
of monetary payment exceeds
eighteen thousand rupees;

(iv) any sum paid by the em-
ployer in respect of any obligation
which but for such payment would
bave been paybale by the assessee;
and

(v) any sum payable by the em-
ployer, whether directly or through
a fund to which the provisions of
Chapters IXA and IXB do not
apply, to effect an assurance on the
life of the assessee or in respect of
a contract for an annuity on the
life of the assessee;

Erplanation 2 —For the purposes
of this section, “profits in lieu of
salary” includes,—

(i) the amount of any compensa-
tion due to or received by an asses-
see from his employer or former
employer at or in connection with,
the termination of his employment,
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whether solely as compensation for
loss of employment or for any
other consideration;

(ii) any payment due to or
received by an assessee from an
employer or former employer or
from a provident or other fund, ic
the extent to which it does not
consist of contributions by the
assessee or interest on such con-
tributions:

Provided that nothing herein
contained shall render liable to
income-tax any payment of death
cum retirement gratuity received
after the 16th day of April, 1950
under the revised Pension Rules
of the Central Government or
under any similar scheme of a
State Government or any payment
from a provident fund to which
the Provident Funds Act, 1925
(XIX of 1925), applies, or any
payment from a recognised provi-
dent fund within the meaning of
Chapter IXA if such payment is
exempted from payment of income-
tax under the provisions of Chap-
ter IXA, or any payment from an
approved superannuation fund
within the meaning of Chapter
IXB made on the death of a bene-
ficiary or in lieu bf or in commuta-
tion of an annuity, or by way of
refund of contributions on the
death of a beneficiary or on his
leaving the employment in connec-
tion with which the fund is es-
iablished.

(2) The income  chargeable
ander this section shall be com-
puted after jmaking the following
deductions, namely:—

(i) any amount not exceeding
five hundred rupees, expended by
the assessee on the purchase of
beccks and other publications
necessary for the purpose of his
duties;

(i) in respect of any allowance
in the nature of an entertainment
allowance specifically granted to
the assessee by his employer, a
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sum equal to one-fifth of his
remuneration (execlusive of any
special allowance, benefit or other
perquisities) or seven thousand five
hundred rupees, whichever is less,
except in any case where the
assessee was not in receipt of such
entertainment allowance regularly
from his present employer before
the year beginning on the 1st day
of April 1955;

(iii) any amount actually ex-
pended by the assessee, which he.
by the conditions of his service,
is required to spend out of his
remuneration [exclusive of the
allowance referred to in sub.
clause (ii)], wholly, necessarily
and exclusively in the performance
of his duties’”

Shri K. K. Basu: [ beg to move:

In the amendment proposed by
Shri M. C. Shah,

for "value" wherever it occurs
in the amendment substitute
“full value”,

Shri Tulsidas: I beg to move:
(i) In page 7, line 25,

for “to an employee” substitute
“and received or enjoyed by an
employee".

(ii) In page 7, line 31,

after “‘concessional rate” insert:
“and received or enjoyed by
him",
(ﬁi)'ln page 7, line 34,

for “eighteen thousand.” substi-
tute “twenty four thousand”.

Shri K. C. Sodhia: I beg to move:

In pages 7 and 8, omit lines 20
to §' and 1 to 3 respectively.

Shri Tulsidas: I beg to move:

(i) In page T, line 50, after “com-
pensation” insert:

“other than damages awarded
by a court of law for the em-
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ployer’s repudiation of service
agreement or for wrongful dis-
charge or dismissal.”

(ii) In page 8, line 3, add at the end:

.*‘as reduced by the legal expens-
es incurred in obtaining the same;
and such amount, if the assessee
sp elects, shall be spread propor-
tionally over three succeeding
years."

Shri Bansal: I beg to move:

(i) In page 8, line 3, add at the end:

“except damages awarded by
a court for the employer's repu-
diation of service agreement or
for wrongful discharge or dismiss-
al"

(ii) In page B, after line 8, add:

“Provided that such amount of
compensation or other payment
shall not be aggregated for pur-
poses of computing tax with any
other income of the prev.ous year
in which the compensation or
other payment was due or receiv-
ed:

Provided further that the tax
on such amount of compensation or
other payment shall be computed
at the average of the rates of
income-tax and super-tax appli-
cable to the total income of the
assessee for the three years im-
mediately preceding the previous
year in which the compensation
or other payment was due or
received.”

Mr. Chairman: All these amend-
ments are now before the House.
Amendments Nos. 114 and 115 of
Shri K. K. Basu and No, 83 of Shri
Sodhia require the President's recom-
mendation. So, they are out of order

Shri Tulsidas: My first amendment
is with regard to sub-clause (3) (ii):

“the value of any benefit or
amenity granted or provided by a
company free of cost or at conces-
sional rate to an employee who is
a director thereof...... -
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My amendment is: "and received
or enjoyed by an employee”. If the
employee has not received the bene-
fit, then, as it is, even that benetit
will be taxed. If the employee has
received something 1 can understand,
but if he has not even received the
benefit, he will be taxed, as it is. 1
am only saying that unless he has re-
ceived the benefit, he should not be
taxed.

The case is similar as regards the
other amendment to page 7, line 31, 1
am again saying there: “and received
or enjoyed by him”. Unless he has
received and enjoyed the benefit, you
cannot tax him. With regard to am-
endment No. 11, I have said that in-
stead of Rs. 18,000, it should be Rs.
24,000. Even the Taxation Enquiry
Commission has suggested Rs. 24,000
and I do not know why the amount
has been reduced from Rs. 24,000 to
Rs. 18,000.

Amendments Nos. 13 and 14 deal
with compensation for termination of
services treated as revenue income in
all cases. The Bill seeks to treat all
compensation for loss of office as in-
come received by the assessee. This
was referred to the Taxation Enquiry
Commission and they recommended
that damages awarded by a court for
the employer’s repudiation of service
agreement or for wrongful discharge
or dismissal should not be included as
income. That is another thing. The
Commission have also recommended
that even where such compensation
is treated as income, the same should
be spread backward over an appro-
priate number of years. The Bill fails
to make provision for damages for
breach of contract. Similarly, it is
reasonable that legal expenses in-
curred by the assessee in connection
with loss «~ employment should also
be allowed! ‘o be deducted. This also
2 Bill fails to do.

These are all my amendments and
they are all reasonable. With re-
gard to Rs. 18,000, my amendment
seeks to substitute it by Rs. 24,000 be-
cause it has been fixed by the Taxa-
tion Enquiry Commission.
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Shri K. K. Basu: There are three
amendments in my name. But two
have been ruled out of order because
the President’s sanction has not been
obtained.

My first amendment relates to clause
5 as newly proposed. Wherever
the word ‘value’ occurs, I want to use
the words ‘full value’. My position is
simple. The other day when the Fin-
ance Minister was moving his new
amendments at the time of the mo-
tion for consideration of the Finance
Bill, he said that the perguisites re-
ceived by a person having a rent-free
house would be calculated at oniy 10
per cent or 124 per cent of the in-
come. Just a few minutes ago the
Minister referred to the case of a per-
son getting Rs. 500 as salary and Rs.
2300 as entertainment allowance. In
Calcutta in many companies there are
a number of officers, mostly Europe-
ans and there are some Indians also,
who have been supplied with such
living accommodation which cannot
be got for anything less than Rs. 500
or Rs. 600, if not more. The houses
are fully furnished with refrigerators
and some of them are even air-con-
ditioned. Therefore, if we take the
value only as 10 per cent or 12} per
cent of their salary, it will not be
the real value. What I would like to
emphasise is that in computing the
value of the perquisite, you must
take the real value. What is the real
benefit that a particular person is
getting? What is the amount that he
would have to pay in the normal
market for getting the same benefit?
That should be the index for the cal-
culation of tax.

My next amendment No. 115 seeks to
reduce the amount from Rs. 7,500 to
Rs. 6,500, because even the Ministc-s
of the Government of India are get-
ting Rs. 6,000.

Mr. Chairman: That amendment is
out of order now.

Shri K. K. Basu: That is true I do
not want to move it. What I say is
that the executive officers of some
firms may have to entertain more
persons than the Ministers. The Min-
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isters can entertain from other sour-
ces also. I have nothing to say about
it.

Then, I do not understand why the
Government have put down Rs. 18,000.
The Minister himself said that there
are persons getting Rs. 500 as salary
and Rs. 2,300 as entertainment allow-
ance. The amount should be reduced
to such a level where the majority of
these cases would have been covered.
If they put it at Rs. 18,000 many in-
dustrial firms will get concessions. I
expected that the Government woul?
take this matter seriously, when there
are actually a large number of asses-
sees who can be brought within tha
provisions of the Income-tax Act.

Shri Bansal: I would like to with-
draw my first amendment.

The amendment was, by leave, with-
drawn.

Shri M. C. Shah: T am afraid I can-
not accept the amendments moved by
my friend Mr. Tulsidas. He wants the
amount of Rs. 18,000 to be changed
into Rs. 24,000. The Taxation Enquiry
Commission has recommended Rs.
24,000 including all these allowances
and perquisites. So, instead of just
trying to find out what the allowances
and perquisites are, we have put Rs.
18,000. So, Mr. Tulsidas amendment
cannot be accepted.

About the amendment of my friend,
Mr. Bansal....

Shri Bansal: I have withdrawn it.

Shri M. C. Shah: About Mr. Basu's
amendment, ‘value’ will always mean
‘full value’. We referred the matter to
the Law Ministry and they have said
that it is not necessary to mention ‘full
value’. So, the amendment is not ac-
ceptable.

Shri K. K. Basu: My point was that
whenever a free house is given, we
should not calculate 10 per cent or
12} per cent of the salary as the value
of the accommodation. What it is
worth in the normal market should
be taken.
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Shri M. C. Shah: It was made clear
that whenever a building is given free
of rent, naturally it will be taken into
consideration. Supposing the pay is
Rs. 2,000, Then it will be calculated
at 123 per cent. In case there is
another building and a third building,
naturally only the letting value of
that building will have to be consi-
dered as perquisite. It is more than
reasonable to have three buildings.
That will be turned into cash and
just added to the income for purposes
of income-tax. So, because the Law
Ministry has said that it is not neces-
sary, I am afraid I cannot accept the
amendment. I do not think it is ne-
cessary for me to say much about this
amendment No. 8 because as I already
stated that classification is unnecessary
and we have to tax only if they are
specifically provided with perquisites.
So, this classification ‘enjoyed by an
employee' is unnecessary. The idea is
already implied in the words used in
the clause, namely ‘granted or pro-
vided by a company free of cost or
at concessional rate to an employee...".

Therefore, this amendment is not
acceptable. Amendment No. 10 is
similar to 8 and is not acceptable. No.
11 is not acceptable. I have already
explained that Rs. 24,000 recommend-
ed by the Taxation Enquiry Commis-
sion was inclusive of this value of
perquisites and allowances and in
order to have an easy administration
we have just come to a certain sum,
and that is Rs. 18,000. With regard
to compensation for termination of
employment received through court
proceedings, I may say that that also
is not acceptable. We know that there
are so many collusive actlons and in
order just to get exemption from the
tax, all possible collusive actions will
be there. We do not therefore propose
to make any distinction between the
voluntary termination or termination
by agreement or compromise or
through the court. The legal expen-
ses also—we do not accept. We do
not know what the legal expenses will
be. There also, there is the possibility
of collusion and we want to avoid all
these possibilities of collusion
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Shri Tulsidas: What about spread-
ing the offer of compensation.

Shri T. T. Erishnamachari: There
are powers already.

Shri Bansal: Before you put amend-
ment No. 113 to the wvote of the
House, may I have your permission
to make a reference to my amend-
ment No. 507 I want to know whether
my understanding is correct. I want
to know whether this spreading over
of the compensation amount which a
retiring employee will get from his
employer is already covered by some
section of the Income-tax law, say
section 60(2) of that law?

Shri M. C. Shah: It is covered by
60(2).

Shri Tulsidas: It is not covered be-
cause 60(2) says that it is apread if
you go to the Government. Normally,
it is not. According to the Taxation
Enquiry Commission it should be al-
lowed to be spread over. Why should
it not be allowed to be spread over?

Shri Bansal: In that case, my
amendment is wery simple. There
should be no objection because that is
what the Government intend.

Shri M. C. Shah: But, as I have
said, these are included in the defini-
tion “of profits in lieu of salary”. Ap-
propriate relief would be granted by
the Government under section 60(2)
by spreading the amount backwards
for three years.

Shri Bansal: If you are satisfied
that this is not covered by this sec-
tion, I take it that you will issue exe-
<utive instructions.

Shri T. T. Krishnamachari: As a
matter of fact, the hon. Member need
not have any doubts about it. Section
60(2) is clear about it: “Where, by
reason of any portion of an assessee’s
salary being paid in arrears or in ad-
vance, or by reason of his having re-
ceived in any one financial year sala-
1y for more than 12 months, or a pay-
ment which is under the provisions
of sub-section (1) of section 7 a pro-
fit in lieu of salary his income is as-
sessed at a rate higher than that at
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which it would otherwise have been
assessed, the Central Government
may grant the appropriate relief.”

Mr. Chairman: The question is:

In the amendment proposed by Shri
M. C. Shah, for “value” wherever it
occurs in the amendment, substitute
“full value”.

The motion was megatived.

Mr. Chairman: I shall now pui
Shri M. C. Shah’s amendment.

The question is:

In pages 7 and B, for clause 5, sub-
stitute:

“5. Substitution of new section
for section T in Act XI of 1922.—
For section 7 of the Income-tax
Act, the following section shall be
substituted, namely:—

‘7. Salaries,—(1) The tax shall
be payable by an assessee under
the head “salaries” in respect of
any salary or wages, any annuity,
pension or gratuity, and any fees,
commissions, perquisities or profits
in lieu of, or in addition to any
salary or wages, which are allow-
ed to him by or are due to him,
whether paid or not, from, or are
paid by or on behalf of, the Gov-
ernment, a local authority, a com-
pany or any other public body or
association, or any private em-
ployer; and for the purposes of
this sub.section advances by way
of loan or otherwise of income
chargeable under this head shall
be deemed to be salary due on the
date when the advance is received:

Provided that the tax shall not
be payable in respect of any sum
deducted from the salcry payable
by or on behalf of the Government
to any individual, being a sum
deducted in accordance with the
conditions of his service, for the
purpose of securlng to him a
deferred -annuity or making pro-
vision for his wife or children pre
vided that the sum so deductes
shall not exceed one-sixth of the
salary: . '
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Provided further that where tax
is deductible at the source under
section 18, the assessee shall not
be called upon to pay the tax him.
self unless he has received the
salary without such deduction,

Explanation 1.—For the purposes
of this section, “perquisite” in-
cludes—

(i) the value of rent.free accom.
modation or the value of any con-
cession in the matter of rent res-
pecting any accommodation pro-
vided to the assessee by his em-
ployer;

(ii) the value of any benefit or
amenity granted or provided by a
company free of cost or at conces-
sional rate to an employee who is
a director thereof or who is sub-
stantially interested in the com-
pany within the meaning of sub-
clause (iii) of clause (6C) of
section 2;

(iii) the value of any benefit or
amenity granted or provided to an
assessee [not being an assessee to
whom the provisions of clause (ii)
apply] by his employer free of cost
or at concessional rawe in any case
where the income of the assessee
under the head “salaries” exclusive
of the value of all benefits or
amenities not provided for by way
of monetary payment exceeds
eighteen thousand rupees;

(iv) any sum paid by the em-
ployer in respect of any obligation
which but for such payment would
have been payable by the assessee;
and

(v) any sum payable by the
employer, whether directly or
through a fund to which the pro-
visions of Chapters IXA and IXB
dn not apply, to effect an assur-
ance on the life of the assessee or
in respect of a contract for an an-
nuity on tbe life of the assessee;

Frplanation 2,—For the purposes
of this section, “profits in lieu of
salary” includes,—
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(i) the amount of any compensa.
tion due to or received by an
assessee from his employer or
former employer at or in connec-
tion with, the termination of hic
employment, whether solely as
compensation for loss of employ-
ment or for any other considera-
tion;

ili) any payment due to or re-
ceived by an assessee from an em-
ployer or former employer or from
a provident or other fund, to the
extent to which it does not consist
of contributions by the assessee or
interest on such contributions:

Provided that mnothing herein
contained shall render liable to
income-tax any payment of death
cum retirement gratuity received
after the 16th day of April, 1650,
under the revised Pension Rules of
the Central Government or under
any similar scheme of a State
Government or any payment from
a provident fund to which the
Provident Funds Act, 1925 (XIX
of 1925), applies, or any payment
from a recognised provident fund
within the meaning of Chapter
IXA if such payment is exempted
from payment of income-tax under
the provisions of Chapter IXA K or
any payment from an approved
superannuation fund within the
meaning of Chapter IXB made oo
the death of a beneficiary or in
lieu of or in commutation of an
annuity, or by way of refund of
contributions on the death of a
beneficiary or on his leaving the
employment in connection with
which the fund is established.

{2) The income chargeable under
this section shall be computed
after making the following deduc-
tions, namely:— .

(i) any amount not exceeding
five hundred rupees, expended by
the assessee on the purchase of
books and other publications neces-
sary for the purpose of his duties;

(if) in 'respect of any allowance
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in the nature of an entertainment
allowance specifically granted to
the assessee by his employer, a
sum equal to one-fifth of his re-
muneration (exclusive of any
special allowance, benefit or other
perquisites) or seven thousand five
hundred rupees, whichever is less,
except in any case where the
assessee was not in receipt of such
entertainment allowance regularly
from his present employer before
the year beginning of the 1st day
of April, 1955,

(iii) any amount actually ex-
pended by the assessee, which he,
by the conditions of his service, is
required to spend out of his re-
muneration [exclusive of the allow-
ance referred to in sub-clause (ii)].
wholly, necessarily and exclusive-
ly in the performance of his
duties’.”

The motion was adopted.

Shri Bansal: I beg to withdraw my
second amendment also.

The amendment was, by leae, with-
drawn.

Mr. Chairman: All the other am-
endments to clause 5 fall through, in
view of the adoption of Shri M. C.
Shah’s amendment.

Mr. Chairman: The question is:

“That clause 5, as amended,
stand part of the Bill."

The motion was adopied.

Clause 5, as amended. was added to
the Bill.

Clause 6.—(Amendment of section 8,
Act XI of 1922).

Shri Tulsidas: Here in this clause,
the words ‘in respect of any sum de-
ducted from such interest by way of
commission by a banker realizing such
interest on behalf of the assessee are
sought to be substituted by ‘in respcet
of any reasonable sum deducted by a
banker from such interest by way of
commission or paid to any other per-
son by way of remuneration for rea-
lizing such interest on behalf of the
assesiee’, I am adding the words ‘or
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any other expenditure incurred wholly
t> ezrn such interest.’

I beg to move:
In page 8, line 15,
after the word “assessee™ insert:

“or any other expenditure incur-
req wholly to earn such interest.”

This is in relation to banking comn-
panies. The present decision is that
interest on securities is also a part of
their own income. Banks also have a
large amount of securities. Since in-
terest on securities also beccme: &
part of the income, I think this should
be under section 6 of the Income-iax
Act. This cannot be computed to-
gether.

Shri M. C. Shah: I am afraid I can-
not accept the amendment. 1f [ ze-
cept that amendment so far as banks
are concerned, we will have the swne
position with regard to insureznce
companies, investment companies and
all these companies. I do not think it
will be proper to accept this amznd-
ment.

Mr. Chairman: The question is:

In page 8, line 15,

after the word “assessee” insert:

“or any other expenditure incur-
red wholly to earn such interes!.”

The motion was negatived.
Mr. Chairman; The question is:

“That clause,6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7.— (Amendment of section 9,
Act XI of 1322)

Shri Tulsidas: Again, this is a very
simple matter. The amendments Nos.
15 and 16 are with regard to buldmgs.
The Society builds a house and a part
of it is leased under a house-building
scheme of the society. Then, he chali
be deemed to be the owner of tha'
building. 1 am only saying that it
should be “...building or part thera-
of”. There may be a room and it may
have been leased. The words “or part
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thereof” should be added. This is a
simple matter. I do not think there
<ould be any objection. There is
nothing wrong. I do not understand
why this should not be accepted.

Shri M. C. Shah: The position, as I
have already explained to my hon.
friend Shri Tulsidas, is, that this is
covered. Wherever there is a build-
ing with walls and a roof over, that
would be considered as a separate
building. The amendment is not neces-
sary. Whenever there is even one
room which is allotted to a separate
owner, that would be considered as
building, so far as the Income-tax Act
is concerned. If necessary, if there
is doubt, we will issue the necessary
administrative instructions. If we use
the words as proposed by my hon.
friend, there may be certain other
difficulties. Therefore, we do not pro-
‘pose to accept the amendment. As I
Hhave already stated, the intention is to
£ive relief to the co-operative society
for building. That would be given.

Shri K. K. Basu: Has the Law Min-
ister advised that part of the huilding

is also covered by the word ‘build-
ing'? T would like to know.

Shri M. C. Shah: Yes.

Shri K. K. Basu: Unfortunately,
the Minister will not be there before
the court of law.

Mr. Chairman: He is ready to issue
instructions.

Shri M. C. Shah; I say we have
<onsulted the Law Ministry. We got
a representation from the Bombay
‘Housing Co-operative Society. I got
‘that watter examined. We are assur-
d that it comes and therefore I say
-that it comes. If there is still any
<doubt, I say that administrative in-
structions will be issued. When we

_say we want to give relief, we want
to give relief.

Shri Tulsidas: If that is so, I am
prepared to withdraw them,
Shri K. K. Basu: Let the assurance
, Pe recorded, whatever it is.
° Mr. Chairman;: There it is recorded.
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Mr. Chairman: Shall I put to the
House amendments Nos. 15 and 16?

Shri T. T. Krishnamachari: They
were not formally moved. He only
spoke.

Mr. Chairman: So, I need not put’
them.
The question is:

“That clause 7 stand part of
the Bill"”

The motion was adopted,
Clause 7 was added to the Bill.
Clause 8.—(Amendment of section

10, Act XI of 1922.)
Shri Tulsidas: I beg to move:
{1) In page 9, line 2,
for “rebate” substitute “allowance”.
(2) In page 9, line 17,
for “rebate” substitute “‘allowance”.
(3) In page 9,
after line 23, add:

“Provided further that if the
assessee does not wish to avail
himself of this benefit and gives
an intimation in writing to the
Income-tax Officer before the as-
sessment for the year is made, the
assessee shall be entitled to waive
the benefit of this allowance.”

(4) In page 9, lines 44 to 46,

omit “or has obtained some
benefit in respect of such trading
liability by way of remission or
cessation thereof.”

(5) In page 10, line 42,
add at the end:

“and such amount shall' not be
iaken into consideration for rate
purposes for the year in which it
is received.”

Shri K. K. Basu: I beg to move:
In page 9,
after line 19, add:

*“Provided that prior sanction of
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the Government is obtained for
inftallation of such machinery and
plant:

Provided further that no such re-
bate is allowable to an under-
taking which is predominately con-
trolled by non-Indian citizens.”

Shri Tulsidas: My first two amend-
ments deal with a simple matter. It
is only a question of calling it re-
bate or allowance. What I feel is
that development rebate should not
be called rebate. Nothing is given as
a rebate. It is an allowance. That
is why I felt that rebate is a wrong
nomenclature.

Shri T. T. Krishnamachari: It
offends the hon. Member's grammati-
cal sense.

Shri Tulsidas: I
allowance,

consider it is an

As regards my fourth amendment,
but for this, the man will be financial-
ly ruined. It would be inadvisable
to tax him as he would not be in a
position to pay. Such a taxation
would result in the deprivation of the
creditors of their money as Govern-
ment will have a prior claim in res-
pect of the amount of revenue. I
would like to explain the point. If a
debtor has not paid, he iz entitled
to write off. Normally, whatever
amount is written off is allowed. Ac-
cording to this amendment, it will
mean that the person on whom a
claim is there, the Government have
a right to tax him, with regard to
whatever amount is written off. My
Ppoint is this. There is the creditor.
Whenever the amount is received, it
would be again credited in the ac-
counts and tax will be paid. Once
it is debited, it should not be consi-
dered that it is a sort of thing on
which there should be no right to the
creditor. The creditor must realise
the amount. That is the amendment.
If the Government feels that there is
difficulty, I am prepared to withdraw
this amendment.

Shri T, T. Krishnamachari: I cannot
understand the point of the hon.
Member. What is it that he is mak-
ing out?
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simple.

.

Shri T, T. Krishnamachari: It does
not seem to be so, in any way.

Shri Tulsidas: I may explain the
point. Whenever there is any debt
and the debtor is not in a position to
pay, naturally, the person who has
paid the money will write it off. That
is allowed under the Income-tax rules.
When it is time barred, you can
write off. When it is written off, the
creditor loses the right of recovery
because, according to this amendment,
the right will be on the part of the
Government and the Government will
have the first right over the person
who has defaulted. The normal pro-
cedure is that when a debtor is not in
a position to pay, the creditor will go
to him when-he is in a position to pay.
Therefore, he should be the first per-
son to claim the debt which he has
not paid. On whatever amount is
again credited, the tax will be paid.
That is the only point that I want to
clarify. If it is clarified, I have no
objection.

Shri M. C. Shah: The object of this
provision is to offset the relief which
a taxpayer obtained in an earlier year
by obtaining the amount as expenses
while, as subsequent events proved,
the liability did not materialise.
Therefore, there is nothing inequita-
b. With regard tio this term
“rebate”, I think #t is very clear in
terms of the Income-tax Act. Why
should that word be changed, I do not
unuerstand.

Shri Tulsidas: My fifth amendment
is with reference to compensation.
The hon. Minister for Commerce and
Industry said that wunder section 62
Government has a right to spread
over the compensation and not charge
it in one year. I. am prepared to
withdraw this if this right is there.
My only peoint is that it would be un-
fair to treat the entire compensation
received as income for rate purposes.
‘This is in the nature of capital in-
<ome and it should not be made
revenue income. If it is charged for
income-tax for special reasons, it
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would be unfair to treat it as income
for rate purposes as it would make
the other income also unjustifiably
liable to a higher rate. Under this
particular section, Government has
the right to spread over and not charge
in one particular year.

Shri M. C. Shah: Yes; that is so.

‘Shri K. K. Basu: I raised the point
of my amendment in the general
discussion to which, of course, the
Minister has replied this morning that
by the method of issue of licences
they can control it. But, what we
are worried about is, taking advantage
of this provision, the jute mills of
Calcutta may go in for plants to ra-
tionalise, which will lead to large-
scale unemployment, and which, in
the present context of our economy,
may not be necessary To be brought
in. What we wanted to emphasise is
that this rebate should be given to
such industries,—~I do not mind
whether new or old,—only if it is con-
sidered necessary in the interests of
industrial development which all of
us want. For, as I said yesterday,
we do not want that provision should
be made to enable a concern, as for
instance a jute mill in Calcutta, to put
in a new plant which may lead to
rationalisation, which may help in
the further piling up of profits, but
which will not result in any conse-
quential benefit so far as the overall
economy of the country is concerned
and will only lead to the fur-
ther increase of unemployment, Simi-
larly, you, Sir. know from your experi-
ence that there are tea planta-
tions in your parts which are mana-
ged by the British. They may want
to put in a new machinery taking
advantage of this particular provision,
which in the present context of things
is not at all necessary so far as Indian
economy is concerned. That is what
1 want to focus the attention of Gov-
ernment on.

Regarding the first proviso, the hon
Minister stated this morning that they
aave enough powers under licensing
or whatever it may be. I do not quite
know. I am not sure, however,
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whether Government are so confident
that they will see that this particular
provision is not used in a way which
is detrimental to the economy of the
country but it is utilised, as recom-
mended by the Taxation Enquiry
Commission, only for such types of
industry, new or old, which are to be
encouraged and wherein such deve-
lopment is necessary from the point
of view of the industrial development
of the country. If that be the case,
1 have no objection, and I do not
want to press this amendment.

The second thing that I have
sought to provide for in my amend-
ment is this. We do not want that
those undertakings where there are
foreign interests, should be aid=d in
this manner. I am quite aware that
there may be certain new undertak-
ings where we do not have enough
know-how, and where it may be neces-
sary to secure some know-how frem
outside for a pariicular period or it
may be necessary to have some
such agreement limited to a particu-
lar period which can be considered in
the shape of an aid. But if we pass
this clause overall, and the adminis-
tration is what it is today, we are
rather apprehensive that the influen-
ce of the tentacles of these foreign
undertakings will increase, and not
decrease as all of us in this country
so much wish,

The point that I want to emphasise
is only this. So far as the first pro-
viso is concerned, if the hon. Minister
thinks that Government have enough
powers to prevent the misuse of the
particular section., and to see that
it is really utilised for the benefit of
the country, I do not want to press
it. But I am not sure about it. That
is why I have moved a specific
amendment to indicate the lines on
which our minds are working, so far
as this particular provision in the
Income-tax Act is concerned.

Shri Tulsidas: As regards my third
amendment, the paint is that if
an assessee does not wish to avail
himself of the benefit of the deve-
lopment rebate allowed under this
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provision, he should be allowed to
intimate this before the assessment is
completed, and it should be left to the
discretion of the assessee whether he
wants to have this benefit or not. If
for particular reasons an assessee
does not wish to take the benefit of
this rebate, then he should be allow-
ed to do so, if on the contrary he
wants to have this benefit, then he
should be allowed to have it. The
discretion should be allowed to be in
the hands of the assessee. That is
the point on which I want to press
this amendment No. 86.

Shri M. C. Shah: I do not accept
this amendment. As a matter of fact,
no option can be given to the tax-
payer. If the profits are high they
will have this
and if the profits are low then they
would not like to have this.

Shri Tulsidas: What is wrong in
that?

Shri M. C. Shah: Thus, indirectly
they would just try to evade the tax.
That is why this provision is intro-
duced here. No option can be given
to the taxpayer.

As regards my hon. friend Shri
K. K. Basu's point, I would like to
say that the policy of Government is
to see that whenever any new plant
and machinery are installed the per-
mission of Government is given only
if Government are satisfied that it is
in the best interests of the country.
So, he need not have any apprehen-
sion on that matter.

Shri Jhunjhunwala: This develop-
ment rebate is meant for the deve-
lopment of industry, and it is quite
welcome. It is very good that it has
been allowed for all the industries.
‘The Recommendation of the Taxation
Enquiry Commission however was to
the effect that it should be allowed
only to selected industries. I do not
say that the existing industries which
have been carrying on their business
for some time past should not be al-
lowed this benefit of the development
rebate, but T am suggesting that in
the case of those new industries
where there are some risks involved
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we should allow some more develop-
ment rebate in order that we may
have more and more industries es-
tablished in this country, and more
and more people may take to new in-
dustries. This will give them incen-
tive to start new industries, other-
wise there is no incentive,

My point is that a distinction
should be made between the develop-
ment rebate that is allowed to exis*-
ing industries, and that allowed to
other industries in which there are
more risks involved, because they
are industries which have not been
started yet. For instance, there is
the industry for the manufacture of
spare parts of motor-cars and other
machinery. It is very necessary that
these spare parts should be manufac-
tured here in India. And no such
industry has been s.arted in our coun-
try as yet on a large or small scale.
I would suggest for the consideration
of Government that some special
concessions should be allowed to such
new industries in which there are
more risks involved.

Mr. Chairman: Regarding amend-
ments, what is the intention of the
hon. Member?

Shri Tulsidas: I would like you to
put only my third amendment. The
other amendments I do not press.

Shri K, K. Basu: I would like to
withdraw my amendment. I do not
want to press it after what the hon.
Minister has stated.

Mr. Chairman: The question is:
In page 9,
after line 23, add:

“Provided further that if the
assessee does not wish to avail
himself of this benefit :nd gives an
intimation in writing 1o the
Income-tax Officer before t:e as-
sessment for the year is made, the
assessce shzi! be entitled to waive
the benefit of this allowance.”

The motion was negatived,
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Mr. Chairman: The question is:

“That clause 8 stand part of the
BilL”

The motion was adopted.

Clause 8 was added to the Bill.
Clause 9.— (Amendment of section 12,
Act XJ of 1922).

Shri M. C. Shah: There is a Gov-
ernment amendment to this clause,
namely amendment No. 61. We pro-
pose to delete the portion shown as
sub-section (1C) from (a), as it was
feared that there might be some
anomaly if that provision were there.

Shri Bansal: (1C) to be omitted
from where? I do not quite follow.

Shri M. C. Shah: I have suggested
the deletion of (1C) from (a) in
amendment No. 61.

Mr. Chairman: Including the sub-
clause (i) and (ii) under (1C)? The
hon. Minister may please indicate
what portion he is deleting.

Shri K. K. Basu: What is the impli-
cation of withdrawing that portion?

Shri M. C. Shah: That is in order
that there may not be any anomaly.
We have already stated that before
30th June, 1955, if the loans or ad-
vances taken are repaid then we will
issue administrative instructions not
to charge the tax, 1f those repaymszn.s
are genuine and they are shown in
the reserves of the company. This
provision may create an anomaly. I
have already consulted the Law Min-
istry on this matter, and they say
that we may delete that portion.

I beg to move:
In page 10,
(a) after line 44, insert:

“(1) after sub-section (1), the fol-
lowing sub-sections shall be ‘in-
serted, namely—

‘(1A) Income from other sources
shall include dividends.

(1B) Any payment by a company
to a share-holder by way of ad-
vance or loan which would have
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teen treated as a dividend within
the meaning of clause (e) of sub-
section (6A) of section 2 in any
previous year relevant to any as-
sessment year prior to the assess-
ment year ending on he 3lst day
of March, 1956, had that clause
been in force in that year, shall
be treated as a dividend received
by him in the previous year rele-
vant to the assessment year ending
on the 31st day of March, 1956, if
such loan or advance remained
outstanding on the first day of
tuch previous year'.”

(b) line 45,

~for “(1)" substitute “(2)"; and

(c) In page 11, line 1,
for *(2)" substitute “(3}".

Mr. Chairman: So (a) remains upto
“the first day of such previous year”
and then (b) and (c¢) remain.

Shri M. C. Shah: (a) remains up to
“the first day of such previous year";
the rest of it goes.

Shri Bansal: I cannot understand
how it removes the anomaly.

Shri Tulsidas: I do not think it re-
moves the anomaly.

Shri M. C. Shah: The position is
that (1C) including (i) and (ii) goes;
(b) and (c) will remain.

Mr. Chairman: There are three
sub-clauses (a), (b) and (ec). (b) and
(c) remain, but what about (a)?

Shri M. C. Shah: In (a), (1A) and
(1B) remain, that is, up to “outstand-
ing on the first day of such previous
year”. But (1C) goes.

Mr. Chairmtan: Let me again get
confirmation of the position from the
Minister. He wants (b) and (c) to
remain, but as regurds sub-clause (a)
the portion beginning from (1C) is
deleted.

Shri M. C. Shah:

“(IC) Where any advance or

loan paid to a shareholder by a

company has not been outstanding
for more than twelve months as
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at the end of the previous year
relevant to the assessment year
ending on the 31st day of March
1456—

(i) such advance or loan shall
not Le included in his total income
for the purpose of determining the
super-tax payable by him; and

(ii) the provisions of sub.section
(2) of section 16 or sub-section
(5) of section 18 shall not apply in
relation to such advance or loan
for the purpose of determining the
inceme-tax payable by him.”

This shall go.

Shri Bansal;
sary that (1C)
anomaly which 1 was
still remains, because
says is this: B

“Any payment by a company to

a shareholder by way of ad-

vance or loan which would have

Leen treated as a dividend within

the meaning of clause (e) of sub-

section (BA) of section 2 in any
previous year relevant to any
assessment year prior to the
assessment year ending on the
31st day of March 1956, had that
clause been in force in that year,
thall be treated as a dividend re-
ceived by him in the previous
year relevant to the assessment
year ending on the 31st day of
March 1956...... P~

It is perhaps neces-
should go, but the
pointing out
what (1B)

This means that even if a loan
which had been taken, say, two or
three years back; had been paid back
during 1954-55, it will be subject to
tax.

Shri M. C. Shah: It won't be sub-
ject to tax. That has been made clear
times without number.

Shri Bansal: What is the meaning
of (1B)?

Shri M. C. Shah: We want to keep
it for prospective purposes. Suppose
there is a loan taken by an assessee
for the year 1955-56. Then, certainly
that will be considered as a dividend,
but if the loans were taken previous-
ly and were not repaid, I am pre-
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pared to avoid the element of re—
trospective effect. But I am not pre—
pared to leave the matter as it is,
just including others.

Shri Bansal: I am not at all suggest-
img that the intention of the Finance
Minister, that it should not be made
applicable in future, should not be
given effect to; I am not saying any-
thing against it at all. But what T
am saying is that the anomaly in
keeping (1B) will be this, that while
the loans taken previous to 1954-55.
if paid in the previous year will be
sulject to super-tax and income-tax,
if they are paid between now and the
30th June 1955, will not be subject to
tax. Therefore, 1 say that the word-
ing of (1B) needs to be changed. That
is all I am suggesting. I know that
we are rushing through this very im-
portant provision, and perhaps the
Finance Minister is not able to de-
vote his time and attention to the
wording of this clause, but I am sure
it does require a lot of improvement.

Shri Tulsidas: If that is the inten-
tion, what is the objection to adding
the proviso:

“Provided that lozns, advances
and any payments already made
by a company shall not be deemed
to be dividend for any of the pur-
pases of this Act, if they are re-
turned to the company before the
30th June, 1955". .

Shri M. C. Shah: We do not want
to add it because we want to examine
all these loans and advances. If they
are paid genuinely and if they form
part of the reserves of the company,
then we do not want to levy tax, but
if certain tricks are yet played, themn
we want to go through those things
and see that they are not entitled to
this.

Mr. Chairman: I do not think there
should be any further discussion omnx
this. I will put the amendment, as
amended, to the vote of the House.

The question is:
In page 10,
(a) after line 44, insert:
“(1) after sub.section (1), the
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[Mr. Chairman]

following sub-section
irserted, namely—.

“(1A) Income from other sources
shzll include dividends.

(1B) Any payment by a com-
pany to a share-holder by way of
advance or Jloan which would
have been treated as a dividend
within the meaning of clause (e)
of sub-section (6A) of section 2
in any previous year relevant to
any assessment year prior to the
assessment year ending on the
31st day of March, 1956, had that
ciause been in force in that year,
shall be treated as a dividend
receivr] by him in the previous
year relevant to the assessment
year ending on the 31st day of
March, 1956, if such loan or ad-
vance remained outstanding on
the first day of such previous
year " .

(b) line 45,

for “(1)" substitute “(2)"; and
{c) In page 11, line 1,

for “(2)" substitute *“(3)".

The motion was adopted.
Mr. Chairman: The question is:

“That clause 9, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 9, ‘s amended, was added to
the Bill.

Clauses 10 to 12 were added to the Bill.

Clause 13. —(Amendment of section
16, Act XI of 1922).

Shri M. C. Shah: I beg to move:
In page 12, for clause 13, substitute:

“13. Amendment of section 186,
Act XI of 1622.— In sub-sectior
11y of section 16 of the Income-
1ax Act, in clause (a), for the
words, figures and brackets ‘any
sums exempted under the second
proviso to sub-section (1) of
section 7, the second and third
provisos to section 8, sub-section
2) of section 14, the words,
figures and brackets ‘any sums
exempted under the first proviso

shall be
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to sub-section (1) of section 7, the
second and third provisos to sec.
tion 8, sub-.sections (2), (3), (4)
and (5) of section 14' shall be
substituted.”

Shri K. K. Basu: Why are Govern-
ment moving this amendment? They
are substituting the whole clause.

Shri Tulsidas: What is the purpose
of the amendment?

Shri M. C. Shah: The clause as in
the Bill is not to be moved, but this
amendment is moved.

Shri Tulsidas: What is the expla-
nation for this? I would like to un-
derstand the reason.

Shri K, K. Basu: We want to know
the full import of the new proposal.
We can read it ourselves; he need
not read it.

Shri M. C. Shah: It is only a consc=
quential amendment on account of
the re-drafting of section 7 as amend-
ed by amendment to clause 5 and the
exemption of co-operative societies as
in clause 10 of the Bill. This is con-
sequential.

Shri V. P. Nayar (Chirayinkil): Is
that all you have to say about it?

Shri R. K. Chandhuri (Gauhati):
What is the hon. Minister’s reaction?
That is what we want to know.

Shri M. C. Shah: We have already
adopted section 7 as substituted by
amendment to clause 5.

[Mr. DEpuTY-SPEARER in the Chairl

Mr. Deputy-Speaker: The question
is:
In page 12, for clause 13, substitute:

“13. Amendment of section 16,
Act XI of 1922 —In  sub-secticn
{1} of section 1§ uf the Income-
tax Act, in clpvse ‘a), for  the
words, figures and brackets ‘any
sums exem-i:d .nder the second
proviso to ~~*.saction (1) of
section 7, the second” and third
provisos to section 8, sub-section
2) of section 14', the words,
figures and brackets ‘any sums
exempted under the first provisc
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to sub-section (1) of section 7, the
second and third provisos to sec.
tion 8, sub-sections (2), (3), (4)
ond (5) of section 14" shall be
substituted.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:
“That clause 13, as amended,
stend part of the Bill."”

The motion was adopted,

Clause 13, as amended, was added
to the Bill

Clause 14 was added to the Bill.

Clause 15.—(Amendment of section
23A, Act XI of 1922).

Shri Bansal: As regards clause 15,
I have my amendment No. 53; I have
another amendment No. 117, which
is an amendment to the amendment
of the Finance Minister. I want to

Mr. Deputy-Speaker: The hon.
Minister may move his amendment
first.

Shri M. C. Shah: I beg to move:

In pages 12 to 15,

for clause 15, substitute:

“15. Substitutien of new section
for section 23A in Act XI of
1922 —For section 23A of the
Income-tax Act, the following
section shall be  substituted,
namely—

*23A. Power to assess companies
to super-tar on undistributed in-
come in certain cases—(1) Subject
to the provisions of sub-sections
(3) and (4) where the Income-tax
Officer is satisfied that in respect
of any previous year the profits
and gains distributed as dividends
by any company within the
twelve months immediately follow-
ing the expiry of that previous
year are less than sixty per cent
of the total income of the company
of that previous year as reduced
b’«_

() the amount of Jjmemme y tax

juper-tax payable:
in respect of its total i

104 LSD—4
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but excluding the amount of any
super-tax payable under this

section;y,

“(b) the amount of any other tax
sevied under any law for the time
Leing in force on the company by
the Government or by a local
anthority in excess of the amount
if any, which has been allowed in
computing the total income; and

(¢) in the case of a banking
company, the amount actually
transferred to a reserve fund under
section 17 of the Banking Com-
panies Act, 1949 (X of 1949); the
Income-tax Officer shall, unless
he is satisfied that having regard
to losses incurred by the company
in earlier years or to the smaliness
of the profits made in the previous
year, the payment of a dividend
or a larger dividend than that de-
clared: would be unreasonable,
make an order in writing thal the
company shall, apart from the sum
determined as payable by it on the
basis of the assessment under sec-
tion. 23, be liable to pay super-tax
at the rate of four annas in the
rupee on the undistributed balance
of the total income of the previous
year, that is to say, on the total
income reduced by the amounts,
if any, referred to i@dﬂm @
clause (b) or clause () and the
dividends actually distributed, if
any:

Provided that—

(a) in the case of a company
whose business consists wholly or
mainly in the dealing in or holding
of investments; and

(b) in the case of any other
company where the reserves (in-
cluding the amounts capitalised
from the earlier reserves) re.
presenting accumulations of past
profits which have not been the
subject of an order under this
sub-section, exceed either the
aggregate of—

. == () the paid up capital of the
.- company exclusi

of the capital,

if any, created of its profits.
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[Shri M. C. Shah]

and gains which have not been
the subject of an order under this
sub.section, and

(ii) any loan capital which is
the property of the shareholders,
or the actual cost of the fixed
assets of the company, whichever
of these is greater, this section
snall apply as if for the words
“gixty per cent of the total in.
come,” wherever they occur, the
werds “the whole of the total
income” had been substituted.

(2) No order under sub.section
(1) shall be made—

(i) in the case of a company
referred to in clause (a) of the
proviso to that sub-section, which
has distributed not 1less than
ninety per cent of its total in-
come as reduced by the amouhts,
if any, referred to in clause (a),
clnuse (b) or clause (c) of that sub-
section; or

(ii) in the case of any other com-
pany which has distributed not less
than fifty-five per cent of its total
income as reduced by the amounts,

.if any, aforesaid, or

(iti) in any case where accord-
ing to the return made by a com-
pany underysection 22, it has dis-
tributed mot less than sixty per
cent of its 1 income as reduced
by the amolints, if any, aforesaid,
but in the assessment made by the
Income-tax Officer under section
23 a higher total income is arrived
at, and the diyerence in the total
income does not arise out of the
application of the proviso to see-
tion 13 or sub-section (4) of section
23 or the omission by the com.
pany to disclose its total income
fully and truly, unless the com-
pany, on receipt of a notice from
the Income-tax Officer that he
proposes to make such an order,
{ails to make within three months
of the receipt of such notice a
further distribution of its profits
and gains so that the total distribu-
tior made is not less than sixty
per cent of the total income of the
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company of the relevant previous
year as reduced by the amounts, if
any, aforesaid.

(3) Where on an application
presented to him in this behalf by
a company within the period of
twelve months referred to in sub.
section (1) or within the period of
three months referred to in sub-
section (2), the Commissioner of
Income-tax is satisfied, having
regard to the current requirements
of the company’s business or such
other requirements as may be
necessary or advisable for the
maintenance and development of
that business, the declaration or
payment of a dividend or a larger
dividend than that proposed to be
declared or paid would be un-
reasonable, he may reduce the
amount of the minimum distribu-
tion required of that company
under sub-section (1) to such
figure as he may consider fit and
further determine the period with-
in which such distribution should
be made.

(4) If any company, being an
Indian company engaged in the
manufacture or processing of goods

“or in mining or in the generation

or distribution of electricity or any
other form of power, is dissatisfied
with the decision of the Commis-
sioner of Income-tax under sub-
section (3), it may by application
in the prescribed form made within
thirty days of the date on which
such decision is communicated to it
and accompaned by a fee of one
hundred rupees, require the Com-
missioner of Income-tax to refer
the matter to a Board of Referees
consisting of two officers of the
Central, Government not below the
rank of Joint Secretary, appoint-
ed in this behalf by fhe Central
Government, and the Board of
Referees may, after giving the
company an opportunity of being

-heard, confirm, cancel or vary the

opder of the (Coinmissiener  of
Income-tax.
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(5) The decision of the Commis-
sioner of Income-tax under sub-
section (3) or of the Board of
Referees under sub-section (4),
ag the case may be, shall be final
as respects matters concluded by
it and no appeal shall lie to the
Appellate Assistant Commissioner
of Income-tax or to the Appellate
Tribunal and no reference shall
lie to the High Court in respect of
such decision,

(8) Where in respect of any one
or more of the three previous
years immediately preceding the
previous year, the profits and
gains distributed as dividends by
a company are in excess of sixty
per cent of its total income of
the relevant previous year as re-
duced by the amounts, if any,
referred to in clause (a), clause
(b) or clause (c) of sub-section
(1), but in respect of the previous
year the profits and gains dis-
tributed as dividends by it are
less than sixty per cent of its total
income similarly reduced, so much
of the said excess, if any, as has
not been adjusted under this sub-
section in a preceding year, shall
be taken into account in determin-
ing whether an order under sub-
section (1) should be made in
respect of the previous year,

(7) The provisions of sub-section .

(6) shall apply to the profits and
gains of a previous year not earlier
than the previous year relevant to
the assessment year ending on the
31st day of March, 1957, but in the
application of that sub-section to
the profits and gains of the pre-
vious year relevant to the assess-
ment year ending on the 31st day
of March, 1957 that sub-section
shall be construed as if  for the
word “three” the word "one” -had
been substituted, and in its appli-
cation to the profits and gains of
the previous year relevant to the
assessment year ending on the 31st
day of March 1958, as if for the
word “three”, the word “two” had
been substituted.
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(8) Except in cases where a deci-
slon is given by the Commissioner
of income-tax under sub-section (3)
or the Board of Referees under
sub.-section (4), no order shall be
made by the Income-tax Officer
under sub-section (1) unless the
previous approval of the Inspect-
ing Assistant Commissioner of
Income-tax has been obtained, and
the Inspecting Assistant Commis-
sioner shall not give his approval
to any order proposed to be made
by the Income-tax Officer until he
hag given the company concerned
an opportunity of being heard,

(9) Nothing contained in this
section shall apply to any company
in which the public are substan-
tially jnterested or to a subsidiary
company of such company if the
whole of the share capital of such
subsidiary company has been held
by the parent company or by its
nominees throughout the previous
year.

Erplanation.—For the purposes
of this section, a company -shall
be deemed to be a company in
which the public are substantially
interested—

(a) if it is a company owned by
the Government or in which not
less than forty per cent of the
shares are held by the Govern-
ment; '

(b) if it is not a private company
as defined in the Indian Companies
Act, 1913 (VII of 1913) and -

(i) s share; (not being shares
cnlliizl to a fixed rote of dividend,
whether with or without a further
right to participate in profits)
carrying not less than fifty per

" cent of the voting power have

been allotted unconditionally to,
or acquired unconditionally by,
and were throughout the previous

" year ° beneficlally held by the

public (not including a company
to which the provisions of this
sub-section apply):

Provided that in the case of atly
such company as is referred to in
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sub-section (4), this sub-clause
shall apply as if for the words
“not less than fifty per cent” the
words “not less than forty per
cent” had been substituted;

((ii) the said shares were at any
time during the previous year
the subject of dealings in any
recognised stock exchange In India
or were freely transferable by the
holder to other members of the
public; and

(iii) the affairs of the company
or the shares carrying more than
fifty per cent of the total voting
power were at no time during the
previous year controlled or held by
less than six persons (persons who
are related to one another as
husband, wife, lineal ascendant
or descendant, brother or sister,
as the case may be, being treated
as a single person and persons
who are nominees of another
person together with that other
person being likewise treated as a
single person):

Provided that in the case of any
such company as is referred to in
sub-section (4), this clause shall
apply as if for the words ‘“more
than fifty per cent” the words
“more than sixty per’ cent.” had
been substituted’.”

Shri K. K. Basa: Why does he
want to redraft it in this form?

Shri M. C. Shah: The main provi-
sicns of the clause as originally draft-
ed are explained fully in the memo-
randum circulated already. Under
the present section 23A, companies in
which the public are not substantially
interested are deemed for tax pur-
poses to have distributed 100 per cent
of the profits left after payment of
income-tax, super-tax, if within six
months of the general meeting adopt-
ing the accounts they do not declare
at least 60 per cent of their distribut-
able profits as dividend. This section,
however, is not applied if there had

bmlmm.inthewevmmmsn:,

if the piofit is sthall The objéct of

20 APRIL 1955

Y l!l’iﬂbt‘ﬂjh eath

Finance Bill 5892

this section is to prevent shareholders
of such companies from avoiding su-
per-tax that would be payable by
them if the dividends are actually de-
clared. Such companies are control-
led by a few persons and it is possi-
ble to manipulate the declaration of
dividends so as to reduce the tax lia=
bility of the shareholders. At present
a company is considered to be one in
which the public are not substan-
tially interested if the nature of the
company is such that it has less than
25 per cent of the voting power or
shares at the end of the previour
year have been held by the public,
and where 25 per cent or more of the
shares are held by the public and
such shares have not been the subject
of dealing in any stock exchange and
such shares are not, in fact, freely
transferable by the holders to the
other members of the public.

It is now proposed to alter the pro-
visions in the following manner. The
criteria for determining whether the
company is one in which the public
are substantially interested are pro-
posed to be:

(1) the number of shares held by
the public should be at least 50 per
cent and not 25 per cent as at pre-
sent;

(2) to extend the voting power; in-
stead of being determined on the last
day of the accounting year, it should
be determined throughout the year.

(3) the majority of the shares
should not be held by less than 6 per-
sons; and

(4) these 6 persons should not be
related closely to each other.

We propose to have this.

Mr. Deputy-Speaker: What is the
definition of ‘related closely'?

Shri M. C. Shah: It is in the defini-
tion; brother and sister and all that.

At present the section is applied by
dealing with 100 per cent of the dis-
tributable profits as having passed to

thﬁ’wd .for purposes of in-

appropriate, fax g
sharehol

L
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that collective form on the dividend
deemed to have been distributed. It
is now proposed that instead of com-
ing down to the shareholders a flat
rate of super-tax of 4 annas in the
rupee should be charged on the com-
pany itself.

At present no credit is given to the
company if in the particular year 1t
distributes less than 60 per cent of its
profits, ever though it may have dis-
tributed more than 60 per cent in the
previous years. It is now proposed
that the distribution in excess of 60
per cent in three previous years
should be allowed to be carried for-
ward for the purpose of working out
60 per cent in the assessment year.

At present 80 per cent is required
to be distributed out of the assessable
income less only income-tax and
super-tax. It is now proposed that
allowance should be made for any tax
actually paid in a State or to the
Central Government or to a local
authority but not allowed for income-
tax purposes and also for the amount
actually transferred to the Reserve
Fund under the Banking Companies
Act, 1949, in the case of a Banking
company.

At present the company which has
distributed at least 55 per cent of its
profits is given 3 months to distribute
60 per cent or more before the 100

per cent limit is deemed tp have been-

distributed by the taxing authorities.
The concession is now proposed to
be extended to cases where the defi-
ciency in the distribution is solely on
account of the income as shown by
the company being different from
those determined by the taxing au-
thorities.

At present a company is required
to distribute not merely GO per cent
of its profits but 100 per cént as re-
duced by taxes payable thereon if
the reserves of the company exceed
the paid-up capital of the company
together with loan capital which is
the property of the shareholder or the
actual cost of the fixed assets, which-
ever of these is greater. It is, there-
fore, possible for a company to evade
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the application of this law by periodi-
cal capitalising out of reserves so as
to reduce the reserves and simultan-
eously increase the paid up capital by
issuing bonus shares. It is now pro-
posed that capital is created out of
the reserves, not subject to an order
under section 23A, but the issue of

nus shares will not be regarded as
capital fer the purpose of determina-
tion whether the 100 per cent rule
should apply.

The amendment now proposed in-
corporates into the law the further
changes to which reference has al-
ready been made in my speech on the
consideration of the Finance Bill
This is only a revised formula of sec-
tion 23A. I do not propose to move
the clause as in the Bill, but as now
proposed. I have only made the
change that in industrial concerns, in-

stead of 50 per cent, 60 per cent shar-

es should be held by the controlling
authorities not less than six per-
sons. I do not think any further ex-
planation is necessary with regard to
section 23A as it has been discussed
threadbare on the Floor of this House,
not once, but twice or thrice.

Mr. Deputy-Speaker: Shri M. C.
Shah's amendment is now before the
House.

Shri Tulsidas: My amendments are
Nos. 22 and 37.

With regard to my amendment No
22, T would like to bring to the notice
of the hon. Minister a few points and
I hope he will at least accept one or
two suggestions that I have made
here,

Mr. Deputy-Speaker: The hon. Min-
ister’s amendment is for substitution
of a new clause for the original clause
15. Are these amendments Nos. 22 and
37 to this amendment?

Shri Tulsidas: They are to the ori-
ginal clause.

. Mr. Deputy-Speaker:
they fit in here?

Shri Tulsidas: I should like him tor
change it if he accepts some of my
points.

How would -
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Shri M. C. Shah: His amendments
can fit into my amendment.

Shri Tulsidas: It is a question of
drafting, that is all.

Shri Sedhia: How can these amend-
ments stand? These cannot stand be-
cause the original clause to which
they were amendments has alread,y
gone out.

Shri K. K. Basn: They will stand
on crutches, not on legs.

Shri M. C. Shah: He only wants to
add something more with regard to
allowing. ..

Mr. Deputy-Speaker: My difficulty
is not one of substance, but is one
of form. If I put the hon. Minister’s
amendment to vote and it is
carried, all other amendments
will fall through because they
have not been  tabled for that
amendment. But if hon. Members
think or wish to say that they were
taken by surprise and they had not
had time to consider it, and if these
amendments can easily fit in with the
new amendment with slight modifi-

Shri T. T. Krishnamacharl: So far
as the technical aspect is concerned,
you are guite right, but so far as the
problem is concerned on its merits—
not that my coileague is going to ac=
cept these amendments that are
sought to be tabled by the hon. Mem-
ber, Shri Tulsidas—these amendments
can fit in without any damage to the
general construction of the clause.

‘Mr. Deputy-Speaker: Then, I shall
treat these amendments as amend-
ments to the substituted clause 15.

Shri Tulsidas: I beg to move:
(1) In page 13,
(i) ofter line 3, add:

“(d) the amount of any expenses
not being of a capital nature, In-
curred by the company in the
course of business, which have

been disallowed in computing the
+2ta1 income;

(e) any sum paid by it on or
after the first day o A4pril 1853 as
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donations to any institution or
fund to which section 15B applies;

(f) any sum on which tax is not
payable by it under section 15C of
the Income-tax Act, 1922

(ii) in line 15,

for “or clause (c)” substitute
“clause (d), clause (e), and clause
(£)™.

(2) In page 15, line 10,

for *“six persons”
persons”.

substitute “four

With regard to my first amend-
ment, my point is with regard to the
proper determination of the distri-
butable profits—the income assessed
to be reduced by income-tax and
super-tax; the expenses disallowed
but incurred for business; permissible
donations or charity under section 15B.
The Bill proposes to determine the dis-
tributable income on the basis of total
income as defined in the Income-tax
Act, as reduced by income-tax and
super-tax and any other taxable in-
come. Only in the case of the banks,
the statutory reservation of 20 per
cent profits are also to be deducted.
As it is now being worded in the Act,
these are the only things which will
be allowed to be deducted and it will
result, in my opinion, in hardship.
For example, a concern has got
profits. ..

Shri T. T. Krishnamachari: The
words are self-explanatory there.

Shri Tulsidas: With regard to any
donations that are given, supposing 5
per cent is given, which is allowed
under section 15B, why should that
not be allowed to be deducted?

Shri M. C. Shah: They are allowed
under the Act and it does not require
to be mentioned here. For the pur-
pose of assessment of income-tax, the
amount that is in the hands of the do-
nor will be exempted. It is not ne-
cessary that it should be mentioned
here at all.

Shri Tulsldas: I am sorry the hon.
Minister has not understeod my point.
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This is orly for the distributable in-
come. For the company that is al-
lowed, but in order to calculate the
distributable income, you have to add
this again. Suppose the profits are
Rs. 10,00,000 and if a company has
paid Rs. 1,00,000 to the Mahatma
Gandhi Fund, why should that be ad-
ded on so that it will be distributed
and taxed?

Shri K. K. Basu: If they paid to
the Congress election fund, that is
also to be added.

Shri Bansal: What about the con-
tribution ;to the Communist election
fund?

Shri Tulsidas: The hon. Minister
will agree that this is a hardship.
Similarly, if you do not deduct the
expenses which are not allowed, it
will be a hardship. Suppose certain
expenses are there, which the Income-
tax Department, whilst assessing, dis-
allows, but the company has already
spent the amount. If the company
has spent, why should that amount be
distributed and why should that
amount be considered as a distributed
income? The same is the case with
regard to amount given for charity.

With regard to the profits of new
companies, they are today exempt for
6 per cent of the capital employed
on the business and they are not to
be taxed under 15C. If that is so,
why should that be shown as distri-
buted income and taxed? I think this
is zoing to be a hardship. I have dis-
cussed it with the hon. Minister and
he realised my points and agreed with
one or two of them. I hope he will
look into the matter.

Now as regards my second amend-
ment. According to the definition of
claus2 z3A companies, six persons are
considered to be one of the conditions
for a 23A company. I am only sugges-
ting that it should be less than four.
In some of the countries outside India,
there 1s such a position. If you accept
my suggestion, namely, less than four
persens, that would solve a number
of difficulties. I hope my amendments
will be accepted.
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Shri K. K. Basu: I beg to move:

(1) In the amendment proposed by
Shri M. C. Shah,

omit the proviso to part (b) (i) of
Explanation to sub-section (9) of the
proposed section 23A.

(2) In the amendment proposed by
Shri M, C. Shah,

omit the proviso to part (b) (iif) of
kxplanation to sub-section (9) of the
proposed section 23A,

My amendments are simple, 1 want-
ed to delete the two —provisos to the
Explanations. The difference seems
to have been made as to the determi-
nation in respect of companies con-
cerned with the manufacturing pro-
cess of goods, generation and distri-
bution of electricity and other power
In respect of those companies, the
Government says instead of 50 per
cent it should be not less than 40 per
cent. I am unable to fully understand
the merit of this difference. What I
feel is, all companies should be treat-
ed on a par. Therefore, my amend-
ment is only restricted to this aspect.
So, the provisos to part (b) (i) of
Explanation to sub-section (9) and
the proviso to part (b) (iii) of Expla-
nation to sub-section (9) should go,
because I want all the companies to
be on a par. There should not be
any difference as to the determination
whether the 50 per cent will apply to
a certain type of companies and 40
per cent in respect of other types of
companies. So, I request that the
Government should accept my am-
endment.

Shri Bamsal: I beg to move:

(i) In page 14, line 50,

for “fifty per cent”  substitute
“thirty-three and one-third per cent.”

(ii) In page 15, line 8, '

for “fifty per cent.” substitute “six-
ty-six and two-third per cent.”

I have said that instead of 50 per
cent, 33 1/3 per cent should be sub~
stituted and for 50 per cent in line
8,66 2/3 per cent should be substituted,
The reason for my tabling these two
small amendments is that the Finance
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Minister when initiating the debate
on the Finance Bill himself saw the
reasonableness of gradualness. I shall
quote from his speech. He said:

“It has been suggested that in
the case of industrial concerns,
this change over of the scope of
the section from 25 per cent hold-
ing by the public to 50 per cent,
holding by the public would be too
drastic and would affect their
present development plans and
that therefore this should be
brought about gradually. There is
some force in this argument and
in the present need of industrial
development, we should not take
any undue risk. 1 am, therefore,
prepared to introduce an element
of gradualness in regard to such
concerns'”,

But while trying to give effect to
what he felt was a genuine case, he
has increased the percentages from
25 to 40 in a big jump. My suggestion
is that the jump should be from 25 to
33 1/3 and in the other case, it should
be 66 2/3.

1 also beg to move:

In the amendment proposed by
Shri M. C. Shah, in part (b) of the
proviso to sub-section (1) of the pro-
posed section 23A,

omit “(including the amounts ca=
pitalised from the earlier reserves)”.

Here, 1 want the words “including
the amounts capitalised from the ear-
Lier reserves” to be deleted. 1 do not
see any reason why in the capital,
those reserves which have already
been capitalised, should be excluded.
1 do not want to elaborate this point,
because the Finance Minister will
understand the import of this. I hope
that he will accept both of my amend-
ments.

Shri M. C. Shah: I cannot accept
the amendments of Shri Bansal. As a
matter of fact, as stated by the Finan-
ce Minister, this is a gradual step
from 75 per cent. We had intended
to bring it down to 50 per cent, but
representations were made and it was
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suggested that by just going to that
limit of 50 per cent, many industrial
concerns might be turned into 23A
companies, and therefore, perhaps
the industrial development may be in
a way affected. I do not believe that
it would be affected because after all
the monies are there and monies can
be ploughed back. However, as al-
ready stated, the matter was very
carefully considered and they came to
a deliberate conclusion that it must
be 60 per cent so far as the industrial
concerns are concerned. So, I am un-
able to accept the amendments of Shri
Bansal.

I cannot also accept the amend-
ment of Shri Basu who wants to bring
it down to 50 per cent. It was after a
deal of consideration and very deep
thought given to the matter that we
have come to the deliberate decision
of bringing it down to 60 per cent so
fan as the industries are concerned.

With regard to capitalising also, in
order just to evade this payment of
super-tax, if the accumulated profits
come to 100 per cent, then they might
just resort to the method of issuing
bonus shares and increase the capital.
therefore, thereby, slowly and slowly
there will be loophole and we do not
want to allow that loophole. There-
fore, we have deliberately suggested
that this capitalised bonus shares will
not be included.

With regard to the point made by
my friend Shri Tulsidas, I would say
that if there is any difficulty, the
Commissioner of Income-tax has got
powers and the matter can be taken
to the Commissioner, and the Com-
missioner will always take the view
that if any donation which is permit-
ted under section 15B is given by sec-
tion 23A company, that will be al-
lowed as an expenditure out of the
distributable profits. There will be
no difficulty about it. Also, we have
already proposed the establishment of
a Board of Referees. In case the Com-
missioner of Income-tax also does not
detect the thing, then the Board of
Referees will take that fact into con-
sideration and that will be allowed.
There is no difficulty about it either.
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1 cannot agree to the suggestion
about clause 15C.

Mr, Deputy-Speaker: [ will now
put all the amendments to the Gov-
ernment amendment, and in the end,

put the Government amendment to
the vote.

The question is:

In the amendment proposed by

Shri M. C. Shah,

omit the proviso to part (b) (i) of
Explanation to sub-section (9) of the
proposed section 23A.

The motion was negatived.

Mr, Depuity-Speaker: The question
is:

In the amendment
Shri M. C. Shah,

omit the proviso to part (b) (iii)
of Explanation to sub-section (9) of
the proposed section 23A.

The motion was negatived,
Mr, Deputy-Speaker: The question
is:
In page 13,
(i) after line 3, add:

“(d) the amount of any expenses
not being of a capital nature, in-
curred by the company in the
course of business, which have
been disallowed in coimputing the
total income;

(e) any sum paid by it on or
after the first day of April 1953
as donations to any institution or
fund ty which section 15B applies;

(f) any sum on which tax is not
payable by it under section 15C
of the Income-tax Act 1922

(ii) in line 15,
~ for “or clause (c)” substitute “clause
(d), clause (e), and clause (f)".

The motion was nepatived,
Mr, Deputy-Speaker: The question
is:
-In page 15, line 18,

proposed by
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for “six persons” substitute “four

persons”.
The motion was negatived,
| Mr. Deputy-Speaker: The question
is:
(i) In page 14, line 50,
for .“ﬁfty per cent.” substitute
“thirly-three and one-third per cent.”
(ii) In page 15 line 8,
for “fifty per cent.”” substitute “six-
ty-six and two-third per cent.”
The motion was negatived,
) Mr. Deputy-Speaker: The question

is:

In the amendment proposed by
Shri M, C, Shah, in part (b) of the
proviso to sub-section (1) of the pro-
posed section 23A,

omit “(including the amounts eapi-
talised from the earlier _mer?&}”-

The motion was negatived,

Mr. Deputy-Speaker: Now, I shall

put the Government amendment sub-

stituting clause 15, to the vote of the
House.

The question is:
In pages 12 to 15,
for clause 15, substitute
“15. Substitution of ne.. Section

for section 23A in Act XI of
1922, —For section 23A of the

Income-tax Act, the following
sectiop shall be substituted,
namely—

‘23A. Power to assess companies
to super-tar on undistributed in-
come in certein cases,—(1) Subject
to the provisions of sub-sections
(3) and (4), where the Income-tax
Officer is satisfled that in respect
of any previous year the profits
and gains distributed as dividends
by any company within the twelve
months immediately following the
expiry of that previous year are
less than sixty per cent of the
total income of the company of
that previous year as reduced by—
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(a) the amount of income-tax
and super-tax payable by the com-
pany in respect of its total income,
but excluding the amount of any
super-tax payable under this sec-
tion;

(b) the amount of any other tax
levied under any law for the time
being in force on the company by
the Government or by a local
authority in excess of the amount,
if any, which has been allowed in
computing the total income; and

(c) in the case of a banking
company, the amount actually
transferred to a reserve fund
under section 17 of the Banking
Companies Act, 1949 (X of 1949);
the Income-tax Off\ger shall, unless
he is satisfied that having regard
to losses incurred by the com-
pany in earlier years or to the
smaliness of the profits made in the
previous year, the payment of a
dividend or a larged dividend
than that declared would be un-
reasonable, make an order in writ-
ing that the company shall, apart
Iromm the sum determined as
payable by it on the basis of the
assessment under section 23, be
liable to pay super-tax at the rate
of four annas in the rupee on the
undistributed balance of the total
income of the previous year, that
is to say, on the total income re-
duced by the amounts, if any,
referred to in clause (a), clause (b)
or clause (c) and the dividends
actually distributed, if any:

Provided that—

(a) in the case of a company
whose business consists wholly or
mainly in the dealing in or hold-
ing of investments; and

(b) in the case of any other com-
pany where the reserves (including
the amounts capitplised from the
earlier reserves) representing ac-
cumulations of pest profits which
huve not been the subject of an
order under this  sub-section,
exceed either the aggregate of—
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(i) the paid up capital of the
company exclusive of the capital,
if any, created out of its profits
and gains which have not been the
subject of an order under this sub-
section, and

(ii) any loan ecapital which is
the property of the shareholders,

or the actual cost of the fixed
assets of the company, whichever
of these is greater, this section
shall apply as if for the words
“sixty per cent of the total in-
come,” wherever they occur, the
words “the whole of the total in-
come” had been substituted.

(2) No order under suh-qsectic&n
(1) shall be made—

(i) in the case of a company
referred to in clause (a) of the
proviso to that sub-section, which
has distributed not less than ninety
per cent of its total income as re-
duced by the amounts, if any,
referred to in clause (a), clause
(b) or clause (c) of that sub-
section; or

(ii) in the case of any other com-
pany which has distributed not
less than fifty-five per cent of its
total income as reduced by the
amounts, if any, aforesaid, or

(iii) in any case where according
to the return made by a company
under section 22, it has distributed
not less than sixty per cent of its
total income as reduced by the
amounts, if any, aforesaid, but
in the assessment made by the
Income-tax Officer under section
23 a higher total income is arriv-
ed at, and the difference in the
total income does not arise out of
the application of the proviso Lo
section 13 or sub-section (4) of
section 23 or the omission by the
company to disclose its total in.
come fully and truly,

unless the company, on receipt of
a notice from the income-tan
Officer that he proposes to make

Finance DBill 5904
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such an order, fails to make with-
in three months of the receipt of
such notice a further distribution
of its profits and gains so that the
total distribution made is not less
than sixty per cent of the total
income of the company of the
relevant previous year as reduced
by the amounts, if any, aforesaid.

(3) Where on an application pre-
sented tp him in this behalf by a
company within the period of
twelve months referred to in sub-
section (1) or within the period of
three months referreg to in sub-
section (2), the Commissioner of
Income-tax is satisfied, having
regard to the current requirements
of the company’s business or such
other requirements as may Be
necessary or advisable for the
maintenance and development of
that business, the declaration or
payment of a dividend or a larger
dividend than that proposed to be
declared or paid would be un-
reasonable, he may reduce the
amount of the minimum distribu.
tion required of that company
under ‘sub-section (1) to such figure
as he may consider fit and further
determine the period within which
such distribution should be made.

(4) If any company, being an
Indian company engaged in the
manufacture or processing of goods
or in mining or in the generation
or distribution cf electricity eor
any other form of power, is dis-
satisfied with the decision of the
Commissioner of Income-tax under
sub-section (3), it may by applica-
tion in the prescribed form made
within thirty days of the date on
which such decision is communi-
cated to it and accompanied by a
fee of one hundred rupees, require
the Commissioner of Income-tax
to refer the matter to a Board of
Referees consisting of two officers
of the Central Government not
below the rank of Joint Secretary,
appointed in this behalf by the
Central Government, and the
Board of Referees may, after
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giving the company an opportunity
of being heard, confirm, cancel
or vary order of the Commissioner
of Income-tax,

(5) The decision of the Commis-
sioner of Income-tax under sub-
section (3) or of the Board of
Referees under sub-section (4), as
the case may be, shall be final as
respects matters concluded by it
and no appeal shall lie to the
Appellate Assistant Commissioner
of Income-tax or to the Appellate
Tribunal and no reference shall
lie to the High Court in respect
of such decision,

(6) Where in respect of any one..
or more of the three previous
years immediately preceding the-
previous year, the profits and
gains distributed as dividends by
a company are in excess of sixty
per cent. of its total income of the
relévant previous year as reduced-
by the amounts, if any, referred
to in clause (a), clause (b) or:
clause (¢) of sub-section (1), but
in respect of the previous year-
the profits and gains distributed
as dividends by it are less than
sixty per cent of its total mcome
similarly reduced, so much of the
said excess, if any, as has not
been adjusted under this sub-
section in a preceding year, shall
be taken into account in determin-
ing whether an order under sub-
section (1) should be made in res-
pect of the previous year.

(7) The provisions of sub-section
(6) shall apply to the profits and .
gains of a previous year not ear-
lier than the previous year rele-.
vant to the assessment year end-
ing on the 31st day of March,
1957, but in the application of
that sub.section to the profits and
gains of the previous year rele--
vant to the assessment year end-
ing on the 31st day of March,
1857 that sub-section shall pe con-
strued as if for the word “three"-
the word “ome” had been .sub-
stituted, and in its application to-
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the profits and gains of the pre-
vious year relevant to the assess-
ment year ending on the 31st day
of March 1958, as if for the word
“three”, the word “two” had been
substituted.

(8) Except in cases where a
.decision is given by the Commis-
sioner of Income-tax under sub-
section (3) or the Board of
Referees under sub.section (4),
no order shall be made by the
Income-tax Officer under sub-
section (1) unless the previous ap-
proval of the Inspecting Assistant
Commissioner of Income-tax has
been obtained, and the Inspecting
Assistant Commissioner shall not
.give his approval to any order
proposed to te made by the
Income-tax Officer until he has
given the company concerned an
opportunity of being heard.

(9) Nothing contained in this
-section shall apply to any company
in which the public are substantial-
ly interested or to a subsidiary
.company of such company if
_the whole of the share capitat
.of such subsidiary company has
been held by the parent company
-or by its nominees throughout the
~previous year,

Explangtion ¥Fa the purposes
of this section, a company shall be
.deemed to be a company in which
‘¢the public are substantially in-
terested—

(a) if it is a company owned by
{he Government or in which not
less than forty per cent. of the
-shares are held by the Govern-
‘ment;

(b) it it is not a private com-
pany as defined in the Indian
Companies Aet, 1013, (VII of
i913) and

" (1) its shares’ (not being shares
.entitled to a fixed rate of divi-
.dend, whether with or without a

further right to parficipate in
\profits) carrying not less than
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fifty per cent. of the voting power
have been allotted unconditional-
ly to, or acqguired unconditional-
ly by, and were throughout the
previous year beneficially held by
the public (not including a com-
pany to which the provisions of
this sub-eection apply):

Provided that in the case of any
such company as is referred to in
sub-section (4), this sub-clause
shall apply as if for the words
“not less than fifty per cent.” the
words “not less than forty per
cent,” had been substituted;

(ii) the said shares were at
any time during the previous year
the subject of dealings in any
racognised stock exchange in
India or were freely transferable
by the holder to other members
of the public; and

(iii) the affairs of the company
or the shares carrying more than
fifty per cent. of the total voting
power were at no time during
the previous year controlled or
held by less than six persons
(persons who are related to ome
another as husband, wife, lineal
ascendant or descendant, brother
or sister, as the case may be,
being treated as a single person
and persons who are nominees of
another person together rwith
that other person being likewise
treated as a single personm):

Provided that in the case of
any such company as is referred
to in sub-section (4), this clause
shall apply as if for the words
“more than fifty per cent” the
words “more than sixty per cent,”
had been substituted.”

The motion was adopted,
Mr. Deputy.Speaker: The question

is:

“That clause 15, as amended,
stand part of the Bill."”

The motion was adopted,

Clause 15, as amended, was added

to the Bill.
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Clause 16 —(Amendment of section
24, Act XI of 1522).

Shri Tulsidas: I beg to move:

In page 15, lines 38 to 40,

omit “provided that the business,
profession or wvocation in which the
loss was originally sustained continued
to be carried on by him in that year.”

My amendment relates to the clause
where losses are allowed to be carried
forward. What is said in the Bill is
this:

“Where the loss was sustained
by him in any other business,
profession or vocation it shall be
set off cnly against the profits and
gains, if any, of any business,
prifession or vocation carried on
by him in that year:

Provided that the business, pro-
fegsion or vocation in which the
loss was originally sustained con-
tinued to be carried on by him in
that year®™

I feel that this should be removed.
According to this, if a company car-
ries on a number of types of busi-
ness, the loss incurred in any parti-
cular business will not be allowed to
be set off against the profits ¢f the
company as a whole. That is the mean-
ing. I feel that the profit and loss of
the company must be taken as a whole
and not of any particular vocation cr
business. That is why I have said thai
this may be dropped.

Mr. Deputy-Speaker: The hon.
sember may move his other amend-
ment also.

Shri Tulsidas: I beg to move:

In page 16,

after line 3, add:
“Explanation: —for the purposes

of this section, in case af a bank-

ing company, interest on securi-

ties shall be treated as incomes

from ‘business notwithstanding

anything stated to the contrary in

section 8”. &

This- amendment relates to barkisg . g

companies. In the case of a banking
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company, interest on securities shall
from business.
notwithstanding anything stated to
the contrary in section 8.

We know that banking companies.
derive income from banking business
as well as interest from the securities
According to the judgment delivered.
in 1953, these two incomes are sepa-
rate and they cannot be set off agains'
one another. After all, the busines..
of a banking company is also to in-
vest securities and the income from
this should also be treated as income
from business. That is why I have
drafted this amendment.

Mr. Deputy-Speaker: I fnd that.
Shri Bansal's amendment is the same-
as the first amendment of Shri Tulsi-
das. Therefore, it need not be moved.

Shri T. T. Krishnamachari: The
suggestion made by my hon. friend is
no doubt extremely good, put things
do not take shape as he seems to sug-
gest. Suppose the whole coniour of
the company is going to be changed.
Suppose a banking company’
gives up its business and starts
carrying on business in insur-
ance. The nature of the busi-
ness is completely changed. Because
the nomenclature is maintained, to
say that losses must be set off is
something which I do not think any-
body can really accept. The whole
idea is that a person who is doing
business continuously in a particular
vocation must be enabled to carry on
that business. That is why provisiom
has now been made to extend the
period through which he can set off
the losses. But what my hon. friend
wants is a little more than what the
Government can possibly agree to.

Mr, Deputy-Speaker: Does the hon
Minister want to say anything?

Shri M. C. Shah: If general income
from securities is treated as scparate,
how can we make an exception in the
case of a banking company?

Mr, Depuly-Speaker: The question
is: : }

.An page 15, lines 38 to 40, ** i
it Fprovided that#, ¥H#=buriness, .
professibn or vocation in which the
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loss was originally sustained conti-

nued to be carried on by him in that

The motion was negatived.

Mr. Deputy-Speaker; The question
‘is:

In page 16,
after line 3, add:

“Explanation :—For the purposes
of this section, in case of a bank-
mg company, interest on securi-
‘ties shall be treated as incomes
ifrom business notwithstanding
anything stated to the contrary
in section 8".

The motion was negatived.

Mr. Deputy-Speaker: The

182

guestion

“That clause 16 stand part of
the Bill.”

Jhe motion was adopted.
Clause 16 was added to-the Bill.
«Clauses 17 to 19 were added to * the
Bill
Clause 20— ( Commencement of
amendments to Act XI of 1922).

Shri M. C. Shah: I beg to move:

In page 16,

(i) ofter line 35 insert:

“(3) The amendments made in
the Income-tax Act by section 5§
shall, for the purposes of making
any deduction of Income-tax
ninder sub-section (2) or sub.
section .(2B) of section 18 of the
income-tax Act, have effect on and
from the 1st day of April, 1955,
-and, for other purposes, shall have
effect on and from the Ist day of
April, 1956"; and
(ii) line 36,

“(4)".

This amendment makes it clear that
the provisions relating to entertain.
ment allowances will become effective
for payment on and from lIst April,
1955. As a matter of fact, as in the
Finance Bill, perquisites and allowan-
ces will be liable to tax in the finan-

for “(3)" substitute
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cial year 1955-56. But for purposes of
income-tax, they will be liable from
1st April, 1954 to 31st March, 1955.
‘Those allowances and perquisites were
given in excess of what we have
agread to. But those which we have
allowed will be liable only from lst
April, 1955, in order to be effective.
This is a rather complicated matter.

Mr, Deputy-Speaker: The gquestion
is:
In page 16,

(i) after line 35 insert:

“(3) The amendments made in
the Income-tax Act by section 5
shall, for the purposes of making
any deduction of Income-tax
under sub-section (2) or sub-
section (2B) of section 18 of the
Income-tax Act, have effect on and
from the 1st day of April, 1955,
and, for other purposes, shall have
effect on and from the 1st day of
April, 1956"; and
(ii) line 36, for “(3)" substitute

.1(4)-;‘

The motion was adopted.

Mr. Deputy-Speaker: The question

.

is

“That clause 20, as amended,
stand part of the BilL"

The motion was adopted.

Clause 20, as amended, was added
. to the Bill.
Clauses 21 to 24 were added to the
Bill.
Clause 25.—(Amendment of First
Schedule Act of 1944),

The Minister of ~Revenue and
Defence Expenditure (Shri A, C.

Guha): There is° an amendment
No. 65.
Mr. Deputy-Speaker: Government

may move all their amendments.

Shri T, T. Krishnamachari: There
is an amendment to which my hon.
friend Shri Guha has given a subse-
quent amendment. That can be mov=-
ed and the Government amendments
can be taken as a whe-
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Shri A. C, Guha: It is in respect of stand as they are but my hon. friend
item 22 only. is moving an amendment No. 110 to
Shri T. T. Krishnamachari: The amendment No. 69.
amendments Nos. are 65, 66, 67, 68, 69
and amendment No. 110, 65 to 68 shall Shri A. C. Guha: I beg to move:

(1) In page 19,
Jor lines 21 to 25. smbstitute:

“(1) Cotton fabrics, superfine—

that is to say, fabrics in which the average count of T'o annas per square yard.
yarn is 48s or more.
{2) Cotton fabrics, fine—
that is to say, fabrics in which the average count of One anna and three pies per square
varn is 355 or more but is less than 48s. yard.
«{3) Cotton fabrics, medium-—

that is to say, fabrics in which the average count of Six pies per square yard.
yarn is 178 or more but is less than 35s.
{4) Cotton fabrics, coarse—

that is to say, fabrics in which the average count of Slxpunper:ancyu'd.
yamn is less than 17s,

{2) In page 20,
for lines 24 1o 30, subsrittte:

“12B. WOOLLEN Fﬁnmcs-

clude any md\hhm—-—
(%) if manufactured on a handloom ;
(i) if manufactured by or on behalf of the same

{3) In page 21,

Sor lines 4 and § substitute: _ _
*(3) Soap, other than household and laundry or toilet. Fourteen rupees per cwt.”
44) In page 21,

far ltm Btolg4, .mbcmuu‘

i’
A
b
E

special shape or which not
essentigl for their use any other , and
S such cleceric f purpose.
1) Table, cabin, i pedestal and air circulator fans, Five es per fan.
{2) All other fans . - ’ . Ten rupees per fan.

(S)Puuofﬁmlhwc,th:fonuwm m.mdy complete
():fdulsnndfnruum:es of any fan falling within
. sub-item (1)}— 4 Pﬂu!ﬂ&’ ’

(i) complete motors . . . . . Three rupees per motot.
(#) Stators . . - = . Onenweemdeigh:mpu
. stator.

(i) Rotors . . . 'Onec rupee and eight annas pe1
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(8) if designed for use in respect of any fan falling within
beitem (2)— y

(i) complete mnt:xs . . . . . Six rupees per motor,

(&) Stators . « . N . Three rupees per stator.

(#) Rotors . ’ . . . Three rupees per rotor,”
(5) In page 21,

Jor lines 15 to 35, substitute:
“19. ELECTRIC LIGHTING BULBS AND FLUORE"-
CENT LIGHTING TUBES— '
(1) Vacuum and gas-filled bulbs—
(#) not exceeding 100 watts, and train lighting bulbs. One anna per bulb.
(&) mdmg 100 wWatts but not exceeding 300 watts, Four annas per bulb.

engine headlight bulbs.
(m)umcdmgamwm . . . - . [Eight annas per bulb.
(2) Fluorescent tubes . N . . . Four annas per foot.
G)&ﬂhsnmodmxpu:ﬁul. . + . Four annas per bulb.”

20. ELECTRIC BATTERIES, AND PARTS
THEREOF—

() Dry. . . . . . - . . Ten per cent ad valorem.
(2) Storage . . . . . Ten per cent ad valorem.

@Pmdswbauuu,thefuﬂwm; namely, Ten per cent ad valorem.
mams,mmdphm

PA]’ER millboard

- MMMWWWM in or in
rehuonlothe ‘manufacture which any process
is ordinarily carried on with the aid of power.

(1) Printing and writing paper . . - « One anna per Ib,
(2) Wrapping paper— .
(a) kraft . . . . . M . + One anna per Ib.
(b) brown . . . = . . + One anna per 1b,

(3) Paper, speuulvmtm—

(@) blotting, toilet, target, tissue other than One anna and three pics perlb. *
tissue, teleprinter, Typewriting, bank '
snd bond.

(b) Cigarette tissue . . . . o Two annas and six pies per b,

otherwise indud.ium , One and three Ib.
(4)Ptp=rmt Loy specified, . F'Pﬂ anna pics per
mm.mdwpw

(5) Paper Boazd—
(@ duplex snd triplex . . . . . Onesmmapebh
(6)““. . . . . . -(anrh
(¢) other board—

[0} mﬁdhﬂd(uﬁdﬂmnﬂmﬁtm One anna and three pies per Ih,

(&) millboard . . M . . Six pies per b.
(d) board, nmnth:mmﬁ:d, mclndmg manilla One anna per 1b.
and corrugated

22. PIGMENTS, COLOURS, PAINTS AND ENAMELS,
all sarts.—
+&2) Pigments, dry and alumininm paste—
+ @ Zige guide, red leag, mkqagnd sitanim, Eight rupees per cw,
(H)Mﬁmpu: = " . Four snvasperIb.
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(2) Dry colouss ', namely, the following, lead chromes SEven rupees per cwt. in the case

and brunswick green. of a manufacturer whose out
put exceeds 100 tons per
Year ;

Five rupees per cwt. in the case
of a manufacturer whose
output exceeds 10 tons but
does not exceed 100 tons per
year ; and

Nil in the case of a manufac-
turer whose output does not
exceed 10 tOns per year.

(3) Water paints—
(Y Dry distemper including cement based water Seven rupees per cwt. in the case

paints. of a manufacturer whose
output exceeds 100 tons per
year ;

Five rupees per cwt. in the case
of a manufacturer whose
output exceeds 50 rons but
does not exceed 100 tons per
vear ; and

Nil in the case of a manufacrurer
whose output does not exceed
50 tONs per year,

(i) Oil-bound distemper . . . . Twelve rupees percwt. in the
case of a manufacturer whose
ouiput €xceeds 100 itons per
Year ;

Nine rupees per cwt, in the
case of a manufacturer whose
output exceeds 50 tons but
does mot exceed 100 tons per

; and
] Nil in the case of a manufacturer
whose output does not exceed
50 tons per year.

(fii) Water pigment finishes for leather, . One rupee and eight annas per
i Bl gallon in the case of
a manufacturer whose outpvt
exceeds 100 tons per year ;
One rupee ¢nd two annas per
imperial gallon in the case of a
manufacturer whose output
exceeds 50 tons but does not
exceed 100 tons per vear ; and
Nil in the case of a merufacturer
whose output does not cxceed
50 tons per year.
iv) Plastic emulsion paint , . " Three rupees and eight annas per
() ' imperial gallon in the crse of a
manufactorer whose output ex-
ceeds 100 tons per year ;
Two rupees and eight annas per
imperial gallon in the case of a
manufacturer whose output
exceeds 50 tons but does not
exceed 100 tons per yeir ; and
Nil in the case of a manufacturer
whose outp it does not exceed
50 tons per Yyear,

(4) Oil paints and enamels,—

() Stiff paints sold by weight . Seven rupees per cwt. in the
A case of a manufacturer whose
output exceeds 1,000 tons per

year ; i .
Five rupees per cwt, in the case
of a manufacturer whose out-
put exceeds s¢ tons but does-

104 1S—5
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not exce:d 1,000 tons per

year ; and

Nil in the case of a manvfacturer
whose output does not exceed
50 tons per year.

(if) Ready-mixed paints and en@mels sold by volume, Two rupees per imperial gallon
in the case of a manufacturer
whose output exceeds 1,000
tons per year :

One rupee and eight annas per
imp “rial gallon in the case of a
manufacturer whose output
exceeds 50 tons but does not
exceed 1,000 tons per year; and

Nil in the case of a manufacturer
whose output does not ex-
ceed SO tons per year,

(i) Tinting paste (Blue) . . Four annas per lb. in the case of 2
manufacturer whose outpu
exceeds 1,000 tONS per year ;

Three annas per Ib. in the case of 2
manufacturer whose output
exceeds 50 tons but does not
exceed 1,000 tons per Yyear;
and

Nil in the case of a manufacturer
whose output does not exceed
50 tons per year,

tion.—For the purposes of sub-items (3) and (4), the exemption from the duty of

excise, in the case of a manufacturer whose output of the articles specified in the said sub-items

does not exceed fifty tons, shall apply only so long as the total output of all kinds of such articles does
not exceed fifty tons. - ’

‘5) Nitrocellulose ancillaries . . Three annas per lb. if sold by

weight ;
Three rupees and two annas per
imperial gallon if sold by

volume.
(6) Pigments, colours, paints and enamels not otherwise Seven rupees per cwt. if sold by
specified. weight ;

Two rupees per imperial gallon
if sold by volume.
(7) Cellulose lacquers—
Nitrocellulose lacquers, clear and pigmented . Five rupees per imperial gallon
in the case of a manufacturer
whose ou'g:m exceeds 24,000
impenal gallons per year ;
Three rupecs and twelve annas
per imperial gallon in the case
of a manufacturer whose out-
put exceeds 4,000 but does not
exceed 24,000 imperial gallons
per year ;
Three rupezs and two annas per
imperial gallon in the case of a
manufacturer whose output
does not exceed 4,000 imperial
gallons per year.
(8) Varpishes and blacks—
(i) Varnishes . . One rupee per imperial gallon
in the case of a manufacturer
whose output exceeds r,00,000
imperial gallons per year ;
Ive annas per imperial gallon
in the case of a manufacturer
whose output exceeds 12,000
imperial gallons but does not
exceed 1,00,000 imperial gallons
per year ; and



5021 Finance Bill

(if) Bituminovs and coal tar blacks

20 APRIL 1955

Finance Bill 5022

Nil in the cace of a manufacturer
whose output does not exceed
12,000 imperial gallons per
vear.

Ten annas per imperial gallon
in the case of a manufacturer
whose output exceeds 1,00,000

Sci::eria] galicnsvper ﬁsr S’IM
VED annas per impe
in the case of a ma ufacturer
whose output exceeds 12,000

ial gallons but does not
exceed  1,00,000 imperial
gallons per year; and

Nil in the case of a menufacturer
whose cutput does not exceed
12,000 imperial gallons per
year.

Explanation.—For the purposes of sub-item (:gaﬂill: exemption from the duty of excise, in the

case of « munufacturer whose output of varnishes

lacks does not exceed twelve thousand

imperial gallong per year, shall apFly only so longas the total output of all kinds of varnishes and

blacks does not exceed the said limit.”

Shri A. C. Guha: Regarding amend-
ment No. 110 I may say that it substi-
tutes item 22 as in the original Bill
I need not read it; it is too long; it is
only a clarificatory thing.

Mr. Deputy-Speaker: The House has
to vote for or against. I must know
what is going on in this House. The
hon. Minister will tell us what exactly
amendment No. 110 says.

Shri A. C. Guha: This is in substitu-
tion of item 22 in the Finance Bill—
Clause 25. This relates to paints and
varnishes etc. In substitution of part
of amendment No. 69, amendment
No, 110 is given.

Mr. Deputy-Speaker: What is the
rate for paints and varnishes and what
is the substituted rate?

Shri Bansal: It is long.

Mr. Deputy-Speaker: If it is long,
how are hon, Members expected to
pass it?

Shri A. C. Guha: Paints and var-
nishes were put as one under old
classification and now paints and
varnishes are being split up into diffe-
rent categories according to their quali-
ties. The rates also vary accordimg
to the qualities.

An. Hon. Member: Would the hon.
Minister explain to us what he wants?

Mr. Deputy-Speakey: What is the
original Bill? What is the amendment
No. 69 and what is amendment No. 110?

Press people must take down what
exactly is happening. Our Reporters
must also find out what is happening.
I also should understand.

Shri A. C. Guha: In amendment
No. 69, there is an item 22 relating to
pigments, colours, paints and enamels.
This amendment No. 110 only wants to
amend this particular item.

Shri T. T. Krishnamachari: May I
explain the position? These are groups
of paints, varnishes, pigments and dis-~
temper. The classification as we had
put in the original Bill treats them
as one group and a ten percent ad
valorem duty was sought to be levied.
Joueury 2y} ‘pulny uoy Aw Sy
Minister, mentioned the other day,
collection of excise duty ad valorem
had a number of difficulties and
we had to give up that method
of taxation and go on to assessments
on a specific duty basis. In asses-
ging a specific duty we have to
classify the warious items because
as the House will find, item 22
covers an innumerable number of
details; for instance, pigments, dry
colours, water paints, oil bound
distemper, plastic emulsion paint
and so on. After some examina-
tion we classified them in that
manner. On further examination,
we found some difficulty and a re-
classification was necessary. Ready-
mixed paints sold by weight and ready-
mixed paints sold by volume are speci-
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fied as special category. Cellulose lac-
quers had been grouped together in a
category and the varnishes and blacks
in another category. The whole object
is to really do it in a rational way.
There are certain verbal additions in
order to qualify the word ‘output’.
There is really no question of confus-
ing either the House or the public but
it is merely a re-classification of the
amendment No. 69 tabled.

Shri K. C. Sodhia: An. hon. Minister
moves the amendment. Another hon.
Minister gives some explanation.
What is all this? He ought to explain.

Mr. Deputy-Speaker: I understand
that instead of amendment No. 110
another mew amendment has been
circulated now—No. 132

Shri A. C. Guha: I was to explain
that. That is only a sort of explana-
tion, as my hon. colleague has said
about the word ‘output’. That is the
only change; it has become redun-

,dant....

Pandit Thakur Das Bhargava: May I
know if we are going to consider
amendment No. 132, 110 or 69?7 What
are we going to consider now? Is it the
last amendment?

Shri A. C. Guha: Amendment No. 69
is the substantive amendment. On that
amendment we tabled an amendment
No. 110. Now we are moving amend-
ment No. 132.

An. Hon. Member: Amendment
No. 110 is not there now; only No. 132
is there now.

Shri A. C. Gaha: Nos. 132 and 69
remain. There is addition of one item
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and there is some relaxation of the
classification. There is nothing else in
amendment No. 132. We are only
making the word ‘output’ clearer, Qut.
put of what particular item? ‘This is
clear in this amendment No. 132,

Mr. Deputy-Speaker: As I find it,
amendment No. 132 is in substitution
of amendment No. 110. Is it so?

Shri A. C. Guha: Yes, Sir.

Mr. Deputy-Speaker: He wants to say
that for the purpose of clearer under-
standing of the House, he has re-draft-
ed the whole amendment No. 110 but
the amendment that is carried out in
No. 132 is only to a portion of the
amendment in No. 110.

An. Hon. Member: Amendment
No. 110 is substituted for 69.

Shri A. C. Guha: Only a portion of
it.

Mr. Deputy-Speaker: That is, so far
as item 22 of amendment No. 69 is con-
cerned.

Shri A. C. Guha: Only that portion
is substituted.

Shri T. T. Krishnamachari: The
House can ignore No. 110 and take only
No. 132. That is the amendment be-
fore the House.

Mr. Deputy-Speaker: The hon
Minister may move amendment No. 132
also. No. 110 is not moved.

Shri A, C. Guha: I beg to move:

In the amendment proposed by me,
printed as No. 69 in List No. 5 of
amendments for the proposed Item 22,
substitute :

*“22, PIGMENTS, COLOURS, PAINTS, ENAMELS,
VARNISHES, BLACKS, AND CELLULOSE

LACQUERS.

1. (1) Pigments, colours, paints and enamels, all sorts—
(f)Zi:_lcpxiq:l,ﬁmd lead, whiteluﬁmdtitmium Eight rupees per cwt,

(i) Aluminium paste .

zDrymm:snamclw:hzfoﬁomlmdchmmn chen

and brunswick green.

. . Four annas per Ib.

Epc:s per cwt. in the
mnufactuxetwhm

ou-tpmot‘drywkmu
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3. Water paints—
() Dry distemper including cement-based water
paints.

(i) Oil-bound distemper - <

{¥) Water pigment fl.ishes for leather . .

(fv) Plastic emulsion paint . . .

4. Oil paints and enamels,—
(i) Tinting paste (Blue) . . . . '

Finance Eill 5926

10 tons but does mot exceed
100 toms per year ; and

Nili.ntheuieuflfmaﬂgn&cmrer
whose output of colours
does not exceed 10 tons per
year.

Seven rupees per cwt. in the
case of a manufacturer whose
output of water paints exceeds
100 tOns per year ;

Five rupees per cwt. in the case
of a manufacturer whose output
of water paints exceeds
summbutdocsnmmducmd
100 tons per H
Nﬂinthemagamufmturer
whose output of warer paints
does not exceed 5o toms per
year.

Twelve rupees per cwt. in the
case of a man whose
output of water paints exceeds
100 tONS per year ;

Nine rupees per cwt. in the case
of a n'?n whose out-
put of water paims exceeds
50 tons but does not exceed
100 tons per year ; and

Nil in the case of a manufacturer
whose output of water paints
does not exceed so tons per
year.

One rupee and eight annas per
imperial gallon in the case of a
manufacturer whose output of
water paints exceeds 100 tons
Pper year ;

One rupee and two annas per
imperial gallon in the case of a
manufacturer whose ourput of
water paints exceeds 50 tons
but does not exceed 100 tons

pet year ; and

Nil in the case of a manufacturer
whose output of water paints
does not exceed 5o tons per
year.

Three rupees and eight annas
per imperial gallon in the case
of a manufacturer whose out-
put of water paints exceeds
100 1OMS PET Year ;

Two rupees and eight annas per
imperial gallon in the case of a
nanufacturer whose ourpur of
water paints exceeds 50 tons but
does not exceed 100 tons per

year ; and

Nil in the case of a2 manufacturer
whose output of water paints
does mot exceed 50 toms per
year,

Four annas per Ib. in the case of a
manufacturer whose output
oil paints and Enamels exceeds
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Three annas per Ib. in the case
of a manufacturer whose out-
put of oil paints and Enamels
exceeds 50 tons but does not
exceed I000 tOns per year ;

and

Nil in the case of 3 manufacturer
whose output of ojl paints and
enamels does not exceed 50 tons
per year,

(if) Suiff paints and ready-mixed paints sold by weight. Seven rupees per cwt. in the
case of a manufacturer whose
output of eoil pamts and
enamels exceeds 1000 tons
_per year ; .

Five rupees per cwt. in the case
of a manufacturer whose out-
put of oil paints and enamels
exceeds 50 tons but does not
exceed 1000 tons per year ;
and

Nil in the case of a manufacturer
whose outpur of oil paints and
enamels does not exceed s50
1O0S per Year ;

(##7) Ready-mixed paints and enamels sold by volume— Two rupees per imperial gallon
in the case of a manufacturer
whose output of oil paints and
enamels exceeds 100 tons per
year ;

One rupee and ecight annas per
imperial gallon in the case of a
manufacturer whose output of
oil paints and enamels exceeds
50 tons but does not exceed
1000 tons per vear ; and

Nil in the case of a manufacturer
whose out-put of oil paints

does not exceed
50 toms per year.

Explanation.—For the purposes of sub-items 1(32 and 1(4), the exemption from the duty of
excise, in the case of a manufacturer whose output of the articles specified in the said sub-items
does not exceed fifty tons, shall apply only so long as the total output of all kinds of such articles
does not exceed fifty tons.

(s) Pigments, colours, paints and enamels not otherwise Seven rupees per cwt. if sold by
specified. ’ weight ;
Two rupees per imperial gallon
if sold by volume,

I1. Varnishes and blacks—
(i) Varnishes. Omne rupee per imperial gallon

in the case of a manufacrurer
whose output of varnishes and
blacks exceeds 1,00,000 im-
rial gallons per year ;
Twelve annas p'r imperial gallon
in the case of a manufacturer
whose output of varnishes and
blacks exceeds 12,000 imperial
gallons but does not exceed

1,00,000 imperial gallons per
car ; and

year ;

Nil in the case of a manufacturer
whose output of varnishes and
blacks does mot exceed 12,000
huperial gallons per year.

xceeds
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(#7) Bituminous and coal tar blacks

[II, Cellulos: lacquers—
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. Ten annas per imperial galio
in the case of a manufacturer
whose output of varnishes and
hla.(.:kls s:flu:eds 1,00,000 im-

r1a) ons T year 3

Seﬂeen annas p-crp'frn,pctial gallon
in the case of a manufacturer
whose output of varnishes and
blacks exceeds 12,000 imperial
gallons but does not exceed
1,00,000 imperial gallons per
year ; and

Nil in the case of a manufacturer
whose output of varnishes and
blacks does not exceed 12,000
imperial gallons per year.

(f) Nitrocelialose lacquers, clear and pigmemted . Five rupees per imperial gallon
. » A of =

(if) Nitrocellulose ancillaries. .

Mr. Deputy-Speaker: All these
amendments are now before the House
for discussion.

Shri Bansal: I beg to move:

(1) In the amendment proposed by
Shri A. C. Guha, printed as No. 69 in
List No. 5 of amendments, in sub-item
5(d) of the proposed item 21, after
“corrugated board” add “but excluding
strawboard”.

(2) In the amendment proposed by
Shri A. C. Guha, printed as No. 69 in
Iist No. 5 of amendments, in sub.item
(1)(i) of the proposed item 22,

(i) after “red lead" inscrt “and;
and

(ii) omit “and titanium dioxide
white”,

The reason for my first amendment
is this. The Finance Minister himself
said the other day that he was going
to exclude strawbeoard from the pur-

in the case of a
whose output exceeds 24,000
imperial gallons per year ;
Three rupees and twelve annas
per imperial gallon in the case
of a manufacturer whose out-
put exceeds 4,000 but does not
exceed 24,000 imperial gallons
per year ;
Three rupees and two annas
imperi n in the case
opie'ra mﬁpemx.lmgn]ior whose out-
put does not exceed 4,000 im-
perial gallons per year,
Three annas per lb., if sold by
‘T‘]:::im : d
rupees and two annas per
imperial gallon if sold by

volume”,

view of the excise duty. I am reading
from what he said:

“In regard to paper, it is now
proposed to exempt strawboard
from the duty. The majority of
units producing strawboard are
operated by small producers who
account for 13,000 tons out of a
total production of 31,!_]00 tons.”

Then, he went on to describe the
state of the industry at present to
justify that there should be no excise
duty on strawboard. My amendment
only seeks to give effect to the inten-
tion of the Finance Minister which
he declared on the floor of the House.

My second amendment is.....

Shri T. T. Krishnamachari: May I,
before my hon. friend goes fur-
ther, draw his attention to item 21,
“Paper all sorts, including pasteboard,
Millboard and cardboard, but ex-
cluding rtr9vwboard...".
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Shri A. C. Guha: Strawboard has
already been excluded, in amendment
No. 69, item 21,

Shri Bansal: I have somehow
missed it. So, that amendment goes
out and I withdraw it.

Mr. Deputy-Speaker: What about
his second amendment?

Shri Bansal: Here I want the omis-
sion of the words “and titanium
dioxide white”. According to my in-
formation, this is a new industry which
is in great difficulties. There is only
one unit producing titanium dioxide in
South India. I am told that it had to
close down for quite a long time. Its
competitive produce lithophone is more
popular in the market. This industry
was not doing well. Again, it opened
because it had some enquiries parti-
cularly from the UK. According to
what has been conveyed to me, if this
duty of Rs. & per cwt. is imposed on
this, the industry will again have to
close down. My second reason for
exempting this industry from the
excise duty is that it is not either a
pigment or a colour. It is just a raw
material. In any case when this raw
material is used in any pigment or
colour, that article will be subjected
to a duty. Therefore, I request the
hon. Minister to accept my amendment
and delete the words ‘and titanium
dioxide white’,
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Mr. Deputy-Speaker: Amendment
moved:

In the amendment proposed by Shri
A. C. Guha, printed as No. 69 in List
No. 5 of amendments, in sub-item
(1) (i) of the proposed Item 22,

(i) after “red lead” insert “and”;
and

(ii) omit “and titanium dioxide
white”.

Shri T. T. Krishnamachari: So far as
this particular item is concerned, as it
is clearly stated in the subsequent
series of amendments proposed by my
hon. colleague, lithophone will bear a
corresponding addition to its import
duty. Therefore, the protection that
has been afforded to titanium dioxide
will remain. The question whether it
is a pigment or it goes into a pigment
is another matter which is not material
to the issue before us. So far as the
consumer in India is concerned, he
will not pay anything more for tita-
nium dioxide than he would pay for
lithophone. So far as the export
possibilities are concerned, any excise
duty that is paid is repaid when the
export is made. Our export possibi-
lities of titanium dioxide will not be
affected.

Shri Sadhan Gupta
South-East): 1 beg to move:

(Calcutta

. For the amendment: proposed by Shri A, C., Guha, printed as No, 85 in

List No. 5 of amendments, substitute:
*(x) Cotton fabrics, superfine—

that is to say. fabrics in which the average count of yarn Two annas per square yard.

is 8os or more,
(2) Cotton fabrics, fine—

that is to say, fabrics in which the average count of yarn Nine pies per square yard.

is 60s or more butis less than Bos,
(3) Cotton fabrics, medium—

that is to say, fabrics in which the average count of yarn Three pies per square yard.

is 408 or more but is less than fos.
(4) Cotton fabrics, coarse—

that is to say, fabrics in which the average count of yarn ~ Nil.”

is less than 4os.

2. In the amendment proposed by

Shri A. C. Guha, printed as No. 66 In

List No. 5 of amendments, for "Sb: and a quarter per cent” substitute “Two

per cenl”

3 In 1he amendment proposed
List No.
anna per lb" substitute “Nil'".

by Shri A, C. Guha, prl.nted as No. 69in
5 of amendments in sub-item (1) of the proposed i

21, for “Ome
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Mr. Depuiy-Speaker:
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Amendments moved:

1, For the amendment proposed by Shri A. C. Guha, printed as No, 65 in

List No, 5 of amendments, substitute
“(l;h Cotton fabrics, suj
T

a1 is to say, fabrics in which the average count of yarn Two annas per square yard.

is Bos or more,
(2) Cotton fabrics, fine—

that is to say, fabrics in which the average count of yarn Nine pies per square yard.

is 60s or more but is less than Sos.
(3) Cotton fabrics, i

, medium— .
that is to say, fabrics in which the average count of yarn. Three pies per square yard.

is 40s or more but is less than 6os.
(4) Cotton fabrics, coarse—

that is to say, fabrics in which the average count of yarn NiL.”

is less than 4os.

2. In the amendment proposed
by Shri A. C. Guha, printed
as No. 66 in List No. 5 of
amendments,

for “Six and a quarter per
cent” substitute “Two per
cent.”

3. In the amendment proposed
by Shri A. C. Guha, printed
as No. 69 in List No. 5 of
amendments, in sub-item (1)
of the proposed item 21,

for “One anna per 1b.” sub-
stitute “Nil".

Shri K C. Sodhia: I beg to move:

(1) In the amendment proposed
by Shri A. C. Guha, print-
ed as No. 65 in List No. 5
of amendments, in item No. 3,

for “six pies per square
yard" substitute “Six pies
per linear yard”.

(2) In the amendment proposed
by Shri A. C, Guha, print-
ed as No. 65 in List No. §
of amendments, in item No. 4,

for “six pies per square
yard” substitute “Six pies
per linear yard".

These relate to cotton fahbrics,
medium and coarse. In the case of
medium, the hon. Minister has put
down “Six pies per square yard” and
in the case of coarse, again, “Six ples
per square yard”. My amendments
are that Instead of ‘per square yard’
it should be ‘per linear yard’. 1 want

to bring to the notice of the House
that in the case of superfine and fine,
the duties have actually been reduced,
in the case of superfine from two
annas six pies tv two annas and in
the case of fine from one anna six
pies to one anna three pies. These two
varieties, superfine and fine are gene-
rally used by the well-to-do people
while cotton fabrics medium and
coarse are used by the ordinary and
poor people. If the Government have
got a soft corner for the rich people,
let them stick to what they have done.
If they want to see that the poor
people should not be put to any extra
tax, they ought to accept my amend-
ment: six pies per linear yard.

Mr. Deputy-Speaker:
moved:

Amendments

(1) In the amendment proposed
by Shri A. C. Guha, printed
as No. 65 in List No. 5 of
amendments, in item No, 3,
for “six pies per square
yard” substitute “Six pies
per linear yard”.

(2) In the amendment proposed
by Shri A. C. Guha, printed
as No. 65 in List No. 5 of
amendments, in item No. 4,

for “six pies per square
yard” substitute “Six pies
per linear yard”.

Pandit Thakur Das Bhargava; I
have got three amendments in regard
to woollen fabrics. These amendments
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do not relate to amendment No. 69 of
the hon. Minister.
I beg to move:

(1) In page 20, line 30,

add at the end: “orin any factory
having less than 24 power-
looms”.

(2) In the amendment proposed
by Shri A. C. Guha, printed
as No. 66 in List No. 5 of
amendments, in part (ii) of
the proposed Item 12B,

for “five powerlooms” sub-
stitute “fifteen powerlooms".

(3) In the amendment proposed
by Shri A. C. Guha, printed
as No. 66 in List No. 5 of
amendments, in part (ii) of
the proposed Item 12B,

for “five powerlooms” sub=
stitute “ten powerlooms".

Mr. Deputy-Speaker: Amendments
moved:

(1) In page 20, line 30,
add at the end:
“or in any factory having
less than 24 powerlooms”.

(2) In the amendment proposed
by Shri A. C. Guha, printed
as No. 66 in List No. 5 of
amendments, in part (ii) of
the proposed Item 12B,
for “five powerlooms” sub-
stitute “fifteen powerlooms.”

{(3) In the amendment proposed
by Shri A. C, Guha, printed
as No. 66 in List No. 5 of
amendments, in part (ii) of
the proposed Item 12B,
for “five powerlooms” sub-
stitute “ten powerlooms”.

dfgw sTeR T wely o AW Ete
Shri T. T. Krishnamachari: If you

want a reply, wyou must speak in
English.

Pandit Thakur Das Bbargava: In
the negative or affirmative?
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Shri T. T. Krishnamachari: What-

cver it is. i

Mr. Deputy-Speaker: That seems to
be a very good bargain.

Pandit Thakur Das Bhargava: I
shall obey the orders o the hon
Minister.

Originally, when the Bill was in-
troduced, it was said by the hon.
Finance Minister that so far as small-
scale industries are concerned, so far
as handloom industries are concerned,
he has got a soft corner. This is the
basic policy of the Government to
help the cottage industries, small-scale
industries and handloom industries.
You will be pleased to see that the
clause provides that in cases where
the industry is a handloom industry,
even if along with the handloom in-
dustry, there are five powerlooms,
there is exemption and no duty is
charged. My humble submission is,
originally I thought that instead of 5
it ought to be 24. After the hon. the
Finance Minister spoke, I thought
that if not 24 or 25, you may kindly
have 10 or 15. Now, five are allowed.
My reason is this. This industry in
India is in its infancy. It is not an
organised industry, So far, as foreign
industrial concerns are concerned,
certainly they have got a great orga-
nised industry, in their countries.
They have got a cool climate and the
industries are non-seasonal and well
established. In this country, we have
got too much of foreign woollen cloth
and the indigenous woollen cloth is
produced comparatively in small
quantity. That is not all. As a matter
of fact, out of 44 concerns, only 21
concerns are small-scale industries.
Out of the 3,000 powarlooms that we
have got, these 21 small concerns
have gobt omly 271 powerlooms. All
the rest belong to the bigger concerns,
so that the number of the smaller
concerng is practically negligible, and
those smaller concerns are hard hit if
this duty is to be levied. In the first
instance, the big concerns have got
Their own brands, and they are very
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well established, as for instance Lal
Imli and others. When they purchase
raw materials they do so at a much
smaller cost than the small-scale in-
dustries. And that is not all. Even in
regard to the production of these
small-scale industries, they have got
fo send their goods to other places for
getting them dyed and finished,
whereas in the case of the bigger con-
cerns they have got these arrange-

ments with them, and they do mnot
have to spend on that. Then again,
there are the overhead charges,

seientific improvements, researches,
etc. etc. In regard to these also, the
bigger concerns have got advantages
of every kind over the small-scale in-
dustries.

So far as the small-scale units arc
concerned, I know of one concern
which has submitted a petition to the
Speaker of this House; and that peti-
tion has been circulated already. That
concern has not paid any dividend
except once and that too only five per
cent during the last seven or eight
years, from 1947 onwards up-till now.
That is the condition of the handloom
industry. - They started with eight
powerlooms only last year. I have got
their accounts with me. During the
last year they have lost something
Tike Rs. 3000. If the House is patient
enough, I shall read out their accounts
which will show that as a matter of
fact they have not been able to make
any profits so far; or what to sp=ak of
profits, they have incurred only losses.
If this duty is levied, then they will
have to close down.

They produced something like 3,428
shawls, and on overhead charges,
ordinary charges on yarn consumed
etc. they had to spend Rs. 52,140,
whereas they could realise only Rs.
48,798 at rate of Rs. 24 per seer of
shawl, as it is sold by way of weight.
So my humble submission is that if =
company of this nature with so much
of experience is itself incurring & loss.
I do not know how this duty will
react on the others.

Moreover, as soon as the duty is
imposed, there are ecertain other ac-
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companiments to the imposition of
the duty. They have to provide quar-
ters for the resident inspector. They
have to give him something by way
of pay. They have to keep an account-
ant. They have to submit accounts,
and the cost of all this is very great.
It will be impossible for the small
units to bear all this cost.

They have given the figures regard-
ing the costs in their petition. Though
the amount of the goods is not given,
yet they have placed before wus all
their difficulties.

So far as the small-scale units are
goods in this country is concerned,
you will see that it is dwindling. The
figures are ag follows:

Year Production in lbs.
1946 aies 27,000,000
1947 Ao 24,000,000
1948 s 20,004,000
1949 ... 21,000,000
1950 18,000,000
1451 - 17,000,000
1952 e 16,584,000
14953 wan 19,248,000
1954 (for ten

months) 15,238,000

All these figures are taken from
Government records, So, it appears
that as a matter of fact the production
of woollen ‘goods is dwindling down.

We have also to remember that this
is a kind of defence industry also. So
it should give anxiety to everyone if
we have to take to imported goods of
other concerns. Out of the entire pro-
duction of woollen goods in this coun-
try, 20 per cent is consumed by Gov-
ernment, and 65 per cent is consumed
by the poorer classes, which according
to the views of the hon. Finance Min-
ister are to be exempted from this
duty. So, only about 15 per cent
remains.

We know how difficult it is to get
woollen goods of indigenous manufac-
ture in the market. I am speaking
from personal experience in this
matter. This time I wanted to go in
for indigenous woollen cloth for an
achkan, and I had absolutely no
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choice to make. It was only after
months and months that I could get a
piece out of which achken could be
made, And I Tbelieve that the same
must be the experience of other
Members as well. It means that the
position of the indigenous woollen
jndustry is not sound, and it is not
in a prosperous condition.

When I am asking for the taking
away of this duty from the small con-
cerns, it is only in respect of concerns
which have got handlooms, that I am
doing so. According to the wording of
the provision in this Bill, it is only
such handlooms that you are seeking
to exempt from duty. It is only in
respect of such units where ordinarily
industry is carried on with hand-
looms, and they are allowed to put
in five or less powerlooms. So it is
mot a case of powerlooms alone
that you are exempting; it is only
handlooms with the powerlooms that
you are exempting. I am suggesting
that instead of five, you may be
pleased to alter it to tem: in the first
instance, I said that the figure should
be 24, because in this very Bl fur
rayon and silk etc. you have given
exemption for units with 24 powerlooms
But I  have been given to
understand that so far as woollen
goods are concerned, the wvalue
of the woollen goods is more
than that of silk, rayon etc. So
I have modulated my demand
and I have submitted that if
you like, 15 or even 10 may be put
in for purposes of exemption. But if
you are going to allow only five, then
my humble submission is that you
are not putting this industry on a par
with the other industries. In regard
to soap, varnishes and other goods
also, when we consider the value of
goods which you are allowing for pur-
poses of exemption from duty I find
that it is usually something of the
order of about Rs. 2 lakhs.

So far as these five powerlooms are
concerned. I think they will be able
to produce more than 50,000 worth of
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goods or even a bit more. So my sub-
mission js that even if you retain this
duty, it is but fair that you allow at
least 10 looms to be free from duty.
If you do not allow that exemption,
then I am afraid that we shall be
defeating the purpose, namely that
this kind of activity should become
more and more prosperous in our
country, and the production of woollen
goods should become more and more.
I would therefore submit that the
case may be examined afresh, so that
at least 10 loomg may be exempted
from this duty.

I have to make a submission in res-
pect of varnishes and paints also.

Mr. Deputy-Speaker: It is expected
that all the clauses will be finished
today.

Pandit Thakur Das Bhargava: Four
hours have been allotted for this, and
we have not taken even four hours
up-till nmow, I think we started at
about 1-45 pM.

Shri A, C. Guba: Some extra time
wag taken in the first reading stage.

Pandit Thakur Das Bhargava: That
was the first reading stage. Now we
must exhaust all these amendments.

Mr. Deputy-Speaker: We are ex-
pected to finish all these clauses
today.

Pandit Thakur Das Bhargava: We
started very late. We started only
after about 145 pmM. Four hours
were allotted for this. So. this must
go over to tomorrow. I have got other
amendments also, for instance, In
regard to paints, varnishes, etc. With
your permissicn, may I be allowed to
move my amendments in regard to
paints and varnishes?

Shri T. T. Krishnamachari: Let us
dispose of this first.

Shri A. C. Guha: Some extra time
was taken during the first reading
stage. The total time allotted for this
Bill should remain the same in any
case.
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Pandit Thakur Das Bhargava: Time
has been allotted for the different
stages. The time that has been allotted
for the clause by clause consideration
should not be sacrificed for the first
reading stage. If you liked, you need
not have taken more time so far as
the first reading was concerned. But so
far as the clauses are concerned, we
snould be allowzd to have the full
time sllotted for it.

Moreover, 50 many new amena-
ments have come from Government
themselves, and so we should have
this time.

Mr. Deputy-Speaker: Very well. It
is an important Bill,

Pandit Thakur Das Bbargava: Gov-
ernment have got two amend-
ments to this clause, namely, amend-
ments Nos. 69 and 132. I have referred
to amendment No. 132, and I feel
that they have clarified the position
somewhat in amendment No. 132. But
at the same time it appears to me
that the whole thing is so complicat-
ed, and perhaps the hon. Minister
himself is so confused that he does
not know what to do and how to
behave in this manner.

First of all when they started, they
started with paints and varnishes and
they said that there will be a 10 per
cent ad valorem duty; subsequently,
the hon. Minister stated that 10 per
cent ad valorem was not quite right
and that the duty would be on the
basis of weight and volume. Then
again it was a general section with
regard to paints and varnishes. I gave
an amendment to the effect that out-
put up to 50 tons may be excluded.
That has been done in respect of all
kinds of paints and varnishes except
one about which I am going to speak
now. In regard to the rest they are
practically exempted from the imposi-
tion of this duty if the output is less
than 50 tons.

I am not so much conversant with
these paints and varnishes. 1 have
only studied them for the purpose of
this Bill. It appears to me that even
the hon. Ministers are not so well
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acquainted with this. For instance,
you will be pleased to see in the
amendment, under (4) 'Oil paints and
enamszls', item (iii) ‘Ready-mixed
paints and enamels sold by volume’.
Then in (5) they have said: 'Pigments,
colours, paints and enamels not other-
wise specified’. Now, I just cross-exa-
mined those people who are interested
in it, who approached me with a
request to place their case before the
House. I asked them what is the
difference between ready-made paints
and enamels and not otherwise speci-
fied.

Shri A. C. Guha: ‘Ready-mixed’.

Pandit Thakur Das Bhargava:
Ready-mixed. I know it is ‘ready-mix-
ed’ and ‘not otherwise specified’. I
would beg of th: hon. Minister to
kindly explain the difference. 1 was
given to understand that ‘ready-mix-
ed” only means that which is ready for
sale, and ‘not otherwise specified’ is
mso ready for sale. What is the
difference between the two? There is
absolutely no difference. You cannot
distinguish ‘ready mixed paints and
enamels’ from ‘enamels not otherwise
specified’. Both are practically the
same thing. The same thing can be
said about the others also. They are
also ready for sale. There is no differ-
ence. Therefore, I have given notice
of this amendment that item No. §
may be taken away and only ‘pig-
ments and colours' may be put in their
proper place. These words ‘not other-
wise specified’ may not appear here.
They may be taken away.

Mr. Deputy-Speaker: There are
colours and paints. They have to be
mixed. There are cases where all of
them are mixed in a particular colour.

Pandit Thakur Das Bhargava: So
far as pigments and colours are con-
cerned, they may not otherwise be
specfled. I have put them in their
proper place. So far ag paints and
enamelg are concerned, there is no
difference between ‘not otherwise spe-
cified and ‘ready-mixed’. So they may
be taken away. They are indisting-
uishable. So far as the other two are
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concerned, I have placed them in their
proper place. They may not be iaxed.

There is another amendment, I
have placed before the House. That is
in regard to nitrocellulose ancillaries.
Now, the present position is that they
are putting Annas 3 per lb. if sold by
weight. and Rs. 3-2 per imperial gal-
lon if sold by volume. At the same
time. there is absolutely no exemption
for the poor man, for any person who
produces a small quantity.

Shri T. T. Krishnamachari: Does
the poor man produce mnitrocellulose
ancillaries?

Pandit Thakur Das Bhargava: Yes.
Why not? There are four concerns in
India which are very influential con-
cerns, which are Shalimar, Jensom
ICI and one more. They produce 80
per cent of all these things. What does
the poor man produce? He produces
very little. with small units. What are
his resources? It so happens that
there is in India a prejudice against
indigenous paints and varnishes; we
want to use the foreign-made articles,
and therefore, they have got prefer-
ence. This iz not all. These four con-
cerns who produce these things, first
of all buy the raw materials at pre-
ferential rates. This is very easy to
understand. Because they buy in bulk,
they get it very cheap. They get 5 to
10 per cent advantage over the small-
scale industry in such purchases. Then
again, these big concerns have got
their linseed and other materials pro-
zessing departments. They process
and sell the processed articles to these
small-scale industrial people. There-
fore, they have got another advantage.
So you can fully realise what are the
advantages accruing to big concerns
whose capital consists of crores of
rupees. Goodlass Wall have got a capi-
tal of several crores, whereas these
persons who run the small-scale indus-
try are very poor. In all, I think, there
are about 30 concerns like this, and
their entire capital is over Rs. 10
lakhs.

Shri T. T. KErishnamachari: But
there is already a differential tariff.
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Pandit Thakur Das Bhargava: That
is very little difference. What is the
difference? On the contrary, you hawve
raised the amount now. Previously, it
was annas 2 per lb. Now nitrocellu-
lose ancillaries sell at Rs. 1-4 to Rs.
3-8. If you work it out arithmetically,
what does it come to? It means that
on the smaller units the duty is in-
creased. In taking the averages, the
bigger ones are favoured, whereas the
smaller ones are prejudiced. So it
means as a matter of fact that in
both these cases, in regard to wool as
well as this, foreign concerns are being
favoured at the expense of small-scale
units. This is the bare truth.

Then again, when the duties were
put, there were some representations
in regard to which the Finance Minis-
try told these people that thinners and
pattis would be exempt from duty. I
do not know what is the position
today?

Shri T. T. Krishnamachari:
s0. They are exempt from duty.

Pandit Thakur Das Bbargava: Then
we are only concerned with the sur-
facer. In regard to surfacer also, the
position is that it sells at Rs. 18 to Rs.
38. Now, this duty cannot be the

That is

Shri A. C. Guha: May I say a word?
I had some discussion with the hon.
Member and I gave him this assur-
ance that as far as our present exa-
mination has gone, we are satisfled
that this should remain. But if later
on we find that there is real difficulty
for the smaller units, consistent with
our declared policy of helping small-
scale industries, we shall see that
some relief is given by administrative
instructions. That is always possible.

Pandit Thakur Das Bhargava: My
friend says this in respect of both
Woollen Fabries and Paints and Var-
nishes. I do not want to waste the time
of the House and I will be quite satis-
fled. After all, I do mnot want that
against their conclusions they should
do something in my favour. But I
want that it should be examined
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thoroughly. It has not been examined
thoroughly so far.

Shri A. C, Guha: That assurance we
have already given.

Pandit Thakur Das Bhargava: Both
in regard to woollen goods as well as
paints and varnishes.

Shri A. C. Guha: We have received
representations. The representations
‘will be examined. If later on we find
that there is a case of real hardship
so far as the smaller units are con-
cerned, we shall examine what relief
is necessary and we shall do that by
administrative instructions.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Siaha):
What else does he want?

Pandit Thakur Das Bhargava: In
both matters.

Sbri A. C. Guha: Let him please
withdraw his amendments.

Pandit Thakur Das Bhargava: 1 will
withdraw the amendments in regard
to both on this assurance.

Mr. Deputy-Speaker: What does he
withdraw?

Pandit Thakur Das Bhargava:
Amendments Nos. 128, 129 and 130.

Mr. Deputy-Speaker: They were not
moved.

Shri N. B. Chowdhury (Ghatal): I
have an amendment which seeks to
remove the duties on certain catego-
ries of cotton fabrics. Ths Govern-
ment amendment has changed its
basis. Even then, I have to say some-
thing with regard to the amendment
proposed by Government. My purpose
was that the duties on coarse and
medium cloth should be removed, as
was suggested also by another hon.
Member. If we analyse the figures
given in the explanatory memoran-
dum to the new proposals, we find
that the duty on superfine cloth has
been reduced. As the new proposals
have come to us now, in order to get
the real picture of the duties on cotton
fabrics, we have to consider not the
new proposals, that is, the proposals
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which have come through the Govern-
ment amendments, and compare them
with the proposals in the Finance
Bill, but we have to compare the pro-
posals as they are now going to be
put forward by Government with the
taxes that existed before the 1st
March. Then the duty was two annas
and six pies on superfine cloth.

Shri T. T. Krishnamachari: This
amendment is not an amendment to
the amendment, but to the original
clause.

Mr. Deputy-Speaker: How does it
fit in?

Shri T. T. Krishnamachari: It can-
not be fitted in.

Shri N. B. Chowdbary: I want to
make my intention clear. ] am speak-
ing on the Government amendment
itself and also on the clause. The duty
on superfine cloth before the 1st
March was two annas six pies. In the
Finance Bill, it was two annas six pies
per square yard. That means, it was
expected to bring in some more money
and it was raised to some extent by
converting the basis from the linear
vard tp the square yard, so far as
superfine cloth is concerned. Now,
under the new amendment proposed
by Government, it has been reduced.
So, taking intp account these stages,
we find that the duty on superfine
cloth has been reduced in both the
stages. But the duty on fine cloth has
also been raised by only one pie per
5. yd. In the case of coarse and
medium cloth we find that the basis
has been changedq from the linear
yard to the square yard which means
that the incidence of the tax will be
greater than 1t was.

Shri T. T. Krishnamuchari: How
much greater?

Shri N. B. Chowdbury: It will vary
according to each wvariety of cloth. In
the case of a person who uses 48
inches wide cloth, this incidence will
be greater. It will vary from case to
case. Sp my point is that there should
be no duty on coarse and medium
cloth.
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1 have another amendment relating
to paper.

Mr. Deputy-Speaker: That is also to
the old clause.

Shri N. B. Chowdhury: But, I want
to say something about the amend-
ment proposed by Government. So far
as paper is concerned, we find that
previously it was a case of ad valorem
duty and now the basis has been
changed and specific duties have been
suggested for different wvarieties of
paper. Although newsprint has been
exempted so far as it may be used for
newspaper purposes, other kinds of
paper, for instance, printing and
writing paper, have not got any exemp-
tion. This thing has to be considered
and there should be no duty on writing
paper.

In this country the percentage of
literacy is very low and nowadays
when a beginner starts learning he
does not start with the palm leaf and
other things but he also starts with
writing on paper. If such a duty is
imposed, then, it would be more costly
and it would become difficult for
people to purchase even the primary
books and text-books. Since the Gov-
ernment has granted certain exemp-
tions for newsprint so far as they
would be used for newspaper pur-
poses, Government should also think
of having a device for giving a certain
concession to printers for the purpose
of printing text-books; and, there
should also be some concession so far
as writing paper is concerned. These
exercise books and other writing
paper would become more costly.
There may be some duty on such
paper as toilet paper and other varie-
ties of costly paper which are not used
by the ordinary people or by the
school students. So, I feel that Gov-
ernment should consider the case of

such paper as is used for text-books,
exercise books etc.

I find that a duty of one anna per
1L.. has been imposed on certain other
varieties of paper; for instance, paste-
board, card-board, straw-board etc.
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Shri T. T. Krishnamachari: Not oo
straw-board.

Shri N. B. Chowdhury: It has been
excluded now. But you have included
card-board. It is on the basis of a
pound. It is a very small-scale indus-
try in certain parts of the country.
This is used for packing purposes.
Sines it will be on the basis of weight,
it will certainly affect these industries,
these card-board and other industries,
very much. There should not have
been a duty to the extent of one anna
per lb. because that will certainly
affect or fall heavily on the industries.
So, my point is that Government
should have exempted ordinary writ-
ing paper and paper for text-books
from dutv and the duty on card-board
aad similar paper should not have
been raised to such an extent,

Shri T. T. Krishnamachari: I shall
deal with the point rajsed by Mr.
Sodhia and sustained opposite, in
regard to taxation on ecloth. Mr.
Sodhia did not like the change from
the linear yard to the square yard
and thinks that it will heavily fall on
coarse and medium cloth. The real
fact about it is this. Our method of
taxation on the linear yard with the
width of the cloth ranging from 26 to
50 inches—and in some cases even
beyond that—is certainly an unscienti-
fic method and that is why we have
changed that to square yard and that
is the measurement that is followed
all over the world.

So far as coarse and medium cloth
is concerned, the averages do not
work out very adversely. That works
out to six to seven per cent increase
in the total tax which will be about
six to seven per cent on 6 ples or on
9 pies as the case may be. But, so far
asg fin: and superfine varieties are
concerned, there, the incidence is
heavy. In these cases, it comes upto
17 per cent in the case of fine and it
is somewhere about 30 to 33 per cent
in the case of superfine. Even as it is
with two annas for the superfine, with
the variation in the computation ef
the duty it comes to 2 as. 8 ps. per
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linear yard on the basis of averages.
In the case of fine it just remains
where it was, roughly about 1 a. 6 ps.
and that is why the re-adjust-
ment has been made and my
colleague did mention that we
have gone back to the original classi-
fication of 4 varieties of cloth, coarse,
medjum, fine and superfine. I am
afraid the Government will not be
able to accept the amendment, in all
these categories.

Now, my hon. friend Pandit Thakur
Das Bhargava has accepted the assur-
ance given by my friend the Minister
for Finance. In regard to woollen fab-
ries the position actually is that......

Pandit Thakur Das Bhargava: May
I just say one thing? I did not give
all the arguments that I had, in view
of the assurance of the hon. Minister
and, if my hon. friend is replying, 1
should have known that.

Shri T. T. Krishnamacharl: I am
not taking any unfair advantage. I
am really stating a fact.

In regard to the question of power-
loom, whether it is in cotton, woollen
or silk, the question really {is that
anything above 4 looms comes into
the exploited category. Normally, a
person who works as a family—and if
he is reasonably well-to-do—may
have two, sometimes three looms.
Once it becomes more than 3, it is the
exploiter who comes in and that is
the basis of djvision. Both in regard
to cloth and in regard to art silk also,
we propose to streamline the range.
So far as the powerlooms of what are
called the self-employed families are
concerned, they will be completely
free from taxation but where the ex-
ploitet comes in, the position is, the

exploiter gets all the advantages
without the inhjbitions, without the
vexatious restrictions as the bigger

units complain of, such as fair wages,
amenities to workers, certain amount
of security to the workers, provident
fund and so on. He is exempted from
all these liabilities and there is mo
question of fair wages at all. He can
go on extracting work—the maximum
work from the labourers. Therefore, the

104 LSD—6
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basis of classification has to be what
you might call a factory—that is blg
scale industry with more than 5 looms
—and a unit run by people who are
self-employed. | agree that even the
small exploiter should not be harass-
ed and that is why we are devising
a system of compounding the excise
duty leviable, as we have done in the
case of art silk; and we propose to do
it in the case even of cotton. We cer-
tainly do propose to treat the people
who employ labour and exploit them
on a different basis from those self-
employed people who use the power
looms themselves and the families
benefit. That is a classification to
which the Government is committed,
and what the rate of tax will be—
whether it will be compounded to the
advantage of the small man—will
cepend on the set of circumstances.

Pandit Thakur Das Bhargava: Is it
not a factory when there are more
than 16 or 20 workmen working?

Shri T. T. Krishnamachari: It is not
a question of factory when 16 work-
men are employed. They are labour-
ers. We have no control over the
wages providled by a private em-
ployer; we have no control to see
whether amenities are provided in
the case of these people in these small
factories; and the Government has no
control over the treatment that is
afforded to labour, whereas in the
case of self-employed, it is altogether
a different case. Anyway, these things
will have to be considered. I can also
tell the hon. Member that if exemp-
tion were to be given up to 20 or 24
looms, there will be nothing left ex-
cept two or three factories. The wool-
len textiles manufacturers get all the
wool imported free of duty......

5 pM.

Pandit Thakur Das Bhargava: They
pay 374 per cent duty.

Shri T. T. Krishnamachgri: My hon.
_!riend knows one or two particular
instances. I am supposed to know
about the industry as a whole and,
therefore, I eclaim slightly more ex-
haustive knowledge than what my
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hon. fr.end possesses. But in all these
cases, care has to be taken to see that
the producing element is not al-
togzther extinguished by this taxation.
My hon. friend presupposes that this
iax cannot be passed on. The very
mstance that he quoted, namely, that
pe was unable to get woollen textiles
produced by handlooms shows that
there is demand for it. That is why
my hon. friend is not able 10
get it. There are woollen tex-
tile units working and they are pro-
ducing and selling to the detriment of
supplying the needs of my hon. friena.
Anyway, Government is not really
interested in killing the golden goose.
We must have some graded levels of
taxation. The real idea is to protect
the self-employed small man and to
sce that he is not driven out by tae
exploiter. The position is that these
duties will be wvaried from time to
time according to the exigencies of
the situation, and that is all that we
can say at the present moment.

Mr. Depuoty-Speaker: I had called
upon the Minister to reply to all the
amendments.

“(1) Cotton fabrics, superflne—
that is to say, fabricsin
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Shri Sadban Gupta: But that is as
far as the Ministry of Commerce and
Industry is concerned.

Mr. Deputy-Speaker: Government is
the same. I have to say that the hon.
Member has got other opportunities
to speak on this.

Shri K. K. Basu: There is the gua-
rantee.

Mr. Deputy-Speaker: Nobody can
guarantee it. May I put the amend-

mznts moved by the Government?

Shri Sadban Guapta: What about my
amendments? They are amendments
to these amendments. No. 89 to
amended No. 65 of the Government.
No. 93 to amendment No. 66 of the
_.overnment; No. 125 to amendment
No. 69 of the Government.

Mr. Deputy-Speaker: I will put the
amendments to the amendments mov-
ed by Government.

The question is:

For the amendment proposed by
Shri A. C. Guha, printed as No. 65 In
List No, 5 of aendments, substitute:

Two annas per

which the average count of square yard.
yarn is 80s or more.

(2) Cotton fabrics, fine—
that is to say, fabrics in = Nine pies per
which the average count of yarn square yard.

) is 60s or more but is les; than Bos.

(3) Cotton fabrics, medium— .
that is to say, fabrics in which the Three pies per
average count of yarnis 40s or square yard.
more but is less than Sos.

(4) Cotton fabrics, coarse—
that is to say, fabrics in which the Nil”

average count of yarn is less then

408,

The motion was megatived,

Mr. Deputy-Speaker: The question is:

In the amendment proposed by
Shri A. C. Guba, printed as No. 66
in Iist No. 5 of amendments,

{or “Six and a quarter per cent”
substitute “Two per cent”.

The motion was negatived,

Mr. Deputy-Speaker: The question
is:

In the amendment proposed by
Shri A. C. Guha, printed as No.69
in List No. 5 of amendments, in
sub-item (1) of the proposed Mem
21,
for “one anna per 1b.” substitute
nlmll’. "

The mo:cn was megatived,
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Pandit Thakur Das Bhargava: I beg
leave to withdraw my amendments.
The amendments were. by leave,
withdrawn.
Mr. Deputy-Speaker: The gquestion
is:

In the amendment proposed by
Shri A. C. Guha, printed as No. 65
in List No. 5 of amendments; in
sub-item (1) (i) of the proposed

Item 22,
(i) after “red lead”.insert “and”;
and
(i} omit “and titanium dioxide
white™.
The motion was negatived,
Mr. Deputy-Speaker: The question
is:
In the amendment proposed by
Shri A. C. Guha, printed as No. 65
in List No. 5 of amendments in
item No. 3,
for “Six pies per square yard”
substitute “Six pies per linear
yard"”.
The motion was negatived,

“(1) Cotton fabrics, superfine—
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Shri K. C. Sodhia: I am not satisfied
with the wvoice vote.

Mr. Depuly-Speaker; The hon. Mem-
ber himself did not raise his voice. I
was wondering within myself why I
should call upon others to say “No”
when there was not even one “Aye”.
1t is all a cipher.

The question is:
In the amendment proposed by
Shri A. C. Guha, printed as No. 65

n ilem No. 5 of amendments in item
No. 4,

for “Six pies per square yard”
substitute “'six pies per linear yard”.

The motion was negatived,

Mr. Depuly-Speaker: The question

is!

In page 19, for lines 21 to 25, sub-
stitute:

that is to say, fabrics in which the average count of yarn Two annas per square yard.

is 48s or more.
{2) Cotton fabrics, fine—

that is to say, fabrics in which the average count of yarn One anna and three pies per

is 355 or more but is less than 48s.
£3) Cotton fabrics, medium—

square yard.

that is to say, fabrics in which the average count of yarn Six pies per square yard.

is 175 or more but is less than 35s.
(4) Cotton fabrics, coarse—

that is to say, fabrics in which the average count of yarn Six pies per square yard.”

is less than 17s.

The motion was adopted,

Mr. Depuiy-Speaker: The question is:

In page 20, for lines 24 to 30, .ubstitute:

“12B. WOOLLEN FABRICS—

“Woollen fabrics” mean all varieties of fabrics manu- Six and a quarter per cent ad

factured wholly of wool or which contain 40 per cent
wool, and include blankets,

or more by weight of

i

walorem,

lohis, rugs and shawls, but do not include any such
fabric—

{f) if manufactured on a handloom ;

(i) if manufactured by or on behalf of the same per-
son in one or more factories in which less than

five powerlooms in all are installed,

The motion was adopted.



5955 Finance Bill . APRIL 19855 Finance Bill 5956

Mr. Deputy-Speaker: The question is:
In page 21, for lines 4 and 5 substitute
“(3) Soap, other than household and laundry or toilet  Fourteen rupees per cwt.”
The motion was adopted.

Mr. Deputy-Speaker: The question is:
In page 21, for lines 8to 14 substitute:

18, “ELECTRIC FANS, including air circulators but ex-
cluding those which are designed for use in an indus-
trial system as parts indispensable for its operation and
have been given for that purpose some shape
or quality which would not be essential for their use
for any other purpose, and parts of such electric fans—

{1) Table, cabin, carriage, pedestal and air circulator Five rupees per fan.
fans, not modmg sixteen inches.
[s)All other fans . o . . Ten rupees per fan.

(3) Parts of fans above, the fol]owmg namely, complete
motors, stators and mtm'&--

(a)]fdcslgnedt;o_r'uummpcctofmyfmfﬂlu\gmthm

sub-item

() Complete motors . . . . N . Three rupees per motoi.

(i) Stators . . . . . . . One rupee and eight annas per
stator,

(##) Rotors . . . . . a s . One rupee and eight annas per
rotor.

(b) if designed for use in respect of any fan falling within

subeitem (2)=—

(i cnmplet: Motors . . E " ! . Six rupees per motor.

(#f) Stators & . . . = : . ‘Three rupees per stato

(ir) Rotors. . . " . . " . Three rupees per rotor.

The motion was adopted.

Mr. Deputy-Speaker: Let me put amendment No. 132 to amendment No. @9.
The question is:

in the amendment proposed by Shri A. C. Guha, printed as No. 69
in List No. 5 of amendments, for the proposed Item 22, substitute:

“22. PIGMENTS, COLOURS, PAINTS, ENAMELS,
\Qrmls}ms, BLACKS AND CELLULOSE LAC-

1. (1) Pigments, colours, paints and enamels, all sorts—
(f) Zinc oxide, red lead, white lead and titanium Ei cwt,
) Do oxiie, < ght rupees per

(#) Aluminium paste . . » . f » Four annas per 1b.

2, Dry colours, namely, the following, lead chromes Sevmrupcts?ercwt.mt.heme
and brunswick green. of a manufacturer whose out-
put of dry colours exceeds

100 tons per year ;

Five rupees per cwt. in the
case of a manufacturer whose
output of dry colours exceeds
1otons but does not exceed e
100 tons per year ; and

Nil in the case of a manufacturer

. whose output of dry colours
does not exceed Io tons per
year,
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3. Water paints—

(i distemper including cement-based water Seven ru per cwt. in the

L ngts case of a manufacturer whose
output of water paints exceeds
100 tONS per year ;

Five rupees per cwt. in the case
of a manufacturer whose out-
put of water paints exceeds
50 tons but does not exceed
100 tons per year ; and

Nil in the case of 2
whose output of water paints
does not exceed 50 tons per
_year.

#) Oil-bound dis - . Twelve rupees per cwt. in the

@ _ case of a manufactuerer whose
output'of water paints exceeds
100 tons per year ;

Nine rupees per cwt. in the case
of a manufacturer whose out-
put of water paints exceeds
50 tons but does not exceed
100 tons per year ; and

Nlllt:l the case ofoa}mnufnctum
whose t water paints
docﬁnuotmzxuc:cdso tons per
year,

i) 'Water pigment finishes for leather . Omne ru and eight annas
& . lmperpn?gahm Lr?’thaﬂs:qﬁ
manufacturer whose output of
water paints exceeds 100 tons
per year ;
One rupee and two annas per
imperial gallon in the case of a
manufacturer whose output of
water paints exceeds 50 tons
but does not exceed 100 tons
year ; and
Nil in the case of a manufacturer
whose output of water paints
does not exceed 50 tons per
year.

tv) Plastic emulsion 5 . Three rupees and eight annas per
= Re imperial gallon in the case of a
manufacturer whose output of
water paints exceeds 100 tons

per year ;

Two rupees and eight annas per
imperial gallon in the case of a
manufacturer whose output of
water paints exceeds 50 tons
but does not exced 100 tens

T year;

Nil in the case of a manufacturer
whose output of water paints
does not exceed 50 tons per
year.

4. Oil paints and enamels.

() Tinting paste (Blue) - . Four annas perflb. in the case of a
manufacturer whose output of
oil paints and Enamsls ex-
ceeds 1000 tons per year;

Three annas perlb. in the case
of a manufacturer whose out-
put of oil paints and Enamels
exceeds 50 tons but does not
?‘cdeed 1000 tons per year;
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Nil in the case of a manufacturer
whose output of oil paints
and enamels does mot exceed
50 tons per year,

() Stiffi paints and ready-mixed paints sold by Seven rupees per cwt. in the
weight case of a manufacturer whose
output of oil paints and

enamels exceeds 1000 tons per

H

Five rupees per cwt. in the case
of a manufacturer whose out-
put of oil paints and enamels
exceeds 50 tons but does not
exceed 1000 tOns per year ;
and

Nil in the case of 2 manufacturer
whose output of oil paints and
enamels does not exceed 350
tons per year.

(#) Ready-mixed paints and Is sold by vol Two rupees per imperial gallon
in the case of a manufactured
whose output of oil paints and
enamels exceeds 1000 tons per
Year ;

One rupee and eight annas per
imperial gallon in the case of a
manufacturer whose output of
oil paints and enamels exceeds
50 tons but does not exceed
1000 tons per year; and

Nil in the case of a manufacturer
whose output of oil paints and
enamels does not exceed 50 tons
per year,

Explanation.—For the purposes of sub-items 1(3) and 1(4), the excmption from the duty
of excise, in the case of a manufacturer whose output of the articles spcnﬁed in the said sub-items
does not exceed fifty tons, shall apply only so long as the total output of all kinds of such articles
does not exceed fifty tons.

(5) Pigments, colours, paints aad enamels not « Seven rupees per cwt. if sold by
otherwise specified. weight ;
Two rupees per imperial gallon
if sold by volume.
11. Varnishes and bhch—- . .

() Varnishes . . . + « One rupee per imperial gallon
in the case of a manufacturer
whose ourput of varnishes and
blacks exceeds 1,00,0c0 im-
perial gallons per year ;

Twelve annas per imperial gallon
in the case of a manufacturer
whose output of varnishes and
blacks exceeds 12,000 imperial
salkms but does not exceed

,ooooo imperial gallons per

year
Nil in the case of & manufac-
turer whose output of varnishes
and blacks does not ‘exceed
12,000 imperial gallons per
year.

(i) Bituminous and coal tar blacks . . Ten annas per imperial gallon
in the case of a manufacturer
whose output of varnishes and
blacks exceeds 1,00,000 im-
perial gallons per year ;



4961 Finance Bill 20 APRIL 1955

III. Cellulose lacquers—
() Nitrocellulose lacquers, clear and pigmented

(i) Nitrocellulose ancillaries.

The motion was adopted.
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Seven annas per imperial gallon
in the case of a acturer
whose output of varnishes and
blacks exceeds 12,000 imperial
gallons but does not exceed
1,00,000 imperial gallons per

year ; and

Nil in the case of a manufacturer
whose output of varnishes and
blacks does not exceed 12,000
imperial gallons per year,

Five rupees per imperial gallon
in the case of a manufactvrer
whose output exceeds 24,000
imperial gallons per year ;

Three rupces and twelve annas
per imperial gallon in the case
of a manufacturer whose out-
put exceeds 4,000 but does
not exceed 24,000 imperial
gallons per year ;

Three rupees and two annas per
imperial gallon in the case of
a manufacturer whose output
does not exceed 4,000 imperial
gallons per year,

Threle‘hannas per Ib., if sold by

ts

Three rupees and two annas
per :.mpcnll gallon, if sold by

volume”.

Mr. Deputy-Speaker: I shall now put amendment No. 69, as amended by

amendment No. 132, to the vote of the House.
The question is:
In page 21, for lines 15 to 35, sub- stitute-

«19. ELECTRIC LIGHTING BULBS AND FLUORE-

SCENT LIGHTING TUBES—
(1) Vacuumn and gas-filled bulbs—

(f) not exceeding 100 watts, and train lighting bulbs One anna per tulb.

(#i) exceeding 100 watts but not exceeding 300 watts,

and engine headlight bulbs.
(##f) exceeding 300 watts
(2) Fluorescent tubes
(3) Bulbs not otherwise spcc:ﬁed

Four annas per bulb.

Eight annas per bulb.
Four annas per foor,
Four annas per bulb.

zobl.E;:LECTRIC BATTERIES, AND PARTS THERE-

(1) Dry . . ' . . . . « Ten per cent ad walorem.
(2) Storage . . Ten per cent ad valorem.

(3) Parts of storage battcm:s, the fo]]omug, ni.mcly, Ten per cent ad valorem,
containers, covers and plates.

21. PAPER all sorts, including pasteboard, millboard,
and cardboard, but excluding strawboard, in or in
relation to the manufacture of which any process is
ordinarily carried on with the aid of power.

(1) Printing and writing paper . 1 . One anna per b,
(2) Wrapping paper—
(a) kraft . -
(b) brown . .

One anna per Ib,
One anna per lb,
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(3) Paper, special varieties—
(a) blotting, toilet, target, tissue other than cigarette One anna and three pies per Ib.
tissue, teleprinter, typewriting, manifold, bank
and bond.
(b) Cigarette tissue . 5 . Two annas and six pies per lb,
(4) Paper, not otherwise speclﬁod, Iudmg art paper, One anna and three pies per lb.
chrome papcr, tubsized paper, cheque paper,
stamp paper, cartridge paper.

(s) Paper Board—
(a@) duplex and triplex . One anna per lb.
() pulp board . . . One anna per lb.
(¢) other board—
(i) coated board (art, chrome and board for play- One anna and three pies per Ib.
ing cards).
(#) millboard e . . Six pies per lb.

(d) board, not otherwise specified, mctudms manilla One anna per Ib.
and muxnwd board.

“22, PIGMENTS, COLOURS, PAINTS, ENAMELS, VARNISHES, BLACKS
AND CELLULOSE LACQUERS:

. (1) Pigmcmx, colours, paints and
15, all sorts—

:') Zinc mu.de red lead, white lead Eight rupees per cwt.
§ and titanium dioxide white.

(i) Aluminium paste . . Four annas per Ib.
2. Dry colours, namely, the fol- Seven rupees per cwt. in the case of a manufacturer
lowing, lead  chromes and whose output of dry colours exceeds 100 tons per

brunswick green. year ; .

Five rupees per cwt in the case of a manufacturer
whose output of dry colours exceeds 10 tons but
does not exceed 100 tons per year ; and

Nil in the case of a manufacturer whose output of dry
colours does mot exceed 10 tons per year,

3. Water paints —
(i) Dry distemper including cement- Seven rupees per cwt. in the case of a manufacturer
based water paints. whose output of water paints exceeds 100 tons per

year ;

Five rupees per cwt, in the case of a manufacturer
whose output of water paints exceeds 50 tons but
does not exceed 100 tons per year ; and

Nil in the case of a manufacturer whose output of water
paints does not exceed 50 tons per year,

() Oil-bond distemper « Twelve rupees per cwt. in the case of a manufacturer
whose output of water paints exceeds 100 tons per
year;

Nine rupees per cwt. in the case of a manufacturer
whose output of water paints :xoeeda 50 tons but
does not exceed 100 tons per year ; and

Nil in the case of a manufacturer whose output of water
paints does not exceed 50 tons per year,

i) Water pigment finishes for One rupee and eight annas per imperial gallon in the
Lk leather. case of a manufacturer wlme output of water paints

Omne s:ggdtm\speryear imperial
rupee two annas per i in the
case of a manufacturer whose output of water paints
m&asgmbu:doeanmumd 100 tons per
ar ; an

Nil in the case of a manufacturer whose output of
water paints does not exceed SO tons per year.
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(#v) Plastic emulsion paint . Three rupees and eight annas per imperial gallon in
the case of a manufacturer w.ose output of water
paints exceeds 100 tons per year;

Twumpeeeandmshtmnmperxmpemﬂnﬂmmthe
case of a manufacturer whose output of water paints
exceeds 50 tons but does not exceed 100 tons per
year ; and

Nil in the case of a manufacturer whose output of water
paints does not exceed 50 tons per year.

4. Ol paints and enamels.—

(i) Tinting paste (Blue) . . Four annas per lb. in the case of a manufacturer whose
output of oil paints and enamels exceeds 1,000 tons

per year;
Three annas per lb. in the case of a manufacturer whose
ourput of oil paints and enamels exceeds 50 tons
but does not exceed 1,000 tons per year ; and
Nil in the case of a manufacturer whose output of onl
paints and enamels does not exceed 50 tons per year,

(i) Suiff ts and ready-mixed Seven ruj cwt. in the case of a manufacturer

pu.ng;‘:ldbywught whose mul:“ofoﬂ paints and enamels exceeds 1,000
tons per year ; .

Five rupees per cwt. in the case of a manufacturer

whose output of cnipuntsandemmhclmds

ggdtonshu(docsm:medl,ﬂntﬂm per year ;

Nil in the case of a manufacturer whose output of oil
paints and enamels does not exceed 50 tons per
year.

(#if) Ready-mixed paints and enamels Two rupees per imperial gallon in the case of a manu-
sold by volume. facturer whose output of oil paints and enamels
exceeds I,000 tons per year;

One rupee and eight annas per imperial gallon in the
case of a acturer whose output of oil paints
and enamels exceeds 50 tons but does not exceed
100 tons per year; and

Nil in the case of a manufacturer whose output of oil
paints and enamels does not exceed 50 tons per year.

Exﬂmms.-—-For the purpose of sub-items 1(3) und 1(4), the exemption from the duty of
excise, in the case of a manufacturer whose output of the articles specified in the said sub-items

does not exceed fifty tons, shall apply only so long as the total output of all kinds of such articles
does not :xmdﬁftytuns’

(s) Pigments, colours, paints and ~ Seven rupees per cwt. if sold by weight.
enamels not otherwise specified.
Two rupees per imperial gallon if sold by wvolume,
I1. Varnishes and blacks— :

() Varnishes . ' . One rupee per imperial gallon in the case

facturer whose output of varnishes and blacks ex-
ceeds 1,00,000 imperial gallons per year

Twelve annas per imperial gallon in the cage of 8 manu-
facturer whose ou utofb:ammhcaandbladumds
Ia,cootmpmalm:ﬁam t does not exceed I,00,000
unpumlpllmspetyw,and

Nil in the case of a manufacturer whose output of
varnishes and blacks does not exceed 12,000 imperial
gallons per year.

(%) Bituminous and eocal tar Ten annas per imperial gallon in the
blacks., manufacturer whose output of varnishes
exceeds 1,00,000 imperial gallons per year;
evenmmsg;:unp:rm gallon in the case
facturer wi of varnishes and blacks ex-
ceeds 12,000 imy| mlg:]]ons but does not exceed
1,00,000 imperial gallons per year ; and
Nil in the case of a manufacturer whose output of
* varnishes and blacks does not exceed 12,000 impenal
gallons per year,

gﬁ
gs’-.
Gw
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III.  Cellulose lacquers—
() Nitrocellulose lacauers, clear
and pigmented,

per
Three
case
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Five rupees per imperial gallon in the case of a manu
facturer whose output exceeds 24,000 imperial gallon

per
Three

1 rupees and twelve annas per imperial gallon
in the case of a man
4,000 but does not exceed 24,000 imperial
year;

a manufacturer whose output does not exceed

whose output exceeds
gallons

and two annas per imperial gallon in the

4000 imperial gallons per year.

(i) Nitrocellulose sncillaries,

Three annas per Ib., if sold by weight ;

Three rupees and two annas per imperial gallon if sold
by volume.”

The motion was adopted.

Mr. Deputy-Speaker: The gquestion
Ib‘:
“That clause 25, as amended,
stand part of the Bill”,
The motion was adopted.

Clause 25. as amended, was udded
to the Bill.

Clamse 26.— (Certain duties of excise
to apply to excisable goods lying in
factories on 1st March, 1955),

Shri A. C. Guba: I beg to move:
(1) In page 21, line 40,

for “on the 1st day of March 1955”
substitute “on the commencement’
of this Act”.

(2) In page 21, lines 43 and 44,
for “on or after the said date”
substitute “on or after such com-
mencement”.

These two are consequential amend-
ments. Previously it was the first day
of March 1955 and now it is changed
as the commencement of this Act. Cer-
tain modifications and changes 'have
been made in the rates of duty. These
changes will take effect from the com-
mencement of the Act and not from
the 1st March, 1955.

Mr. Deputy-Speaker: The question
is:
In page 21, line 40,
for “on the 1st day of March,
. 1955" substitute “on the com-
mencement of this Act”.
The motion was adopted.

Mr. Deputy-Speaker: The guestion

-is:

In page 21, lines 43 and 44,
for “on or after the said date”
substitute “‘on or after such com-
mencement”.
The motion was adopted,

Mr. Deputy-Speaker:
is:
“That clause 26, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 26, as amended was added
lo the Bill. -
Clause 27 was added to the Bill.

Claunse 28.—(Amendment of Act XII
of 1953.)

Shri A. C. Guha: I beg to move:
In page 22, for clause 28 substi-
tute:

‘28. Amendment of Act XII of
1953. In the Khadi and Other
Handloom Industries Develop-
ment (Additional Excise Duty on
Cloth) Act 1953—

(1) for clause (b) of section 2,
the following clause shall be sub-
stituted namely:

“(b) ‘cloth’ means cotton, wool-
len, and rayon or artificial
silk fabries, as defined in
the First Schedule to the
Central Excises and Salt
Act, 1944 (I of 1944).";

(2) In sub.section (1) of section *
3, for the words “per yard” the

The question
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words “per square yard" shall be
substituted.,

This amendment is to the effect that
certain cesses collected in the hand-
loom industries should be on the basis
of square yards and not on the basis
of linear yards as before.

Shri K. C. Sodhia: I beg to move:

In the amendment proposed by
Shri A. C. Guha, .

omit sub-clause (2) of the propos-

ed clause 28"

The special cess now being levied on
nandloom and on mill-made cloth
shouid be on the basis of linear yard
and not on the basis of square yard.
All dhoties and sarees will have 25
per cent increase on account of their
width and here too they are Increasing
it by the use of 'square yard' as the
basis of the cess. Thus, there will be
an additional 25 per cent cess. In all,
there will be 25 per cent on two pice
and 25 per cent on one pice, that is, 75
per cent on one pice or 25 per cent oo
three pice. The Government just mow
stated that it was the scientific method
to introduce the cess on square yard
basis. This is a thing which the Gov-
ernment have discovered after five or
six years. I do not know whether it is
a new discovery for them, or whether
it is simply one of the cloaks towards
increasing the taxation and putting an
additional duty and additional tax on
the poor people who are already
suffering and experiencing difficulty in
the matter of cloth. Therefore, my sub-
mission to the Minister is that at
least In respect of the handloom cess.
he should be pleased to put it on a
linear basis. If they do not do it, then,
surely the consumption of cloth is
likely to dwindle and they will not be
able to reap the advantage which is
expected. Therefore, I request that my
amendment may be accepted.

Shri T. T. Krishnamachari: This is
the same question as obtained op the
last occasion—switching over from
the linear to the square yard. We can-
not have different measurements for
different types of tax, because they
are levied at one and the same place
and by one and the same authority.
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Mr. Deputy-Speaker: The question
is:

In the amendment proposed by
Shri A. C, Guha,

o'midlt sub-clause (2) of the propos-
ed clause 28.

The motion was megatived,
Mr. Deputy-Speaker: The queéuon

is:
In page 22, for clause 28 substi-
tute:

‘28. Amendment of Act XII ~f
1853.—In the Khadi and Other
Handloom Industries Development
(Additional Exeise Duty on Cloth)
Act, 1953—

(1) for clause (b) of section 2,
the following clause shall be sub-
stituted, namely:

“(b) ‘cloth’ means cotton, wool-
len, and rayon or artificial
silk fabrics, as defined in
the First Schedule to the
Central Excises and Salt
Act, 1944 (I of 1944).”;

(2) in sub section (1) of section
3, for the words “per yard" the
words “per square yard” shall be
substituted.’

The motion was adopted.

Mr. Deputy-Speaker: The question

1s

“That clause 28, as amended,
stand part of the Bill”

The motion was adopted.
Clause 28, as amended was added
to the Bill.

Clause 29 was added to the Bill,
New Clause 30

Shri A. C. Guha: I beg to move:
In page 22, after line 16 insert:
“30. Excise and customs duties
collected before commencement of
Act not to be refunded. —Notwith-

standing anything contained in
the Provisional Collection of
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Taxes Act, 1831 (XVI of 1931), no
refund shall be made of any
duties of excise or customs col-
lected before the commencement
of this Act by virtue of a declared
provision within the meaning of
that Act contained in the Finance
Bill, 1955." .

I beg to submit that the purpose of
this clause is that under the Provi-
sional Collection of Taxes Act, 1931,
certain duties must have been collect-
ed during this period. Now, under this
clause, the Government are not going
to refund the duty which has been
collected. On a previous occasion in
this House a grievance was made. by
certain Members that manufacturers,
wholesale dealers or shopkeepers must
have collected higher prices from the
retail purchasers of cloth on account
of the duty imposed. The incidence of
the tax must have been shifted on
the primary users. Now, there is a
reduction or exemption in certain
duties. So, the profit which they have
got, the exira money which the busi-
nessmen have already collected from
the retail purchasers, should not be
refunded. They should not get all the
profits that they collected already at
the cost of the consumers on account
of the higher duty. The Government
will not refund the amount. Moreover,
there is great administrative difficulty
in making the refunds. Sometimes, it
iakes two or three years for the re-
funds to be effected.

Pandit Thakur Das Bhargava: Ac-
cording to the hon. Minister the
Government have been collecting the
duties, or the shopkeepers etc., have
been realising greater amount of
price. So, the consumer has really lost
all along the line. I do not see any
justification, in a matter like thus,
why the consumer should be put to
such a great disadvantage. I know
there ig administrative difficulty 1n
refund. I do not say there is no aa-
ministrative difficulty.

Shri A, C. Guha: How can the
money be refunded to the consumers?
The consumers might have purchasea
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the cloth from the shopkeepers, Hund-.
reds of thousands of people must have
purchased cloth during this one month.
It is not possible to refund the money
to those purchasers. The utmost the
Government can do is to retund tne
rioney to the mill-owners which meansg
that the mill-owners will be rewarded
with this extra profit.

Pandit Thakur Das Bhargava: As
between the two persons who are enm-
titled to this duty, etc., my friend says
that since we have realised the duties
:rom certain persons the rmoney
should not be refunded on the piea
that the shopkeepers have made some
profits. I can realise the administra-
tive difficulties also, and I quile see
that in a matter of this kind it is very
difficult to refund the money to the
actual consumer. But at the same
time, I do not see any justification
that the Government should first ot
all put certain kinds of duties in an
extensive manner and subsequently
after months......

Shri T. T. Krishnamachari: What is
the -hon. Member's suggestion?

Pandit Thakur Dag Bhargava: My
suggestion is that the duty should
not be put in this manner without
exhaustively going into the matter.

Shri T. T. : Then, a
vote of censure should be moved
against the Government. He can
oppose the amendment on this ground.

Pandit Thakur Das Bhargava: This
is quite unjustifiable. Why should
people pay? It is not just.

shri T. T. Krishnamachari: Then
nobody should pay any tax.

Papdit Thakur Das Bhargava: Why
should Government take it to the
treasury? Put it in some good unaer-
{aking towards the advancement of
the industries. This money should be
devoted specifically to a particular
thing. This is one way. But at the
same time, this is not doing justice to
the consumer. You are asking me a
question. You are the custodians of
the people, and you should answer
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the question of mine rather tham put-
ting the question to me. Why do you
take the amount and then say it caw-
not be refunded? This happens 1n
rcgard to every tax. This ig not the
first time. Even when the Government
collects taxes without any authoriiy,
this is the case. Sometime back, two
or three years back, the hon. Minister
himself brought in a Bill in which
Government through inadvertence col-
lectedd a large amount of money. Of
course, so far as I can see, nobody is
to blame, but at the same time, Gov-
ernment must find some way by which
they could do some justice to those
from whom the money is taken. Sup-
posing the person says he has not re-
ceived any benefit from the consumer
and says that he has sold norhine, But
vou have realised so much money from
him. What happens? The paints and
varnishes manufacturers will tell you
a different story. What happens in the
pa‘nts and varnishes, Many of those
factories shut up their business and
after some time they did not open the
business. They have not been able to
sell anything. The money will be
realised from them. So, I submit that
some remedy must be found out by
the Government jtself whereby justice
ran be meted out to them. Instead of
asking the hon. Members what they
should do, they should fin? out the
remedy themselves. It is not correct

20 APRIL 1955

Finance Bill 5974

that they do not know from whom
the taxes were realised. They can re-
fund that to them from whom they
collected the taxes. It is not right to
rzalise money in this way. Therefore,
they ought te find out a remedy. One
remedy is that taxes may only be
realised after they are passed by the
Hause and not earlier.

Mr. D:puty-Speaker: The question
is:
In page 22, after line 16, insert:

“30, Excise and customs duties
collected before commencement of
Act not to be refunded —Notwith-
standing anything econtained in the
Provisional Collection of Taxes
Act, 1931 (XVI of 1931), no re-
fund shall be made of any duties
of excise or customs collected be-
fore the commencement of this Acx
by wvirtue of a declared provision
within the meaning of that Aer

contained in the Finance Bill,
1958 ™

The motion was adopted,
New clause 30 was added to the Bill.

Mr. Deputy-Speaker: The Schedules
will stand over till tomorrow.

The Lok Sabha then adjourned till
Fieven of the Clock on Thursday, the
21st April, 1955,
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